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CORRIGENDUM. 

In the Legislative Assembly Debates, Vol. V, 
No.7, dated the 10th September, 1935, page 724, 

"t last line, for " weakers " read " weakness". 
1 
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L�JGISLATIVFJ ASSEMBLY. 

Tuesday, 17th September, 1935. 

The Assembly met in the Assembly Chamber at Eleven of tbe Clock, 
Mr. President {The Honourable Sir Abdur Rahim) in the Chair. 

QUE8TlONS AND ANSWERS. 

OFFICER ON SPECIAL DUTY IN THE REFORMS OFFICE. 

418. •Mr. S. Satyamurti : Will Government be pleased to state :
(a) whether they have placed an officer on special dU!ty in the

Reforms Office for the purpose of revising the Statute Book
in the light of the new Constitution ; 

(b) what the scope of the work will be ; �nd
(c) what the extra coat will be T

The Honourable Sir Nripendra Sircar : (a) The reply i;,; in the 
affirmative. 

(b) The provisions of section 293 of the Government of India Act,
1935, render it necessary that as a preliminary to the issue of the Order 
in Council referred to therein, an examination of all-India Acts, 
Ordinances, �s, bye-laws. rules anil regulations should be under
taken with a view· to the preparation of draft amendments uringing such 
.Acts, Ordinances, etc., into accord with the provisions of the said Act. 
The Special Officer will be required to take up this examination and the 
preparation or draft amendments : he will also have to scrutin1se the 
proposals of Local Governments who will be undertaking similar work 
in respect of the revision of Provincinl Acts, etc. 

(c) The officer has been appointed for a period of six months in the
first instance and the extra cost for this period including that of his 
establishment' will be approximately Rs. 35 000. 

Mr. �atvamurti: Mav T know to what mv Hononrahle friend 
refers, wl�n be h;]ks of Ordinances, in connectio!l. with this Special 
OfHccr ·� work 1 

The Honourable Sir Nripendra Sircar : I was quoting the language 
of section 293-whatever Ordinances, orders, bye-laws, rulf's and rf'gu
lations which are in force and which, accord 'ng to section 293. hnve now 
got to be amended ancl brought into conformity ,vith the present Act. 
That is the work which has been taken up by him. 

Mr. S. Satyamurti : Apart from Stfitntes, that is to say, Acts. are 
there, to the knowledi:rn of the Hom:iurahle the Law 'Memher. any Ordin
ances, Ref?ulations or bye-laws which will come within the scop·e of the 
work of this officer 1 

1077 } 
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The Honourable Sir Nripendra Sircar : Speaking offhand, I can 
think of some Regulations which are still called Regulations,-not only 
Regulation III of 1818 which has been much discussed, but other Regu-
lations relating to permanent settlement and similar other matters. So 
far as I know, there are no Ordinances at present. 

Mr. S. Satyamurti : Are there any terms of reference to the special 
officer for his work, apart from that wording of the Government of 
India Act ? Have the Government of India laid down the scope of his 
work, by any order, or by any terms of ref'erence 1 

The Honourable Sir Nripendra Sircar : No. So far as I know, he 
works under the Reforms Commissioner and instructions to him are 
really to be found in the language of section '293. No special instruc-
tions have been given. 

Im. S. Satyamurti : What is the intention of Government with regarg. 
to this legislation ? Do they intend bringing it up before t • next 
Delhi Session of the Assembly ? 

The Honourable Sir Nripendra Sircar : So far as I can see, that has 
not got to be done under section 293. • 

Mr. S. Satyamurti : May I take it' that the work of this special 
officer will not require, at any stage, the consent of this Legislature "l 

The Honourable Sir Nripendra Sircar : My Honourable friend is 
correct. 

Mr. S. Satyamurti : 1\1ay I ask one more question ? How long is 
this Reforms Office going to be continued, ~.nJ .. b.pugh th.e Government 
of India Act has been placed oh the Statute-book 1 

The Honourable Sir Nripendra Sircar : If my Honourable friend 
will tell me ,vhen the Federation is coming into operation, I may be able 
t~ answer his question. 

Mr. S. Satyamurti : If I wer e the Law Member, I would be jolly 
glad to tell you. (Laughter .) 

The Honourable Sir Nripendra Sircar : Y ou would be equally 
ignorant, even if you were Law Member . 

INDIAN TRADE COMMISSIONERS IN FOREIGN COUNTRIES. 

419. *Mr. S. Satyamurti : Will Government be pleas,~d to state : 
(a) how many Trade Commissioners there are representing India in 

foreign countr ies ; 
( b) whether they intend appointing a Trade Commissioner in 

Japan ; and 
( c) what the courutries are in respect of which they intend appoint-

ing Trade Commissioners shortly 1 
The Honourable Sir Muhammad Zafrullah Khan : (a) _Two, one at 

Hamburg and one in Milan. 
( b) The question is under consideration. 
( c) No decision has yet been taken. 
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: '. ,.- :Mr. S. Sa.tyamutti: When was the last Trade eommill8ioner ap-
;. )pointed 'I 

The Honour&ble lirMuba.mmad Zafrullah Xhan : I could not give 
the exact date, but I should imagine about a year ago. 

J&. S. Satyamuni : May I know why this question has been hang-
_ing fire all this time f Do not Government realise that, at least in 

~ certain parts of the world, there is urgent and imperative need for the 
" appl)intment of Trade Commissioners to protect Indian interests f 

The :Honourable Sir Muhammad Zafru11&h ltha.n: It my HOnour-
able friend will point out the quarters in which there is an urgent need, 
I 8hl1ll consider the matter. 

Prof. N. G. B.a.nga. : When do Government propose to appoint a 
Trade Commissioner in the United States of America f 

The Honourable Sir Muha.mmad Zafrulla.h Khan :  I have not said 
". that we are going to appoint one there. 

"", Mr. S. Satyamurti : Are Government considering the appointment of 
j'rrade Commissioners to any other oountriesr, except these two 
" countries? 
I The Honour2.ble Sir Muhammad Zafrullah Kha.n : If by considering 
my Honourable friend means whether Government are considering the 
;.I>ossibility of doing so, yes. 

Mr. S. Satyamurti : Which countries T 

The Honourable Sir Mubammad Zafrulla.h Khan: 'l'he countries 
that are under consideration are Japan, British East Mrica or rather 
Kenya, the United States of America, and possibly, although I do not 
,think there is much hope of that, Egypt. 

Mr. S. Sa.tyamurti : How long do Government propose to consider 
this matter? Is there any inherent difficulty in the subject, or is it 
because of the usual indifference of the Government to vital matters 
affecting this country? 

The Honourable Sir Muhammad Za.frulla.h Khan :  I deny the impli-
~at  cOx,ttained in the latter part of the question. One difficulty" for 

~ !l ta e, IS finance. r Sardar Mangal Singh: Will the Honourable Member be pleased to 
state whether all the Trade Commissioners to be appointed will be 
Indians? 

The Honourable Sir Muhammad Za.frullah Khan : I could not say. 

Prof. N. G. Ranga : Is it a fact that the question of appointing a 
rt° Trade Commissioner in the United States ()f Ameriefl bas been hanging 
fire for the last three years ? 

, The Honourable Sir Muhammad Zafrulla.h IOaaIl : I do not know 
what my Honourable friend means by hanging fire, but it has been under 
consideration for some time. 

8eth Haji Abdoola Ha.roon : What if! thE', annual eost of the Trade 
Commissioner in Hamburg T 

TIle Bo:uurabl. &ir Muhattm18d Zafml.1.all nan : I should require 
'not_f! of that qtlelJtion. I have not ~ t  th ~ figures with me here. 

L219LAD _,2 
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,III'. Lalcha.nd Bavalrai : May I know whether the Trade Commis-
sioners who have been appointed up till now are Indians or Europeans' 

The Honourable' Sir Muhammad Zafrullah Khan: The one at 
Hamburg and the other in Milan are both Indians. 

Sir Bormusji Peroshaw Mody: Is it not a fact that Government 
bYe been repeatedly requested by industrial and commercial bodies in 
'India to. nominate at least one representative in British East Africa f 

. ·The H<!Dourable Sir Muhammad Zafrullah Khan: The questiolli 
~a  been on several occasions brought to the notice of Government. 

Sir Hormusji Peroshaw Mody : Are Government aware that thilJ is 
probably the fiftieth time that the same answer has been given, namely, 
that financial considerations do not permit of any such appointment 
.at the moment T 

The Honourable Sir Muh&mmad Zafrullah Khan: No, Sir, this is 
'not the 50th time. 

Sir Bormusji Peroshaw Mody : Is it the tenth time Y 

:Mr. S. 8&tyamurti : Has the Department of Government in charge 
-of my friend, the Commerce Member, approached the Finance Depart-
ment for the appointment of a Trade Commissioner, and has that De-
partment turned it down T 

The Honourable Sir Muhammad Zafrullah Khan : That is a sort of 
question to' which I would give no reply. 

Mr. S. Satyamurti : Have Government taken any initiative in this 
matter, and, if so, what is the initiative they have taken T 

The Honourable Sir Muhammad ZafruUah Khan: The initiative 
they have taken is that they have made enqu;ries and are prosecuting 
them in connection wit.h these appointments. 

Mr. S. Satyamurti : How long do they propose to go on making 
these inquiries T 

The Honourable Sir Muhammad Zafrullah Khan : No Member of 
Government can give a reply to that sort of question. 

Mr. S. Satya.murti: Of this Government T ~ 

. The Honourable Sir Muhammad Zafrullah Khan: Of any Govern-
ment. 

INTERESTS OF INDIANS OVERSEAS. 

420.6 •• S. Satyamurti : Will Government be pleased to state: 

(a) whether they have considered the suggestion put forward by 
. the Indian Imperial Citizenship A'aBOciation for the creation 
of a se'paral1:e Secretariat to watch, protect and promote the 
interests of Indians overseas ; 

. (b ) ~ whether they have decided to rorm sueh a Secretariat. 'and if 
not, why not ; and 

(c.) ~he~ e  'they aresWII'l'e Of: 'the 'stiWeririgs. of Indians in South 
. Africa, Zanzibar, Kenya, Fiji, West Indies, BritiSh Guiana 



and elsewhere, and whether they propose to take. 3t~ ~ to 
create a separate De a t ~t Y 

Sir Gfrja Shankar Bajpai: (a) Yes. 

(b) and (c). There is no intention in the immediate future of 
appointing a separate Secretary for Indians overseas because the. post 
of Joint Secretary in the Education, Health and Lands Department ~, 

primarily created for enabling the Department to give more atte~t  

to the problems of Indians overseas and the post ot Additional Deputy 
Secretary was also created partially for the same purpose, 

Mr. S. Satyamurti: What is the 8.MWerto (c) Y 

, Sir Girja Shankar Bajpai :  I have answered a number. p! que,stions 
dU:J;:ing ·this Session in regard to Africa, Zanzibar,· Kenya aqd F'iji .. I 
must say that the West Indies and British Guiana have been left out. 

Mr. S. Satyamurti : May I know the reason why. Governn1ent dQ 
not propose, in view of the statement in claus.e .(c) which they do not 
deny, to create a separate Secretariat for this specific purpose' Are 
Government aware that· thi!l is .a very important matter to which Illdi;' 
attaches great importance T .. 

Sir Girja Shankar Bajpai : My Honourable friend a~ rest a ~~ 
that the Government of India realise the importance of the subjeet 
themselves and they are also conscious of the importance which public 
opinion attaches to it. AU that I tried to explain in anSWer to 
parts (b) and (c) was that, at the present moment, the staff that we have 
is quite adequate for the work that is required to be done. 

Mr. S. Satyamurti: ~e Government satisfied -that all these ques-
tions concerning these unfortunate Indians in these foreign countries 
receive prompt, adequate and effective treatment at the hands of this 
Department T 

Sir Girja Shankar Bajpai : In so far as it is possible for any Secre-
tariat to give prompt, adequate and effective treatmer.t,. the staff at my 
disposal is giving it. 

REPORT OF THE TARIFF BOARD ON THE WOOLLEN INmJsTRY. 

421. -Mr. S. Satyamurti : Will Government be  pleased to state : 

(a) whether they have considered the report of the Tariff Board 
on the Woollen Industry ; 

(b) how long they have been considering it ; 

(c) whether they in1end putting the Report, as also the conclusioDJ! 
thereon, on the table of the HouSf'. ; and 

(d) whether the Tariff Board has sugg6'3ted differential duties for 
British goods ,  . 

The. Honourable ~  Muhammad Zafrullp.h Khan: (a) and (d). The 
Report IS und.er conSIderation at present and Government are· not yet 
prepared to dIsclose any of the recommendations made therein. . 

. .(b) Since the middle of June when the Report was received from the 
Tanir Board. ,. . . ." 
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(e) A copy of the report, when published, will be supplied to each 
Member of the Legislature. Copies will also be placed in the LibraI"Y.. 
The conclusions of Government on the Report are published in the 
Gazette or India, Part I, and proposals, if any, requiring legislation will, 
as usual, be brought before the House. 

Mr. S. Sa.tyam:arti: May I know whether, before Government :finally 
pass orders, they will consult the opinion of this House , 

The Honourable Sir Muhammad Zafrulla.h Khan: No, Sir. 

1tIr. S. Satyamurti : Why not, Sir T 

The Honourable Sir Muhammad Zafrullah Khan : I am not bound 
to give reasons . 

•. S. Sa.tyamurti: May I know why Government, in a matter of 
this vital importance to the development of industries and trade in this 
country, refuse to consult this House or even refuse to give reasons why 
tlley will not consult this House T 

The Honourable Sir Muhammad Zafrulla.h Kha.n : Whatever decision 
Government take will come before this House, if it involves legislation. 
That will be the time for the House to express its opinion on these pro-
posals. 

REBULTB OJ' THE OrrAWA TRADE AGREEKENT. 

422. -Mr. S. Satyamurti : Will Government be  pleased to state : 

(a) whether their attention haa been drawn to the statement of 
Lord Snowden in his autobiography that : 

(i) the Bl-itish Delegation admitted to him that they had n 
difficul t time and the proceedings were anything but 
harmonious ; 

(i¢i) a complete break-up was averted at the last moment by 
further concession on the part of Britain ; and 

(iii) the British Delegation were out-manfPUVl'f'd at every point . 

(b) whether they have seen his summing up of the results of the 
Ottawa Pact as follows : 

" Britain lost her fiacal autonomy and her power of bargain-
ing through tariffs. The Dominions made no concessjons 
of any value. but gained a free market in Britain, while 
maintaining their tariff walls intact "  ; 

(c) whether they have considered the bearing of this on India 
and whether they will keep this in mind in making their reMm-
mendations in this House with regard to the Ottawa Pact f 

The Honourable Sir Muhammad ZafrulIah Khan: (a) and (b). Yeti. 

(c) The Government of India fail to see what ~a  Lord 
,Saowden's statements have on India. 

\ Mr. B. Saytamurti: May I know if Government have considered 
this particular statement contained in claUile (b) T 

. -. "Britain 10It her fisul autonomy and her power of 1Iargaining through tariffs. 
The Dominions made no eoneessions of any value, but· gained a free JllMket. 011 
Britain, while maintaining their tariff walIa intact." . 
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May I know if my frien4, the Commerce Member,. has considered 
the bearing of that statement of Lord Snowden on IndIa, and whether 
he is satisfied that India also was not let down , 

The Honourable Sir l!hbammad. Zafrullah Khan: If my Honour-
able friend will explain the first portion of the question and say what 
bearing this has on India, I may be in a position to reply to the second 
part' . 

Mr. S. Satyamurti :  I cannot help my friend. 

The Honourable Sir . Muhammad Zafrullab Khan: Then it is 
obvious I cannot answer the question. 

Mr. S. Satyamurti : I know you cannot undel'stand the question. 

The Honourable Sir Muhammad Z&frullah Khan : I said " I can-
not answer the question". 

Mr. S. Satyamurti: If you understood it, you will have answered· 
it. 

DIsPUTE BETWEEN THE )IY80RE GoVBIC.NJIENT AND TBJ: GoVJmNJdIJNT 01' 
MADRAS re CAUVERY W ATEBB. 

423. -Mr. S. Satyamurti : Will Government be plea!led to st.ate : 

(a) whether the dispute regarding the Cauvery waters concerning 
the amount to be paid by the Mysore Government to the 
Government of Madras has been referred to the Hoveroment 
of India for arbitration ; 

(b) at what stage the matter stands; and 

(c) whether the case for the Governmeilit of Madras has been pre-
sented and considered by the Government of India T 

Mr. J. G. Acheson: (a) Yes. 

(b) and (c). 'j'he case for the Madras Government has been pre-
eented and the matter is under the consideration of the Government of 
India. 

Mr. S. Satyamurti: Is it " consideration " by the Government of 
India themselves, or are they going to appoint an arbitrator or judicial 
authority to advise them on this matter' 

Mr. J. G. Acheson: It is the Government of India. 

Mr. S. Satyamurti: When do they hope to come t.o a conclusion 
en this matter? . 

Mr. J. G. Acheson: I cannot give any reply to that at present, Sir. 

DEMAND :roR INDIANISATION OF INDIAN PORT TRUSTS. 

424. -Mr. S. Satya.murti : Will Government be pleased to state : 

(a). whether their attention has been drawn to the communication 
of the Secretary of the Indian :W:erchants' Chamber, to the 
~e eta  ~  Government in the Commerce Department, relat-
Ing to IndIan Port Trusts; . . 
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(b) whether they are a'Ware of the demand of an Indian majority 
on the Indian Port Trusts, and an Indian Chairman; 
and 

(c) what steps Government have taken or propose to take in the 
matter' 

The Honourable Sir Muhamma.d Za.frullah Khan: (a), (b) and 
(c). The Honourable Member is referred to the answer already given 
to Mr. T. S. Avjnashilingam Chettiar's question· No. 148 answered in 
this House On thE 5th September, 1935, -by the Honourable the La.v 
llember. ' 

Xr. T. S. Avinashillngam Chettiar : What is the answer to clause 
(c) ! 

The Honourabie· Sir' MuhaIDIIiad ZafrulIahKhan : Clause (c) has 
. bee.n answered already by' the Law. Me e~. 

Mr. T. S. Avinashilingam Chettia.r: When do Government expect 
to appoint an Indian as President of the Port Trust. 

The Honourable Sir Mnbammad. Zafrullah ltban: This  was 
answered several times on the floor of the House. 

Mr. S. Satyamurti : Very unsatisfactory, Sir. 

RE-BUILDING OF QUETl'A 

425. -Mr. S.8&tyamurti : Will Government be pleased to state: 

(a) whether their attention has been drawn to the statement made 
by Mrs. Karslake, wife of Major-General Karslake, General 
Officer Commanding the Baluchistan District, that, devastated. 
by the recent earthquake, Quetta can never be re-built on 
the same spot ; 

(b) whether Government have considered the site for the re-build-
ing of Quetta ; 

(c) whether they are considering any alternative to re-bullding 
Quetta; and 

(d) what steps they propose rto take for locating the Army if 
Quetta is not to be re-built , 

Mr. G. R. F. Tottenham: (a) Yes. 

(b), (c) and (d). The Honourable Member's attention is invited 
to Chapter VIII of the pamphlet " The QuettaEarthquake, 1935 ". 

The mat.ter is now under consideration. 

Mr. 8. Satyamurti : May I know-I will only ask for some further 
light, if any is available-whether Government, before making up their 
minds on this very important question, will consult the opinion of this 
House' Has t le ~ been any change in the position of the Govern-
ment' -. . ..--; 

Mr. G. R.I'. Tottenha.m : We dealt with that matter a day or two 
agQ, when I e ~a e  the position. -

Mr. S. Satyamurti : Do e ~t propose· to c()nS1llt the House 
on thi!l matter , .. .. 
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Mr. G. R. F. Tottenham: Iex:pliined'that it· was open to Honour-
'able Members' to bring a Resolution before the House on thjs ~ h e t, 

if t.hey 'Wish. Government have no immediate intenti,on of bringing 
the matter before the House themselves. 

Mr. Lalchand Na.ve.lrai: May I know when the conside:ratioIli 
will come to an end and we will know the result ? 
Mr. G. R. F. Tottenham: I hope within the next fortnight or a 

month. 

Mr. T. S. Avinaahiling&m Ohettia.r : At .the end of the red pamphlet, 
it is said that. the Legislature will be consulted before forming plans 
for re-building Quetta f ,  ' 

Mr. G. R. F. Tottenh&m : What is actually said on"the last page is 
that possibly the Legislative Assembly may, wish. to discuss the matter. 
It, was'open to ,them to do so, ~the  wanted to. 

Mr. T. S. Avinashilinga.m Chettiar: Now that the Legislative 
Assemhly wishes to discuss this a,t~e ,' will Government place it 
before the lIouse.f 

Mr. G. R. F. Tottenh&m :  I ha ~ already' answered that question. 

POSITION OF THE INDIAN BusiNEss Co1OlUN1'l'Y IN KENYA. .,' 

426. -Mr. S. Satya.murti : Will' Government be pleased to state : 

(a) whether their attention has been drawn to the news published in 
the Madras ,Mail of June 29th, that the Indian business com· 
munity in Kenya have abanooned their shops and' have 
gathered 8Jt the Government headqu8?ters for protection ; 

(b) what steps Government have taken in the matter; and 

(c) the latest position with regard to the same f 

Sir Girja.  Sha.nka.r Bajpai: (a), (b) and (c). Government have 
~ee  the report in the Madras Mail referred to by the Honourable Memher. 
Aecording to information received from the Colonial Government ,the 
trouble occurred in Narok district and the disturbance, which appears 
to have been U l ~7 local and was in no way directed against the 
Indian community, was promptly suppressed. Government have ilad 
no representation on the subject from the Indian community in ~ a. 

ALLEGATIONS OF LoOTING, ETC., AGAINST THE SoLDIERS AT QUETTA AJTEB 
THE EARTHQUAKE. 

427. -Mr. S. Satya.murti: Will Government be pleased to stlrte : 

(a) whether their attention has heen drawn to the stliltement con· 
tained in the DOJily Worker, London. da'ted the 24th .July, 
1935. making serious allegations of looting, etc., against the 
'aoldiers at Quett& after th.e recent earthquake ; 

(b) whether they propose to examint' the accuracy or otherwise (if 
., the statements contained the '~  ; and 

. (0) whether they ll la ~ tlie' res-.!lt 'of such examination on the 
"'/;.' ': "< r '. table,of ,this -Houser ' 
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Mr. G. R . .,. TotWnham: (a) Yes. 

(b) The Government made inquiries and satisfied themselve8 
that the allegations are without foundation. The eye-witness alleged 
to have been responsible for making them was traced and on being 
questioned, he contradicted practically every statement attributed to 
him. 

(c) No. 

Mr. S. Satyamurti: Who was the eye-witness, Sir , 

Mr. G. R. P. 'l'ottenham :  I forget his name, Sir. 

Mr. S. Batyamurti: Was he an Indian or a European , 

Mr. G. R. P. TotteDham : An Indian. 

Mr. S. Ba.tyamurti: Who examined him' 

Mr. G. R. P. TotteDham: The civil authorities in Sind; Itllink 
the Chief Commissioner, Sind. 

Mr. S. Satyamurti: When' 

Mr. O. :a P. TotteDham: About six"weeks ago. 
Mr. S. Saty8.murti : Where' 

lIIr. G. B. 1'. TotteDllam: In Karachi. 

Mr. S. Satyamurti: Was any written statement taken from him, 
and has he signed that statement contradicting all these state-
ments! 

Mr. O. R. F. TotteDh&m :  I believe so, Sir. 

Mr. S. Satyamurti: Are the Government of India aware whether 
His Ma. ~ t  ':; Government proceeded against the Daily Worke,. for 
publishing these statements' That was in your country-not mine , 
Was any aetioIl taken against the Daily Worker of London by His 
Majesty's Government for publishing  all these, to the knowledge of 
thi'l Government' 

Mr. G. R.I'. Tottenham : That· is not the concern of the Govern-
ment of India; I do not know whether any action was taken at home; 
I imagine not. 

Mr. S. Satyamurti: Why, then, was similar action taken in thi" 
('ountry, Sir? 

Mr. President (The Honourable Sir Abdur Rahim) : Against what 
paper? 

Mr. S. Satyamurti: The Free Press, Sir. The Governme.llt of 
India admit that the Daily Worker published these statements in 
London. I am flsking the Question, in view of that statement. whether 
any action was, to the knowledge of the Government· of India, taken 
against this paper in London ; if no action was taken, why no such 
actiou was taken, and why was such action taken only against the Pre, 
Press and other journal in this country ¥ 

The Honourable Sir Henry Cra.ik.: The reason . why action waR 
takf'n in India against various papers was that those papers published 
a tiSSue of most disgraceful lies. I do not know· whether action w .. 
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taken against the Daily W Of"ker or not, but I imagille it was not worth 
prosecut.ion, because it represents a minute fraction of public opinion 
thcre, and statements like that carry in England their own ef ta~ . 

Mr. S. Satyamurti : Why, then, should Government not follow thf: 
same good policy in this country' 

The Honourable Sir Henry Cra.ik: Because the circumstances in 
India are completely different; because a large part of the reading 
public here el e e~ anything that is published. In England, a large 
part of the reading public does not believe anything and everything 
that is puhlished in papers like the Daily W Of"ker. 

Mr. S. Satyamurti : What is the basis of this opinion of the Home 
Member that in this country the reading public is so credulous or so 
foolish as io believe anything and everything, that is published in thp, 
papers' 
Sir Cowasji Jehangir : May I ask the Home Member whether, in 

the opinion of the Government, any daily paper in England can publish 
the most serious libels about people in India and get off scot-free , 

The Honourable Sir Henry Craik : I do not see that that arises. 

Sir Cowasji Jehangir: Is it the opinion of the Government that 
any paper in England can publish the most serious libel about people 
in India, whether they be Englishmen or Indians, and go scot-free , 

The Honourable Sir Henry Cra.ik : It depends on the standing and 
influence (If the paper. If the a~  is one of any standing and 
influence, we should certainly ask His Majesty's QQvernment at homp, 
to take action in respect of any allegation of this nature. In the 
case of tl)(' Daily Worker, we think His Majesty's Government are per-
feet~  -competent to form their own judgment. 

Mr. Lalchand NavaJrai: May I know from the Army Se eta~T 
if he will pinc(: the papers with regard to these things at Karachi on 
the table T 

Mr. G. R. F. Tottenha.m : No. 

Mr. Lalchand BanJrai: Why not' 

Mr. G. R. F. TotteDham : Because it is not in the public interest 
to do so. 

Mr. T. S. AvinashilinR'&Dl Chettiar: Are Government aware that 
the very fact that they refuse to place these papers on the table ~a e  
a suspicion in Our minds that there is something wrong at Quetta , 

Mr. G. R. F. Tottenham. : No, Sir. 

Mr. T. S. Avinashilingam Chettiar: If this gentleman has con-
tradicted al1(l !'!igned that statement, what is the difficulty in the wav 
of the Government placing that statement on the table of the House·' 

. Mr. G. R. F. Tottenham: It would merely givjl.unnecessarypubli-
CIty tn these rlisgraceful lies. . 

Mr. T. S. Avinashflingam Chettiar: wm the Honourable Membt'r 
show th()se pllpers to Honourable Members of this House 1 

Mr. G. R. F. Tottenham : If the HOTlOurable Member wishes to Sf' 
the papers, then I will show them to him personally. . 
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HAlmsHIPS OAUSED TO fl 1Ul~B ATTENDING TBEKuroURI FESTIVAL, A llB~ 
BY T1tJI: CU8TOlI8 OFFICEBS, 8.ANNAKANGALA1r1 CHOWKL . 

·428 .• l!Ir. S. Batyamurti : Will Governmeritbe pleased to state :  . 

(a) whether their attention has been drawn to the ' e ~ tat ' 
received by the Centra! Board of Revenue from the Muslini 
Association, Nagore,· to the effect that . the public, the 
Negapatam Municipality and the pilgrims attendmg the 
Kanduri Festival, Nagore, are put to much hardship by the 
Customa Officers, Sannamangalam Chowki ; 

(b) whether .such {)fficers act contrary tothe provisionsco.ntained in 
paragraph 38, sub-paragraphs 1 to 3 (Chapter IV) of the 
Madras Land Customs Manual, ill not exempting the cloth 
actually worn on and articles of less than the exempted value 
belonging to the passengers through the qhowki ; 

(c). whether even gosha ladies are ~ elle  to . doff their clothing 
under the pretext. of having to weigh them for duty asse. 
menrt, and indirectly compelling them to pay maxhnum duty 
to avoid the igilominybf changing clothing publicly; and 

(d) whether Government have taken any action in the matter, and 
if not, why not T 

Mr.A. H. !Joyd: (a) Yes. 

(b) No. The exemption in respect. of wearing apparel has bem 
'Withdrawn as the concession was being greatly abused. 

(c) 'l'he examination of lady passengers is always conducted by a 
lady clerk in a private room set apart for the purpose. 

(do) Government do not consider that any further action is required 

Mr. S. SatvaDi.urti : With reference to the answer to clause ('C) of 
the question, n':ay I know if Government have made inquiries if "uch 
representations were received by them and if they have satisfied them-
sclvcs that the rules which my Honourable' friend laid dOWIl,---that is to 
say, that gosha ladies shall be examined only in prinlcY and only by lady 
CWiWmg uaminers--iB being observed in all cases ? 

Mr. A. H. Lloyd: Yes, Sir . 
. Mr. T. S. Avinashilingam Ohettiar: What was the answer to 

eliluse (c), Sir , 

Mr. A. H. Lloyd: 
•• The examination of lady passengers is always conducted by a lady elllTk in It 

printe room set apart for the purpose.": 

SALE OF SURPLUS STOCK OF QUDTINE. 

429. ~M . 8. Satyamurti: Will Government be pleaRed to state: 

{a' whether it is a fact that they are carrying on c':lrtain negotiatiolll'i 
. [(.'r the sale of surplus stock ()of quinine to the Kina Bureau, 

(b) 'whetber Government have at present nearly 300,000 Ills. of 
quinine in stock ; 



(c) the reasons why they want to dispose of thisaurplus stoej[ '; 

(d) whether before they do so, they would call a' confereIiee of the 
e e~tat e  of the Provincial Governments with a view 
to evolving a plan of co-ordinated action to solve the problem 
of surplus stock; , 

(e) whether they have come to any conclusion about the ~ ~ 
requirements of the country to fight out malarIa satL'!-
factorily ; and the actual output of the Government planta-
tions and the ways and means to make India self-sufficient itt 
her requirements of quinine ; and 

(f) what steps Government propose to take to make India Helf-
sufficient in the matter of the supply of quinine Y 

Sir Girja Shankar Bajpa.i: (a) No. 

(b) At the end of June, 1935, the total stock of quininc held by the 
Government of India was 229,133 lbs. This includes 150,000 Iv!;. which 
the GO"crnment of India have' decided to maintain as a reserve to IDE'et 
national emergencies. 

(c) and (d). In pursuance of recommendations of past Public 
Accounts Committees Government sought to get rid of the surplus, which 
was much greater before than it is now, because it represented capital 
uselessly locked up. Of the surplus of 79,000 lbs. which the Goverument 
of India had at the end of June, 1935, after deducting the "l e "~ of 
150,000 lbs., 45,000 lbs. have been given to Local Governments for free 
di'ltributlOn. Only a balance of 34,000 lbs. thus remains, and it is not con-
sidered necessary to call a conference of the representatives of Proviucial 

e e t~ to discuss the disposal of this amount. 

(e) and (f). Public healfh being a provincial subject, initiative in 
and responsibility for this matter rest with Local Governments. 

Mr. S. Satyamurti : With reference to the answer to clause (c) of 
the (IUestion, may I know if there is any all-India survey conduct.ed, or 
contemplated, to find out the data for conclusions on these very important 
questioDs,-namely, the minimum requirements of quinine to fight malaria, 
and the actual output of the Government plantations now, and the ways 
and ea ~ to make India self-sufficient' 

Sir Girja Shankar Bajpa.i : Well, Sir, I have already answered that 
que5'til.ln. I have said that even in future this matter will be entireJy one 
'for Local Governments, and it is for Local Gevernments to take i:>L.ch ~ t a
tiv(' in the matter as they desire. I have had an estimat,(' from the Public 
Health Commissioner that the. total requirements of India are something 
like 500,000 lbs. ' 

Mr. S. Batyamurti : May I know if the Honourable Member rC'alises 
the total toll of deaths and of permanent injury to health and silifering 
in the whole of India, owing to this scourge of malaria year after year 1 

Sir Girja Shankar Bajpai :  I can assme my H~ a le friend that 
the P ~  Heal~ , Commissioner with the Government of India, whose 
business it is to study provincial reports and co-ordinate sue'h info!'m.rtion 
as is available in the matter year after '~a , does emphasise the nced for 
Local ~e e t  to take suitable action. 
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1Il'.1. 1IRyamurt;i: Will the Government of India address the Local 
Governments, and ask them to pool their reso.urces, so as to find out the 
data for coming to the proper conclusions on these matters; and a.lso may 
1 1UIk, with reference to clause (f) of this question, what steps they would 
recomIIiend that India should take in order to make her self-sufficient in 
th ~ waiter of the supply of quinine Y Do not Government cOlli>ider the 
matter to be of sufficient importance to give a push to Local Governments, 
who may not otherwise move in the matter 7 

Sir Girja Shankar Bajp&i : Sir, the Government of India have taken 
more than one step in the past in order, if I may say so, to stimulata the 
Local Governments, but the attitude of the Local Governments in this 
matter has not been particularly encouraging. 

Mr. S. Satyamurti : Will the Government of India consider the 
possibi1ity, under the new Government of India Act-when, as I imagine, 
they will have a Central Board of Public Health, or the Public Health 
J fl ~ e  will continue as now-in the interests of the health of this 
'country which suffers grieviously year after year from this dreadful scourge, 
of doill6 I>omething concrete to lay down an .all-India policy and enjoin 
that policy on the Local Governments Y 

. Sir Girja. Sba.nkar Bajpa.i : Sir, there is no question really of laying 
down an all-India policy, because there is no mystery involved in ~t. Every-
body knows that the best remedy for malaria is quininisation, and the Local 
Oovernments are aware of that fact too. It is for Local Governments to 
~ e up their minds that they will popularise the use of quinine progres-
sive;y ; that requires the expenditure of funds ; ,and, unfortunately, the 
Local Governments are not prepared, or rather not able, to meet the 
expenditure involved in a more intensive use of quinine. 

Mr. S. Satyamurti: Therefore, should we take the position to be 
this 1 Local Governments will not move, the Government of India Willllot 
ask them to move, and malaria must flourish in this country T 

Sit Girja Shankar Bajpai :  I do not know really as to what my 
Honourabie friend should assume as regards the Local Governments. 
But so far as the Government of India are concerned, they have made the 
only possible practical gesture by giving away 45,000 lbs. of quinine free 
of cost with the intimation to Lueal Governments that they .should distri. 
butc it free and try to follow this good example. They cannot do any-
thing more than that. 

MT. S. Ba.tyamurti: Will the Government of India continue to do 
this good work, and go on giving yeax: after year as much ~ R!' IS 

~ a a e, to fi",a'ht the scourge of malarIa' 

Sir Girja Shanka.r Bajpai :  I have already informed my Honourable 
friend that the balance that the Government of India have is 34,000 lb;. 
They will certainly consider the desirability of giving this 34,000 lbs. also 
to Local Governments but, considering the incidence of the mllease in this 
country, my Honourable friend will realise that 34,000 lbs. would not solve 
the problem. 
Sir Oewaaji ~e aD  : May I ask whether it is not a remedy in tbe 

opinion of the Government for the complaint of my Honourable friend 
that my H04'Wurable friend shoulQ become a Minister of the Local Go',-
ernment ~ 
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Sir Girja Shankar Bajpai :  I h<?pe that ~  Honourable friend will 
follow the good advice of Sir COWasJl Je'hanglr . 

.A1'I'oINTKENT OF A BRoADOASTING ExPERT IN ENGLAND :roR INDIA. 

430. *Sardar Sant Singh: (a) Is it a fact that a broadcasting 
expert has been engaged in England for India. T 

(b) What are his technical qualifications T 

«(.) What is going to be his pay and conditions of service' 

(d) WaR he in employment in England? If so, what pay did he get 
there in 1932,  1933, and 1934, respectively Y 

(6) What is he· going to be an expert of T 

(f) Have Government no expert in India with knowledge 01 Indian 
conditions f 

(g) Was the post advertised in Indis T If so, what was the result 1 
If not, wby not' 

The Honoura.ble l'tlr. D. G. Mitchell: (a) A member of the staff of 
the British Broadcasting Corporation has been appointed as the Cl)ntroller 
of Broadcasting. 

(b) lie has been employed with the Britisb. Broadcasting CC11'pora-
tion fm' the last seven years in various capacities on the programme sidp-
and was largely concerned with the development of the department ',..,hich 
deals with what are known as " Talks ". 

(c) He has been engaged on a five years' contract on a salary of 
Rs. 2,000-50-2,200. 

(d) Yes. The Government of India are unable to furnish the 
information asked for in the latter part of the question. 

(e) The Controller of Broadcas}ing will be the expert with the Gov-
ernment of India on the programme side and will advise them on the 
general administration and development of broadcasting. 

(f) Government have two officers employed as Directors of Broad-
casting Stations in India, who have knowledge of Indian c'onditiolls. But 
in making the offer to a member of the staff of the British Broadt8sting 
Corpol"lition, they wished to take advantage of the enormously grt>ater 
experience of the British Broadcasting Corporation which is f,reuerally 
admittea to be the most successful broadcasting institution in the world. 

(g) :";0. As the object of the Government of India was to (lbtain a 
roan with British Broadcasting Corporation experienee, there would have 
been llO object, whatever, in issuing an advertisement in this country. 

Sardar Sant Singh: May I know what !)OSition did he hold in 
England in· the years 1932, 1933 and 1934 T 

The Honourable Mr. D. G. Mitcbell: I would refer the Honourable 
Member to my answer t() part (b) he~ I Sf tid : 

" He -..s engaged in 'ftI.riowJ 08pa.cities on f;he programme side and was largely 
Coue8Bed with the ti6velopment of the Department which deals with what are known 
8S ' Talks '." 
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: Sardar Bant Singh: W Olud the Honourable Member kindly say whai 
are his educational qualifications ,  . .' '. . 

The Honourable Mr. D. G. ltIitchell :  I require notice of that qucstion. 

·Mr. S. Satyamurti : Is it one of the conditions of his appointment 
that he ~ l  train an Indian or Indians. to take his. place f 

The Honourable Mr. D. G. Mitchell: The whole conception is that he 
would devclop broadcasting as far as possible, and, in doing so the stair 
of ~he various stations will, as far as may be necessary and ~ le, be 
Indlam;. 

Mr. S. Satyamurti : Is he now asked, as part of the condition of hil 
appointmcnt, to train any Indian or Indians to take his place Y 

The Honourable Mr. D. G. Kitchell: There is no such condition in 
the tenus of his appointment, but he will necessarily train the members of 
the staff who are under him. .. 

hmIAN BROADCASTING SERVICE. 

431. ·Sardar Sant Singh: (a) Are Government going to run the 
Indian broadcasting service on the saine 'lines and principles 8S the 
B. B. C. in England T 

(b) Will it be used for purposes of political propaganda T 

The Honourable Mr. D. G. Mitchell: (a) It is Government's inttm-
tion to run the Indian State Broadcasting Service on the saDie liues and 
prindplcs as the British Broadcasting Corporation in England. 

(b) It is not the intention to use it for purposes of political 
propaganda. 

Mr. S. Satyamurti : Does not the British Broadcaslting Corporation 
allow certain political leaders and Ministers to address on eertain important 
political questions , 

The Honourable Mr. D. G. Mitchell :  I understand that is a fact. 

Mr. S. Satyamurti : If that is so, why do not the Governmellt of 
India prupose to permit certain political leaders in this country to use the 
. bro&dcasting a.pparatus for broadcasting their speeches' 

The Honourable Mr. D. G. Mitchell: We should like a~ a: t  

serviee TO bE. put on a proper footing first. That is one of tbe l1e~t 9 

of principle which the new Controller of Broadcasting will consider, but 
the HO:J.uurable Member will realise that in India it may be somewhat 
difficult to undertake. 

Mr. 2. Satyamurti : In view of the fact that many millions are ~  

to be enfranchised in this eountry, and many millions among them '\\'111 be 
illiterate for a long time, does not the Ronollrflhle 'Memher ~e  it 
much more important in this country, than in his own country that the 
broadensiing apparatus should be availed of by leading politicians £1)1' the 
sound polItical education of the masses? 

The Honourable Mr. D. G. Mitchell: I personally do ~t agree • 

. Mr. S. Satyamurti : .Am I to take, therefore, that the positinn of the 
Govenuncnt is this-that they do not propose to follow the :example of 

, - \ . 
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.. the British Broadcasting Station and allow the Indian Broadcasting Station 
to be aVbiled of by political leaders Y . 

The Honourable JIr. D. G.Mitchell : The position, as I have alrt'ady 
explained, has not yet been considered. That would be one of the points 
that thp new Controller of Broadcasting will consider. 

Mr. President (The Honourable Sir Abdur Rahim) ; Next question. 

EDUCATION OF INDIANS IN BROADCASTING TECHNIQUE. 

432. "Sardar Sant Singh: What steps are Government going to take 
to educate Indians in broadcasting technique ? 

The Honourable Mr. D. G. Mitchell: The staff of the Indian 
Stations will he recruited in India and will be trained in the Indian State 
Broadcasting Service Stations. They will be predominantly Indian. 

Mr. Lalchand Nava.lra.i. : May I ask the Honourable Member what 
would be the qualifications of the Indians for training in broadcasting , 

The Honourable Mr. D. G. Mitchell: I must have notice of thc.t 
question. 

POWER IN THE AERIAL OF THE DELHI BROADcAsTING STATION. 

433. "Sardar Sant Singh: What is going to be the actual power in 
the· aerial of the Delhi broadcasting station' Is this being guaranteed 
by the rna kers of the plant , 

The Honourable Mr. D. G. Mitchell : The power delivered to the 
rerial will be 20 K.-W., I,I.ccording to the specification of the makers of the 
plant anu as guaranteed by them. 

Sir Oowasji Jehangir : When will this plant be ready Y 

Tbe Honourable JIr. D. G. Mitchell: Sometime in the first half of the 
cold weather. 

Mr. M. Anantha.sayanam Ayyangar : What is to be the range of this 
Broadcastmg Station , 

The Honourable Mr. D. G. Mitchell: That is an impossible qnestion 
to answer. It depends entirely on the atmospheric conditions. Its range 
may be 70 miles or 700 miles or even 1,000 miles at different times. 

ACCOMMODATION FOR OFFICERS AND STAFF IN NEW DELHI AND SIMLA. 

434. ·Sardar Sant Singh: (a) Will Government be pleased to state 
approximately how many bungalows and clerks' quarters fall vacant in 
New Delhi when the Government of India moYe up to Simla ? . 

(b) Will Government lay on the table a sta.tement showing how many 
private houses have been taken for the use of Government offieeg in Simla 
for the current Simla season and what are the rents thereof, and for what 
offices they have been taken T . 

(c) Is it not a fact that the rents mentioned in part (b) above could 
Le RtlYed if those offices were kept down in Delhi during the summer ; 

(d) Will Government lay a statement on the table aho,wing the actual 
rent paid during' the season in 8imla in the years 19? 

L219LAD JI 
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uui 1936 b7 (i) Secretaries, (ii) Deputy Secretaries, and <iii) Under 
Secretaries, for the p.(:commodation allotted to them by Goverrnuent , 

(e) Is it not & fact that a ~ at ~ for such l~ of officers is 
eomparatively cheaper than at DelhI, and If so, does thIS Influence the 
decision of Government in moving up to Simla , 

TIle BODOUl'&ble Mr. D. G. Jllitchell: (It) About 200 bungalows and. 
430 clf>r.ks' quarters remained vacant in New Delhi during the !lummer of 
1934. 

< b) A statement is laid on the table. 
(c) Yes. 
(d) Pour Secretaries and five Deputy Secretaries occupied Govern-

ment· accommodation in Simla during 1934. Of the five Deputy Secre-
taries two occupied the accommodation allotted to them for only a part 
of the season. No Under Secretary occupied Government accommoda-
tion. The figures for rent for the summer: season of 1934 are as follows. 
The figures for 1935 are not available : 

( i) Secretaries 

(ii) Deputy Secretariea 

(iii) Under Secretaries 

Bs. 

4,244 

2,646 

Nil. 

(6) Government accommodation for these officers is cheaper at Simla 
than at. Delhi, but the accommodation available at Simla ~ insuffici"ot, 
and private accommodation is extremely expensive. The fact that a few 
officers pay less rent at Simla than at Delhi has no bearing whatever on 
the question or the move of tne Government of India to Simla. 

BIaImlatt 81w1Di1lg,1M ojJiuB 0/11M GotIenammt 0/ India/or whieh private accomfl1Odation haB been 
__ ill sm..z./or 1M ____ 0/ 1936. 

Na.me of office. I N a.me of the house. 
I --I 
{
I" Ca.rlton Grove" 

Reforms Office I 
. . .. Clevela.nd " 

Imperial Council of Agricultura.l II" Rock House" .. 
Research Department. 

Commercia.l Intelligence a.nd .. Da.lziel " (upper fla.t) 
SQtietica Depa.rtment (SQ-
ti8tical ReaearcIa Branch). 

Army Hea.d Quarters •• " Picca.dilly House " 
(let floor). 

• PI .. K1IDieipaf tim-. 

Annual 
Rental. 

Re. 

·3,000 

·2,800 

4,000 

2,200 

Rema.rb. 

tl,800 Accommoda.tion hu 
been hired only 
from let August to 
15th October. 

t Plw wa.tet ta.x. 



QUESTIONS AND ANSWERS. 

PRIVATE HOUSES RENTED FOR CERTAIN OFFICES OF THE GomNlrlENT OJ' 0014 
IN SDa.A.. 

435. *8ardar B&2lt Singb : (a) Will Government be pleased to state 
if it is not a fact that private houses have been taken for accommodating 
eertain offices of the GOYernment of India in Simla for the current season T 
If so what are their names T 

(b) Will Government be pleased to state the reasons why these oflj,. 
ces could not be kept down in Delhi, if they could not be accommodated 
ih the existing Govel'llJIOOnt buildings in Simla 7 

(c) Will Government be pleased to state what the cost is of such 
accommodation taken in Simla for these offices and whether they fire pre-
pared to consider the question of keeping them down in Delhi throughout 
the year with effect from the next year at least T 
The Honourable Sir Jlenry Oraik : (a), (b) and first part of (0). 

A statement giving the necessary information is laid on the table. 
The answer to the latter portion of part (0) is in the llegath·c. 

~ giWftg inlormatioft f'e a~  pritJak M-.r IMrllllor ~t1M t ft  0Irl4i. 0-
ment OJ!icu in Simla. 

PtIfC (0) u/'M qtli!8tioft. 

(Name of the Office for which 
private hoU8e has been hired 
in Simla for the current 
season.) 

(1) I ~ al Council of Agrica1. 
tural Research Department 

(2) Reforms Office .• 

(3) Army Headquarters 

(4) Statistical Reeearch Branch 
of the Commercial Intel-
ligence and Statistics Depart-
ment. 

Purl (b) of eAe quUtioft.. 

(Why the Office could not be kept 
down in Delhi.) 

It is necell88ty that theee two OffiOOll 
should move to and from Simla 
along with other Departments 
of the Government of India, 
becaU8e (I) is a regular Depart-
ment of the Government of 
India, and (2) works directly 
under His Excellency the Viceroy, 
in close co· operation with ('ther 
Departments . .  . . 

Does not arise as the staff is tempo-
ra.rily employed for a part of 
the current Simla aeaeon. 

The Branch works in close co·opera-
tion with the Commerce and 
other Departments of the Gov-
ernment of India and it ca.unot 
therefore be penr.aneutly locat-
ed in Delhi. 

Fir8t porIitm of PGrl 
(e) ollAe pulioft.. 

(Cost of hired ac-
commodation.). 

Re. 
4,000 far the .eaaoa. 

5,800 for the season. 

1,800 for the period 
from the 1st August 
to the 15th October 
1935. 

2,200 for the year. 

Prof. N. G. Ranga: Are Governmf;nt aware that considerable in-
convenience and expense are being expf;rienced by most of their clerical 
staff and others because of want of sufficient accommodation in Simla , 

~e H0l!ourable Sir Jlenry Ol'aik : I do not t~  that arises 01" 
of thu,; quesbon. It onl,. relates to aceommodation for oftiees. 

~19 AJ  Be 
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OFFICE 01' THE CIvn. AVIATION IN hmIA.. 

436. ·Sardar Sant Singh: (a) Will Government be pleased to state 
AAthe office of the, ~ Aviation in, India is ,&Q offioe atta~he  to the 
Department of Industries and Labour f ",' "". 

(b) Will Government be pleased to state what the strength o£, the 
office was at the time of its formation and what its present strengt\l 
is, giving details T 

(c) Will Government be pleased to state (i) the reaSOns why this 
office should move to Simla during the sUlIl,lll'er, and (ii) the annual cost 
of the move up and down T 

(d) Will Government please state if it is a fact that it was df'cided 
by an Order in Council sOme years ago that offices, or portion of offices, 
which eannot be properly accommodated in Simla without hiring private 
houses, should be kept down in Delhi during th,e summer? 

(6) If the answer to part (d) above be in the amimative, wiiI' Gov-
ernment please state why a departure, from the decision is being made 
every y'ear and why such offices cannot be located permanently at Delhi T 

The BonourableMr. D. G. IrIitchell: (a) Yes. 
(b) A statement giving the information required is laid on the 

table. 
(c) Because the Civil Aviation Office is part of the Department of 

Industries and Labour and deals with Secretariat as well as " executive " 
work. The cost of the move was Rs. 21,136 for the year 1934-35. 

(d) I am not prepared to give informatioo regarding the contents 
of Orders in Council ; but it is a fact that the provision of extra accom-
modation in Simla is discouraged. 

(e) No private accommodation has been hired for the Civil Aviation 
Office. TIle question of leaving a part of the office in New Delhi during 
the STImmer if! under consideration. 

Baftdiorwl 8trength of rAe Civil A. viation Office. 

On the 1st August 1935. 
At the time of its 
formation. 

I 
--_.-. 

Permanent. Temporary_ 

OftiOtll'B .. .. J 5 2 

Superintendents .. 1 5 . . 
.Assistants .. 2 18 I 

Stenographers .. J 4 1 

Clerks .. 2 31 2 

DraftAnnen .. .' . 2 r , , . 

In(erior ~e a t  .. . . Ii .- J8 . -" " ~ ., 
" 



QUEsTIoNS AND ANSWEBS. 

R: B~ T OF SIKH KHATRIS iN THE INDIAN AmIY. 

437 .• Sardar S&nt Singh :(4) Will Government pleRse state the 
total popalation of Sikh Khatris in India in 1925 and at e e~t, 

e e~t el  , 

(b) Are Government aware that Sikh Khatris were recruited in the 
Indian Army in various capacities and rendered meritorious services 
during t.he Great War Y 

(c) AI'r-Government aware that many members of the sect. have held 
and are holding commissions in the Army' 

(dl Are Government aware that Sikh Khatris are not being enlisted 
in the Indian Army by recruiting officers for the last few years , 

(e) How do Government justify.the stoppage of recruitment of S~ 
Khatris in the Indian Army? When was it stopped and under which 
l'rt1er ? 

(f) Do Government propose to issue express instructions to the 
-recruiting authorities to enlist Sikh Khatris also Y 

(g) Do Go,'erument further propose to raise separate regiments from 
these castes? If not, what are the difficulties f 

Mr. G. R. F. Tottenham: (a) According to census figures, the male 
population of Sikh Khatris in 1921 was 37,297 and in 1931, 32,465. NO 
figures are available for 1925. 

(b) Yes. 
(0) Yes. 

(d) The Honourable Member is mistaken. Sikh Khatris are enlisted 
in the Army. They are eligible for enlistment in all units the composition 
of which includes Sikhs (other than Jat Sikhs). 

( e) and (f). Do not arise. 

(g) No. Neither the past reoords of their services nor the present 
figures of population warrant the assumption that it would he possible 
to maintain regiments recruited exclusively from Sikh Khatris on an 
efficient btsis in War. 

RECKONING OF SENIORITY ON THE NORTH WESTERN RAILWAY. 

438. ·Sardar Sant Singh : With reference to Government's 1'eply 
to the un starred question No. 74, dated 13th September, 1933, wlU Gov-
ernment now plebse put on the table of the House a list of the staff whose 
eases have so far been eonsidered by the Agent, North Western Raihvay 
as promised by Mr. P. R. Rau, in which efe ~ e has been given to the 
men 'vho were superseded by their colleagues <>n account of racial discri-
JIlinRtioll [mo high stllrt of pay. and if no aetion has so far been taken by 
the saiJAgent, what steps do Government propose to take ill the matter , 

Mr. P. R. lta'IJ: As stated in the reply to question NQ. 74, ,vhieli 
has already, been laid on the table of the House, the practice on the 
North -Western Railway is to base promotion from grade to grade on 
. seniority and fitness. Seniority in a grade is based on the date of eOD-
firmation in that grade and between grades an individual on a highe .. 
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scale o.f pay ~ ~  to. .I l~ 9n a l(,lWer _ale, RMW conaidcl'atio.UI 
are no.t taken into. aCco.unt in making pro.mo.tio.ns. In view o.f this, .~e

:at.mt do Dot ~ e  any &etion necessary. 

CoMPULSORY CoNTRIBUTIONS FROM THE NORTH WESTERN RAILWAY EKPLOYU8 

TO INDIAN INSTITUTES. 

439. 4Bardar &ant Singh: (a) Is it a fact that the Agent, North 
Western Railway, has issued o.rders that the staff drawing, prio.r to 1st 
June, 1910, a salary of B.s. 30 per mensem and pro.moted to. Ra. 30 and 
abo.Yt: after that date is to. be co.nsidered as co.mpulSQry member uf all 
In!lilUl Institute' If so, why has the membership been made compulsory' 

(b) Will ~ e IQ.e t please state if these employees had ~ e  an 
flgl'eement at the time of their appointments, that they will be compulsory 
members o.f these inFltitutes T If not, under what rules are they forced to 
contribute subscriptions towards such Institutes , 

Mr. P. R. Rau: (a) The following appears ill the North Western 
Railway Administration's Rules for the management of Railway Institutes 
for Indians : . 
II All literate non-gazetted Indian employees drawing Rs. 33 and over per month, 

appointed on the North Western Railway Open Line subsequent to 1st January,1910, 
will be required to become members of a North Western Railwlj.Y Institute while they 
are in 8 statiOll at which there is an Institute for Indians and similarly all literate 
Indian employees on promotion to Rs. 38." 

Compul!'lory membership has, I understand, been considered nect'SSRry to 
prevent the closing down of Institutes which would not be in the interests 
of the staff as a whole. The whole question is, however, under considera-
tion. 

(b) The service &gl'Ieements of monthly rated statf on the No.rth 
Western Railway drawing Rs. 30 per menselll and over contain a elau8fl 
to the effect that the employee agrees, if required by the rules and 
regulations for the time being in force, to be a member of the Railway 
Jpstitute. 

Prof. N. G_ Ranp.: What are the benefits eonferred on the~ 
members by these Railway Institutes in order that membership of thete 
Institutes f<hould be made compulsory T 

Mr. P. R. Ran : The benefits are those that are usually obtained from 
cluhs, namely, games and that sort of thing. 

. P Qf.!l~ G. ~ : Axe e ~e ta al'e that there. are a large 
number of employees who really do not like to becomt'! members of these 
lnstitutes, because these Institutes are mostly made use of by Anglo, 
Indians, and, therefore, will Government consider the advisability ot 
not lJlaking membership of these Institutes compulsory , 

Mr. P. R. Ra.u : :My H6nourable friend is under a misapprehension. 
Anglo-Indians have got Institutes of their own. What we nre talking 
about is Indian Institutes. 

RACIAL DUlcRpnNATI01\T ON ~ RTa WESTE~  RW.WAY. 

440. -"ar4ar Sant Sinp : (a) With reference to Government's 
reply to "part (c) of the unstarred questit;>n No. 73, asked by )fr. KC. 
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}{itrain the Legislative Assembly on the 13th September, 1933, regarding 
eertain Indian officers on the North Western Railway, will the Railway 
Member please state clearly if that rule is being observed rigidly on the 
North Vf estern Railway in the case of the incumbents who possess similar 
em.ciency certificates as those of the existing ineumbents, who had quali-
fied themselves in the same standard of examinations passed under the 
District 'Schemes when the schools at Kot Lakhpat and Lyall pur were 
not inexistence Y If not, why not, and when had' the former fulfilled 
all the conditions in passing the prescribed tests which were in force dur-
ing that time for Station Masters and Traffic Inspectors Y 

(b) Is it a fact that there was no different standard of examination 
for Anglo-Indians and Indians in the duties of Station Masters and 
Traffic Inspectors during the old scheme of Districts, and the former 
were taken on higher salaries according to the practice in force of racial 
diseriminations , 

Mr. P. R. Rau: (a) Government have been informed that the nue 
is being obFierved. 

(b) I would invite the attention of my Honourable friend to the 
infol'Jnfltion laid on the table of the House on the 20th February, 1933, 
in reply to part (a) of question No. 1127, asked by Mr. Lalchand Navalrai, 
on the 14th November, 1932. The standard of examination of the di1ferent 
grades of station masters was not the same. Traffic Inspectoro:; did Dot 
undergo an ('xamination. 

RACIAL DISCRIMINATION ON THE NORTH WESTERN RAILWAY. 

441. ·Sardar Sant Singh: (a) With reference to the Agent, North 
Western Railway, Lahore's Circular No. 914.:E.IO., paragraphs 6 and 7, 
dated the 13th June, 1927, will Government state what action has ~ far 
been taken by the Agent, North Western Railway, to carry out the orders 
Usued under the above cited circular, and put up a list of the staff who 
have so far been encouraged in pursuance of the said proruise sinee 
1931 f 

(b) Are Government aware that there are no Indian Loco Foremen, 
Station Superintendents, Deputy Station Superintendents, and Station 
Masters, grades 6, 7 and 8, on the North Western Railway' 

(0) Will Government please state what action they proposE' to take 
to fill up these vacancies by Indians ? 

Mr. P. It. Rau: The Agent, North Wester·.l Railway, reports: 

I' (rl) The inducements held out t() t.he ;;tafr to qualify themselvefl 
in Train Controller's duties ha f~ reBUlted in 21 Guards 50' 
Q al~f  themselves and a ~ promotion to Assistant 
Station Master. Grade V,· sincf! 1931. On the other hand, 
only nine guards. Special "Ticket Examiners and lower grade 
}.ssisiant Station Masters. etc .. have achieved this promotion 
without qualifying in control duties. 

(Fl) ThE' facts are I\ot as ta~. Tr,ere is one Indian Station Master, 
Grade VII, and t,'.'o in Grade VI. Promotion to Station 
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Master's Grade VI and upwards is made from the-next 
lower grade without racial discrimination. 

Three Indian ~ .e  are at present employed in the workshops 
(two e~e t and one officiating). Three more . Indjan. 
are employed as Train Lighting Inspectors in a grade corres-
ponding to that of Foreman in Sheds and Shops. 

( c ) J n view of the reply to part ( b) this questwn does not arise." 

EMPLOYEES FAILING IN NIGHT VISION TESTS ON THE NORTH WESTERN 

RAILWAY. 

442. -Sarde.r Bant Singh: (a) Is it a fact that Station Masters and 
.Assistant Station Masters bold better qualifications than ordinary Com-
mercial Clerks on the North Western Railway? If so, will e~t 

please state their eligibility for filling up the posts of other ranks in case 
of their having been partially incapacitated on account of night vision 
tests' . 

(b) If the reply to part (a) be in the affirmative, will Government 
please place a list of Station and Assistant Station M~te  who failed in 
night vision tests for their own posts since 1930, but who were still eligible 
for. another rank, giving a list showing how they have been provided i 

«(') Is it a fact that such incumbents having failed in night vision 
tests for their own posts, have been given leave due, and the Iwsts for 
"hich they were considered fit were being occupied by most junior men 
and they were drawing cent. per cent. officiating allowances ¥ If so, 
why 1 

Mr. P. R. Rau: (a) The Agent, North Western Ruilway, reports: 

" Station Masters are required to qualify in both Coaching and 
Goods duties in addition to Transportation and General 
duties. Assistant Station Masters must be qualified in 
Coaching duties as well as in Transportation and General 
t ~ but need not necessarily be qualified in GooJs dutics, 

although some of them are so qualified. Commercial Clerka 
must be qualified in both Coaching and Goods d utics and are 
not required to qualify in Transportation and General 
duties. From the above it may be said that Station :Masters 
and Assistant Station Masters have  more qualifications than 
ordinary Commercial Clerks and it will be seen that, as far 
as qualifications are concerned, Station Masters, thongh not 
necessarily Assistant Station Masters, who fail in night 
"ision test could be employed as Commercial Clerks." 

." (b) I la~' on the table a statement prepared in April, 1935, giving the 
D.lJmbers of Station Masters and Assistant Station Masters who ha V"e been 
rPl'ovided with other employment, how many have refused other employment 
and how many have not been so provided. 

~ , "(c) The -employment of these employees in other posts depends on 
!:their ,,,titability . for such posts. 
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.. : 

lio..of Station No.of8t&tion No. of Station No. of Station No. of Station 
Masters and Masters and Masters and Mastel1taad Maatereand 
.A8aiatant Assi8tant Assistant Assistant .A.8lliatant 

Station Masters Station Muter's Station Masters Station Masters Station Masters 
. flloiled in Bhown under shown under ahownunder who have com-
nsion teet in item 1 provid- item 1 who item 1 who pleted their Remlll'ka. 
their own cl&88 ed in other have refused are now on leave due and 
but declared posts since offer for other leave due for for whom no 
fit for other 1930. . posts since want of suit- posts could be 
post since 1930. 1930. able posts. provided. 

l~ 71)t I) 23 16 

• One man has since died. 

, '. t Seven out of the number shown under item 2 have since p&88ed a medical test under 
the new rules and have been provided against their own posts. 

, Sardar San' Singh: The Honourable 
question, made the preliminary remar.k 
Wtlst.ern Railway, reports ". May I know 
believes ill the report , 

Member, in answering my 
that "The Agent, North 
whether the Railway Board 

Mr. P. R. Bau : Why should the Railway Board doubt it , 

8ardar Sant Singh ~ Then, why preface your reply with 
remarks' 

Mr. P. 'R. Rau : Because that is the fact. 

BAND A.T THE CONNA.UGHT PLACE, NEW DELHI. 

those 

443. ·Sardar Sant Singh: (a) Are Government aware that the New 
Delhi Municipal Committee engage an English Band for purposes of 
public amusement and recreation in Connaught Place during the t~  
season every year , 

, (b) What is the procedure observed in sueh appointments and how 
much is paid for that Y 

(c) Are Government aware that the Indian public who go to listen 
to the Band do not enjoy it, as they cannot follow the same? 

(d) ])0 Government propose to mOve the Municipal Committee, New 
Delhi that in future they should appoint Indian Band as well, if not for 
a1l times, at least on alternate days in a week' If not, why not f 

Sir Girja Shankar Bajpa.i: (a) Military Regimental Bands from 
Briti6h aud Indian Regiments are engaged to play music to the public. 

(b) In the winter of 1934-35, the Band of 4th Battalion (P. W.O.), 
8thPnnjab Regiment was engaged. The Co.mrmttee paid Rs. 65 for each 
entertainment ; the amount included transport charges from and to the 
Cantonments. 

(c) No. 

" (d) The matter is within the discretion of the New Delhi Municipal 
Committee. 
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............. 1iBP: mreply to part (Ie), what justification hal the 
Honourable Memb(", to MY that the Indian publie generally enjoys the 
music 'v hicb is given there. 

Sir GU'ja Ib&nkv Bajpa.i : I have at times not actually gono to u... 
band stand, but happened to pass throu.gh Connaught Place, II.nd I haTe 
Been a large concourse of people colleeted round tbe band. 'fhat id not 
exactly evidence of their disapproval of the music. 

:Mr. Lalcha.nd Ravalrai : Does the Honourable M~ e  mean that 
when e lf~ collect in that place, they understand the music. 

Sir Girja Shankar Bajpai : They enjoy the music. 

INCOME AND EXPENDITUBE OF THE NEW DELHI MUNICIPAL CoMMITTEE. 

"'. -Bardar Bant Singh: (a) What was the comparative expendi. 
tue of the New Delhi Municipal Committee during 1922, 1925,  1930, 1933 
and 19:15 nnder all different heads, and what were the different sources 
of income in each of the above mentioned years f 

(b) Han Government ever thought of economy or reduction in the 
@;xpcnditure of this Municipal Committee' If so. when and in what 
.... ayJ 

(c) Do Government propose to have a thorough examination of the 
expenditure made again in order to bring down the expenditure to the 
minimum! If not, why not and if so, when do they propose to do 80 T 

Bir Girja Shankar Bajpai: (a.) A statement giving tho required 
infornlatioll is laid on the table. 

( b ) and ( c ). Government do not consider that the affairs of the 
New Delhi Municipal Committee are not conducted with due regarcl to 
economy. The budget of the Committee receives the double scrutiny of 
the Local Administration and the Government of India every year. No 
further examinati()ll is neeessary. 

NEW DELm MUNICIPAL COMMITTEE. 

SOU1'U8 01 Income. 

-
During During During During  During 

Sources of Income. 1921-22. 1924·25. 1929-30. 1932-33. 1934-36. 

I Re. RH. Ra. Re. Ra. 

(1) Taxes .. .. 1.20,629 1,49,689 2.96.5118 

(2) Rents .. .. 25 2,972 I 44,8&3 43,210. .7,199 

(3) Feoe ~  Fines .. 6.266 11.261 M,S64 74,562 91. lilt 

(4) Eleotric Supply .. .. .. 8,JI.:UI 10,49,095 

~  Water Supply .. ., 218 6,,9 1,793 ,~,7 7 2.98,158 

(6) Miscellaneous .. .. 602 12,097 41,822 86,161 

(7) Grant from Government .. 11,437 ,1~. t. 29,609 2,51,825 5,68,525 

Total .. 17;946 ! 37,594 2,63.275 15,96,236 :.I ,3t1, ~ 
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Dua» oj Ezpefl4ifl1,re under ~.I e t head.. 

» 
I 

During JhJziDg. DuriIl8 IlIIriD8 During 
Heada of Account. 1921·:':;l. 19U.2.E. 19~9 3 . 1932·33 1934-36. 

, 

Rs. Rs. Rs. Rs. Rs. 

(1) General Administration .. 2.838 4.539 37.590 76,582 1.00.126 

(2) Education .. 7.024 12.886 40.509 62.450 65.180 

(8) Medical .. .. .. .. . . . . 56.382 83.1" 

(') l'\1blicHlIIIlth and Saaitation =.038 3.492 41.430 2.49.92'1 2.79,96' 

(5) Water Supply .. 218 425 17.689 1.70.622 1.81.668 

(6) Electric Supply .. ., 5.175 5.19.532 5.14.028 

(7) Arboriculture 
, 

2.610 58.650 82.618 1.23.359 .. 
(8) Veterinary .. .. .. 8,157 7.82) 8.014 

(8) ProvideQ1;:Fqnd .. .. .. 7'4 9.210 9,199 17.81T 

(10) Cattle Pound .. 302 1.405 3.875 2.699 2.708 

(U) Fire BJigade .. .. 2.1lW 7.672 ~ 

(II) Maintenance efRoads .. .. ., 1.79.516 3.05,000 

(13) Original worb and Repairs of 
buildings. 

6.649 33.709 3.9~ 2.53.222 

0.) Depreciation and S~ F1lJl.d .. 1.57.000. 

(15) Servicing the Government Loan 3.66.912 

Tot&! .. 12.900 32,770 2,6i.1l4 
I 
15.os.964 24.66.4:ff 

NOTE.-The incre&116 in expenditure ainee 1929·30 has beep. due to progreBBive 8 xp&ll8ion 
of the Committee's functions by the transfer to it of services which were formerly performed by 
Qovllmment De~e t . 

LE4SB-IIOLD L.um IN NEW DELHI. 

«5. esa.rda.r Bant Singh: (a) Are Government awarp. that most of 
1helea16-hold land in New Delhi is held by the oontractol'S, their 
depende;}ts. or Government tenants, or their dependents , 

(b:: Are Government aware that under thl' lease. the final decision 
.~ to ' ~~the  • breach of any of the conditionF; of the lease occurred, is 
left to the C.  C. t  . 

(t·) Are Government llware that there is serious discontent amongst 
t'tte le e~ on the ~  that the terms of the lease are used to hara. 
~~  .. . .... 

• (d) Is it a fact that even TlUblic institations have strongly protested _aiUt lRleh b'eaQlent 8Ild invoked tile interventiQ1l·ofeertain members of 
the Viceroy's Executive Council' 
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(e) Are Government prepared to make an ilDlpartial enquiry into thiJ 
.tate of affairs' ' 

(1:' Are 'Government prepared to separate the office of the S. E., 
Construction Circle, President, N. D. M. C. and the Secretary to the 
Chief Commissioner or in any case the Presidentship of the N. D. M. C. 
and the Secretaryship of the C. C., If not, why not' 

(g) Arf!' Government aware that private lessees have brought this 
Itate of aft'airs to the notice of the present C. C. and also the acting C. C. 
on numerous occasions informally T 

Sir Girja Shankar Bajpai: (a) As all the land in New Delhi 
belongs to Government, all lessees of land in New Delhi are Government 
tenants. It is not, however, a fact that most of the lease-hold land is 
held by contractors or their dependants. 

(b) Yes. 
(0) No. 
(d) Government have received no such protests. 
(e) If the Honourable Member will furnish any specific instances 

of alleged harsh treatment of lessees, Government will be glad to look 
into them. 

(f) It has been decided that the combination of the Chairmanship, 
New Delhi Municipal Committee, with the two other offices mentioned 
by the Honourable Member shall cease after 15th April, 1936, as the 
officer concerned cannot spare the time required for this work. 

(g) No. 

SUPERINTENDING ENGINEER OF THE CENTRAL PuBLIC WORKS DEPARTMENT. 

446. ·Se.rdar Set Singh: (a) What is the amount of money spent 
by and what are the works under the construction circle under a l'eparate 
Superintending Engineer of the Central Public Works Department , 

(b) Is t.he post of a Superintending Engineer under the Central Pub-
lie Works Department, a whole time job T 

The Honourable Mr. D. G. Mitchell: (a) The amount spent on 
works in the Construction Circle, which was formed from the 1st July, 
1933, was Rs. 86,92,555 up to the end of the year 1934-35. The works 
.in this Circle are : 
,', 

(1) Construction of residential and other buildings charged to 
the New Capital Project. 

(2) All Provincial works in Delhi Province. 
(3) 'Construction of residential buildings for the staff of the 

Accountant General, Posts and Telegraphs. 

(4) 

(5) 

Work done on behalf of the Ne.wDelhi Municipal Committee 
and' Notified Area Committee, Delhi, on buildings ex-
cluding services. 

CoDStruction of 1rui1dings, for the Imperial Institute 'Of 
Agricultural Research. 
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(6) All 'Work (excluding Civil Aviation work) undertaken in the 
United Provinces by, the Central Public Works Depart-
ment. 

(b) Yes. 
Dr. Ziauddin Ahmad : Is this Superintending Engineer also the 

Chairman of the Municipality , 
The Honourable 111'. D. G. lIIitchell : Yea, of the New Delhi Muni-

cipal Committee. 
Dr. Ziauddin Ahmad : What are the other duties which he is 

required to do in addition to the supervision of all these buildings and 
the Municipal Committee of New Delhi T 

Sir Girja Shankar Bajpai : I have answered that in reply to my 
Honourable friend's earlier question. He happens to be the Secretary 
to the Chief Commissioner of Delhi in the Public Works Department. 

Dr. Ziauddin Ahmad : Are not all these duties too much for one 
individual, and will not the work of Government suffer by this arrange-
ment Y 

Sir Girja Shankar Bajpai : It is because of that that Government 
propose to terminate the arrangement from t1!e middle of April, 1936. 

BUDGET OF THE NEW DELHI MUNICIPAL CoMMITTEE. 

447. ·Sardar S&nt Singh: (a) What was the budget of the New 
Delhi Municipal Committee for 1933-34 and 1934-35 and how much of it 
comes under the income side of the New Delhi Municipal ComlJ1ittee and 
how much is in the nature of grants direct and indireet from the central 
funds T 

(b) '''"'hat was the budget before the transfer of certain important 
aethities to the New Delhi Municipal Committee T 

Sir Girja Shankar Bajpa.i.: (a) A statement is laid on the table. 
(b) Until the Honourable Member specifies the activities that he 

has in mind, I regret that I cannot answer· his question. 

Statement. 

Particulars. 1933·34. 1934·35. 

Income. Rs. Rs. 

(J) Municipal sources 14,07,319 17,26,300 

(2) Grants from Government 5,30,000 5,64,200 

Total . ·1 19,37,319 22,90,500 
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PlrdtiouWl. 1933-311. 1934 36. 

Ezpenditure. RII. Ra. 

(1) Municipal charges including public works .. .. 10100,000 18;98.NI 

. (2) Ma.intenance of Ro&cia and Storm Water Dra.iDs .. 3,05,000 3,05,000 

*(3) Servicing the Government loan .. .. 3,00,000 *6.67,000 

t(4) Depreciation and Sinking Fund .. 1,3i,{)OO 

Total .. 21.66.000 28,05.H3 

* Government loans the service charges for which are provided in item (3) are : 
(i) Rs. 60 lakhs on account of assets connected with the various activities transferred to 

the New Delhi Municipal Committee. 

(ii) Ra. 12·70 lakhs (in round figures) adv&lRl8d to tile 111lDicipa.1ity for conatnictmn III' 
certain orginal works in the locality. 

The increased provision of Rs. 6·67 lakhs during 1934·35 is due to (eI) the non-pa.J1Dent of Re. 3 
Jalms provided on this accouut during 1933-34. and (b) the amortisation charges ('67lakhs) for 
item (ii) above. 

t The New Delhi Municipal Committee have instituted a depreciation fund to provide ready 
money for repairs and replacement of machinery. Payments are to be made annually to thia 
fund. 

APPOINTMENT OF THE PRESIDENT OF THE NEW DELHI MUNICIPAL Co1OlITTBII:' • 

448. ·Sarda.r Sant Singh: (a) Did Government of India decide to 
appoint a whole time President for the New Delhi Municipal Committee t 

(b) Is it a fact that the post was already advertised in papers T 
What. was the pay and what were qualifications fixed for it 7 

(c) Why was this appointment not made , 

(d) Tn making" the decision to postpone the appointment of tbe per-
manent President, was the C.  C. consulted' At the time the decision 
was made, who was the Secretary to the C, C. and who was the l')resi-
dent T 

(f,) If the decision was mainly on financial grounds, do Government 
realise the risk in transferring various activities without having a suit-
aLle whole-time President? 

(f) Is it a fact that at present the office of the S. E., Constructiun 
Circle, the President, New Delhi Municipal Committee and the Secretary 
to the Chief Commissioner is held by the same person' 

(g) What is the total amount of combined budgets for 1934-35 under 
the three heads which are under the control of this officer' 

(h.) Do Government consider that for the post of a President of snch 
importance, previous experience of municipal administration is necessllryT 

(i) What experience did this officer have of mnnieipal a t ~ 
tion prior to his appointment as President of the New Delhi Municipal 
ConlInittee , 
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(j) What iI tile oonJtitution of the New Delhi Munidpal Com .. 

a ~' 

(k) Do Government realise that by transferring certain e a t e~tt 
to the New Delhi Municipal Committee, the control of even the ChIef 
i1ngineer is l'~ e  and tranafetted to the President who is acting in 
triple capacity 1 

(l) Is it a fact that contraetor-members of the New Delhi Municipal 
Committee have been given contracts for construction under the com· 
mittee and that the municipal buildings were constructed by one of the 
littiug meDlbers 7 Is this permissible under the Punjab :Municipal Act , 
If not, what action do they propose to take T 

(m) What is the amount of the contract given to the sitting membeN 
of the New Delhi Municipal Committee: 

(i) under the Centr.al Public Work!! Depai't1nent ; 

(ii) under S. E., C. C. and 

(iii) ulldf.r other S. Ea. in 1934-35 , 

Sir Girja Shankar Ba.jpa.i: (a,) Yes, in 1930. 

(b) The reply to the first part is in the II.ffirmative. A statement 
giving the pay then proposed for the P08t and the qualifieatians required 
of the candidates is laid on the table. 

(c) Because of the pressing need for economy. 

Cd) The reply to the first part is in the affirmative. Presumably 
the Honourable Member wishes to know who was Secretary to the Chief 
Commissioner, D~lh , in the Public Works Department. He was Mr. 
F. 'r. Jones. The Civil Surgeon, New Delhi, was President ot the New 
Delhi Municipal Committee at the time. 

(e) Government arranged for the appointment of an experienced 
whole time Secretary to the Committee so as to provide adequate assist-
ance to the Chairman. 

(f) Yes. 

(g) So far as New Delhi Municipality is concerned the Honourable 
Member is referred to the reply just given to his starred question No. 
447. The budget of the Secretary to the Chief Commissioner, Delhi, 
for 1934-35 amounted to Rs. seven lalli. The Superintending' 
Engineer, t ~t  Circle, has not got a separate budget. 

(h) Yes. 

(i) The present President has served eontinuously on various 
Municipal Committees for the past 20 years. 

(j) The eonstitution is six members ex-officio and ten nominated. 

(k) -Such activities as have been transferred to the New Delhi 
'Municipal Committee ate subject to the 98me kind and degree of COD-
trol as similar activities entrusted to other Municipalities. 

(l) Under existing arrangements, the Central Pub1i<.' Works De-
-p&rtment undertake all work required by the New Delhi Municipal 
Committee· a.c; its agents,. as the CoDtmittee has no engineering staff of its 
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own. There is, therefore" no question of contractors doin«. any· work 
under the Committee. The Municipal buildings were constructed by ,. 
D).ember of the Municipality, but the contract for the work was given by 
a Superintending Engineer of the Central Public Works Department. 

(m) A statemeJlt is laid on the. table. 

Btatemlfnt" 
I. 

Qualifioatio1&8..-The appointment was open to all applicants whether officialJi. 
retired ofticials or non·officials, who had had experience of municipal work and were 
generally suitable. No particular. qualliications were ~a  down f~ . a a~ for 
the post, but candidates were required to possess experIence of munIcIpal admlIDstra· 
tion. 

Pay.-The appointment was to carry the following rate of pay and allowances : 

(a) If an official were appointed, he was to be given his ordlnary service pay, 

(b) 

. plus overseas pay, if admissible, plus a lJPooial pay of Rs. 150 per mensem 
and a motor car allowance of Re. 150 per mensem ; the pay and overseas 
pay to be drawn were, however, to be limited to that admissible on the 
senior time·scale of the Indian Civil Service in the 14th year of service, 
'Via., Re. 1,600 per mensem, plus £30 overseas pay. 

If a non· official or a retired official were appointed his emoluments were 
to be fixed according to individual qualliications, ~ t to a maximum 
of Re. 2,000 (inclusive of pension ill the c&8e ofa retired official) per 
mensem, plus a motor car allowance of Re. 150 per mensem. 

II. 

Under Under 
Name ofllitting member oftbe New Delhi 
. Municipal Committee who got work from 

Superin. other 
tending Engi. Superin· TotaJ.. 

the Central Public Works Department near, Construe. tending 
in 1934·35. tion Circle. Engineers. 

Ra. Re. R •. 

Sardar Ba.hadur Sobha Singh .. 1,10,170 .. 1,10,170 

Khan Bahadur Raja Akbar Ali .. .. 84,770 62,095 1,46,865 

Dr. Ziauddin Ahmad: Will the Honourable Member inform this 
HmIse how many members of the New Delhi Municipal Committee are 
contractors or servants of the P. W. D. T 

Sir Girja. Shankar Bajpai : As far as I know, there are three 
members of the New Delhi Municipal Committee who, at one time or 
another, have had contract from the Central Public Works Department. 

CoNTRACTORS IN THE CENTRAL PUBLIC WORKS DEPARTMENT. 

449. *Sa.rdar Scmt Singh : (a) What are the classes of the <'on tract-
ors in the Central Public Works Department, and what ~ the object of 
such classifications! 

(b) In how:many cases were the worka not given by the 8upl"rin-
renJ.ing Ell~ e ' , Construction Circle, to the lowest tenderer, even though 
he was -a first class contractor and had, deposited.earneat money, and wha\ 
wcre the reasons therefor , 
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The HOlJOurable Mr. D. G. Mitchell: (a) A statement giving the 
required information is laid on the. table. The object is to classify con-
tractors according to their capabilities. 

(b) The Honourable Member has not mentioned any period, but in 
any case I could not have given the full information asked for. It would 
clearly not be in the interests either of Government or of the contractors 
concerned to disclose the details of individual cases. 

Gla8sifWatitm of wntractor8 in the Gentral Public WorkB Department. 

Original works. Repairs. 

I class contractors II· u,"" My .... -... U,"" -Y ......... 

Upto Rs. 50,000 .. Upto BB. 10,000 II >class contractors 

III class contractors . ,:Upto B.s. 20,000 Upto B.s. 5,000 

Petty contracwrs . Upto Rs. 2.500 I Upto B.s. 2,500 

Sardar SaDt Singh :18 this principle accepted that ordinarily the 
contract should go to the person. who gives the lowest tender T 

The Honotmlhle Mr. D. G. Mitchell: That is the general le~ 

subject to exceptions. 

ELECTRIC METER RENT CHARGED IN NEW DELHI. 

f ~ . "Sardar Bant Singh: (a) Are Government aware that the 
Simla l\11micipal Committee has further reduced the rent of electrie ruet6l'& 
from Government of India employees and other public T If so, what was 
the rent previously charged and what is it at p:.:esent T 

(b) On what principles this present reduetion has been made 1 

(c) Are Government aware that the rent of similar sort of et.e~ 
chargerl ~' the New Delhi Municipal Com!mittee. is about four times the 
rent charged at present by the Simla Municipal Committee 1 If so, why t 

(d) Are Government prepared to reduce the rent of electrie e~,' 

etc., to the minimum by the New Delhi Municipal Committee when Simla 
has rerlncerl it to such an extent T 

(e) Are Government aware of the general feeling 8lOOngst the e ~ 

dents of the New Delhi Municipal Area, and particularly the Govern-
ment servants, that in spite of the fact that these meters were instla.lIed 
in Government buildings by the Government of' India Public Works 
Department, the New Delhi Municipal Committee was allowed to burden 
the Governmt'nt servants with the addition of meter rents and that too 
at such a highl'atp. , 

(I) Are Government further aware tlult the general publie of ~ 
Delhil'egard this ('harge due to the fact thr.t 88 the '!\[nuicillal Cl)mmittee 
is composed of either Government officials or nominll,ted members. who 

La19LAD c 
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are m' less than officials, the members of Municipal Committee ~ l  

look lifter the interest of maintaining the most expensive administration 
only and do not at all look to the hmit of the burden that Un . ..; charge, 
or similar kind of other taxes, entail upon them or even upon the Gov· 
ernment clerks residing in New Delhi T 

(g) Do Government propose to have this rent either removed alto-
gether or hrought down to a minimum which may compare ''1itll 1 hat 
,charged by other Municipal Committees, e.g., Simla T Ii not what lire the 
difficulties lind on what basis is this allowed to continue , 

Sir Girja Shankar Bajpai: (a) Yes. The rent for electr'c mett'rs 
has been reduced to four anuas per month. It was eight anuas in 1934 
and one rupee per month in 1933. 

(b) The reduction has been made owing to economies in costs. 

(c) and (d). No. The New Delhi Municipal Committee now 
-charge a rent of eight annas per month. Rent for meters in private 
buildings whitlh used to be Re. 1 per mensem before has also been reduced 
to eight annas. The rent is based on cost of installation and maintenance 
which is not uniform. The New Delhi Municipal Committee rate, which 
is just adequate to cover costs, eompares favourably with the rents 
eharged in the Delhi City, Amritsar and Mussoorie. These rates vary 
from tweleve annas to one rupee. 

(e) The electric meters have been transferred by the Government 
of India to the New Delhi Municipal Committee at a fixed value and the 
latter are responsible for repayment of the capital value charged, with 
interest, besides the cost of maintenance, replacements and renewals. 
Payment. of meter rent is, therefore, inevitable. 

(f) No. 

(g) No. For the reasons I would refer the Honourable Member to 
the answer I have just given to parts (c) and (d) of this question. 

Mr. B. nas : May I inquire, with regard to the capital whjl'h h~  

been written off by the Government of India, whether they have evaluated 
the various assets and the Government of India have fixed the valuation 
of the various properties handed over to the New Delhi Municipality , 

8lr Girja. Shanka.r Bajpai : That is so. I do not know What my 
Honourable friend meant by saying that there has been something 
written off. Nothing has been written off ; it has been transferred to 
the New Delhi Municipal Committee at a fixed valuation. 

Mr. B. Da.s : Does not the Honourable Me h~  know that the New 
Delhi Municipality's 8ssets stood at a value of 1,71 lakhs and have been 
written down to 60 lakhs , 

Sir Girja Sha.nkar Bajpai : If it has been, it must be because of 
ct.,preciation . 

•. B. Das: DOPRthe HO"Ollrllhlp M"mhel" sav that everything-is 
due to depreciation. this reduction of 1.11 lakhs in the value of the 
_ts of the New Delhi Municipal Committee t 

Sir G;ria. 8h"."tr"r tsajpat: I am speakirig'·' on the bilsis of U~  
information 88 I hll,"e. 
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Mr. B. Das : But I have different information ill the Public 
Accounts Committee. 

PAYMENT OF THE RENT OF LAND BY LEAsE-HoLDERS IN DELHI. 

451. ·Sarda.r Sant Singh: (a) Are Government award of a conui-
tion ill the 1ig'I'eelTll'nt between a lease-holder of a piece of land and the 
Government of India as a li'ssee that the rent of the land leased out to 
the tenants should be paid to Government either through the Lambardar 
of llaqa or by money order direct to the Government Treasury or Nazul 
~ e  y 

(b) Are Government aware that in accordance with this condition 
the rent money sent by money order by certain lease-holders of Karol 
Bagh, Delhi, has not been accepted by the Nazul Oflice or the Treasury 
at Delhi since January, 1924' . 

(c) 1£ the reply to part (b) be in the affirmative, will ~ e t 

please state the circumstances under which the Nazul Office compels the 
lease· holders to pay the rents only through the Lambardars 1 

(d) Are Government aware that th'3 treatment of the Lambardar 
of Gurdwara Road, Karol Bagh, towards the lease-holders of that area 
is impolite and generally most objectionable and as such certain people 
desire tn pay the rent-money direct to the Treasury , 

(6! Are Govenlment also aware that sometimes thl) lease-helders are 
away for l ~ from Delhi and cannot pertonally either pay to the LalJlt-
barru-.r or the Nazul Office T 

(f) no Government propose to order that in future payments of 
rents on lIc('ount of lands leased out to the tenants or lea e h l ~  may 
be paid at the fixed time in any way convenient to the lense-hoMers, t.g., 
through the IJambardar, personally in the Treasury or Nazul Office, or 
by lJloney-order Y If not, what are the difficulties , 

Sir Girj& Shankar B&jpai: (a) The terms of the lease provide for 
payment of rent either at the office of the Deputy Commissioner or to 
• lambardars ' who are appointed, from time to time, to reeeive payment. 

(b) The refusal referred to by the Honourable Member would be in 
accord with the requirements of the lease. 

(c) Lessees have the option to pay the rent at the office of the 
Deputy Commissioner. 

(d) The local administration report that two or three Ipss6tlS made 
complaints which 'Were found on investigation  to be frivolous and 
inspired by enmity. 

(e) Lessees can pay rent to lambardars by cheque or money order 
through the medium of the post. 

(f) Government do not consider that any change of procedure is 
required. 

Scm:ME FOR THE DEVELOPM;ENT OF THE INTERNAL MARKETS. 

452. e'Mr. Akhil Chandra Datta: (a) What steps have 'l:een 
by Government to give effect to the recommendatiotU of tlJe 
L219LAD 
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Pla ll~ Conference, 1934, with regard to the developruent of the internal 
market:.; t 

(b) Have Government formulated any scheme for the devrloPJDt'nt 
of internal markets other than the marketing scheme' 

(0) Will Government be pleased to state all th~ proposals involved 
in the mat'l,:eting scheme Y 

(d) What st€,ps, if any, haye actually been t.aken to giv1! eirect to tht 
saiol proposals Y 

Sir Girja Shankar Ba.jpai: (a) and (c). Attention is invited to the 
Government of India, Imperial Council of Agricultural Research De-
partment, Resolution No. F.-16-M./34, dated the 10th January, 1935, 
published in the Gazette of India of the 12th January, 1935, on the 
subject of agricultural marketing. The recommendations of the Crop 
Planning Conference about the constitution of the 8ta.uding Committees 
on Wheat. and Rice have been followed up by the Imperial Council of 
Agricultural Reser.reh. Local Governments and other bodies concerned have 
been consulted and action to constitute. these two committees will shortly 
be taken. The Conference also recommended that the Government of 
India should conSider the question of an import duty on rice and paddy 
from non-Empire countries. The decision of Government on this poilit 
will be found in the Indian Tariff (Amendment) Act of 1935. 

(b) .No. 
(d) Attention ~ t e Honourable Member is invited to the answer 

given by me to part (a) of starred question No. 330 asked by Professor 
~. G. Ranga on the 13th September, 1935. 

Prof. N. G. :Ranga : Wi!! the peasants be 1·t'lJresPlltpd 011 tlol'Sf two 
committees on paddy and wheat T  .  . 

. Sir Girja Sh&Dka.r Ba.jpai : According to the lettet· h ~h has vern 
. 12 NOON. addressed to Local Governments, they have been a~ e l 

. to arrange for the appointment of a tte~ of eight 
representatives of rice gI:0wers :  I presume, rice growers e' eH~a lt , 

Prof. N. G.Ra.nga : Thank you. 
----

ELECTION OF MEMBERS TO THE SELECT COMMITTEE ON 
THE AMENDMENT OF STANDING ORDERS. 

Mr. President (The Honoura hIe Sir Abdur Rah·;m) ,  [ i!(l\f' to 
inform the Assembly that up to 12 Noon on Monday, the 16th &ptember, 
i935, the time fixed for receiving nominations for the Select Committee 
on the Amendment of Standing Orders, only seven nominations were 
received. As the number of candidates is equal to the number of 
ililcancies, I I ~e at'Ie the following Members to be duly elected, namely : 

(1) Dr. G. V. Deshmukh, 
(2) Mr. C. N; MutbQr&qgaMudaliar, 

(3) Mr. Ghanshiam Singh Gupta, 
(4) Mr. G. Morgan, 
(5) The HonOlinble Sir Nripendra. Sircar, 
(6) Sir Laneelot Gra.ham, and 
(7) Mr. M. S. A~. 



'rHE INDIAN CRIMINAL LAW AMENDMENT (R,EPEAL) BILL. 

Mr. President (The Honourable Sir Abdur Rahim) : Further, conSi-
d.eration of the following motion moved by Mr. B. Das on Friday, the 
29th March, 1935 : 
. " That the Bill to repeal the Indian Criminal Law Amendment Act, 1908, be 

taken into consideration." 

'l'he Honourable Sir Nripendra. Sirear (Law Membet'): :Sir, J <llll 
resuming my hpeech of the 29th March-after five months and n half-:-
and in the meantime, the matter of the Criminal Law Amendment Bill 
bas 'been thrashed out on the floor of this House for six full days. There-
fore it will probably be some relief to my friends on the opposite side to 
hea; that I shall not really detain them long. (Opposition cries of " Hear, 
hear n.) In fact, I propose to confine myself mainly to one point and one 
point only ; and that is in reference to a question which was put to me by 
my Honourable friend, Mr. Ghanshiam .singh Gupta. That question was 
put in all sincerity, and I do not take it as an interruption for causing 
obstruction as has sometimes been done. I am not giving the exact 
words, but wha.t he said was : 

" The Honourable the Law Member is probably aware of the pereentage of the 
terrorists, whose aetion he is complaining of, to the total population." 

The purport of his question was-and a very pertinent question 
indeed it a~that the e 'e ta~e of thp peonle whose conduct I 'VIIS com-
plaining of was very small indeed, and. therefore, no generalisations 
fli10uld be made. That is the point on which I want to address the House 
today. 

I may preface this by saying that when I referred this House to the 
56 cases (which, out of regard to the feelings of my Honourable friends 
over there, I shall not increase in number), I did not want to pre:;::ent them 
as unrelated and isolated cases of crimes. That was not my desire at all 
If that were the case, I might as well have picked out 56 unconnected 
murder cases from the Punjab or some other province. The point which 
Twas making and the point which is clearly apparent, not only from the 
result of those cases, but from the documents which have been exhibited 
in those cases-and from, literally speakin!r, more than 1.000 witnesses 
examined in those cases-tIle point is this: they prove conclusively that a 
very large number of associations. including some of the Congress or .. anisa-
tiolls to which I specifically referred by name, were dom!nat.ed by men 
~~ believed in violence. alth.ou!!'h fo: ~e  of expediency they were 
aallmg under the flag of non-VIOlence, Just as et t~  we have been told 
that Chinese pirates fly the Red Cross flag over their shipl!!. 

On the percentage question, what I have got to tell the House very 
shortly, is that this House has to remember---and that is mv snbmission-
that forceful and active minorities who have pOWers of organisati('ln, energy 
~  a~e to take action. where others flinch, Jan dragoon large masses 
mto acqUIescence and ultimate conversion to the same opinion. 
.  I had the honour of receiving as a present :t book from my Honourable 
frIend, J?r. Bhagavan Das :  I found from thr.t book th,at the Bolshevists, 
the. a ~l t  . and the Hitlerites, when thy started their camraign of 
. t~ B:tlll  'or subduing their enemies or p'!ople who did not agree with 
theIr ,:cws, f ~e  a microscopic minority (If the entire population of those 
eountrles. TheIr small percentage was immaterial. 

( 1113 
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[£3ir Nripendra Sircar.] 
Then, to answer my friend, Mr. Ghanshiam ~ h Gupta's ~ t  .. 

to what is the percentage, I would place before hlID and before thIS House 
certain facts from which though they may not be able to work out any 
percentage, yet they can' very well draw the ea . a ~e conclusion that 
thi» percentage is much wider than what at first sIght It would ap'pear to 
be. 

Again, I repeat my promise that I will not take up the list of cases, 
but I would like to remind the House of a case which is well known to 
them, and which I referred to as one of the 56 on the last occasion-I mean 
the Chittagong Armoury Raid Conspiracy Case. 

What is the answer to the question as to how many people in Chitta-
gong were directly or indirectly involved in this outrage T That is to say, 
how many people were there in Chittagong who believed in violence as a 
means of bringing about the salvation of the country and helped the terro-
rists T If I confine myself to the actual raiders, they were probably one 
hundred or two hundred or two hundred and fifty--a very small number 
compared to the population of Chittagong. But is it not right to say 
that apart from these 200 or 250, there were a large number of persoll8 
who were, not only actively sympathising with them, but were, in fact, 
part and parcel of the terrorist organisation? One has only to read the 
findings of the Court in that case, to see what was done by the seven 
Congress members of the working committee who started all sorts of asso-
ciations, youths' leagues, girl leagues, volunteer corps, and so on. These 
associations were found in the first trial, on evidence, to be .part of the 
trrrorist organisation ; and I may tell the House that the accused were 
defended by very experienced counsel, and, from the judgment, as well as 
from their addresses, it will be found that this part of the ease was not 
denied. This was found and proved in the first trial which took place 
flome time in 1930. But, at that time, the real leader of the conspiracy! 
Mr. 8uryya Kumar Sen, had not been arrested: he was arrested and tried 
in or after 1932, after a few more murders and outrages had been com-
mitted by this terrorist conspiracy. After 1932, when he and one of his 
lieutenants were tried, the police produced certain documents in the hand-
writing of the leader, Suryya Kumar Sen. I may as well tell the House 
that the really important documents were three or possibly four j and, ";0 
far as these documents are concerned, learned counsel appearing for the 
accused-again very experienced counsel-admitted, as regards three docu-
ments, that they were in the handwriting of Suryya Kumar Sen. As 
regards the fourth document, he said that he would neither admit nor deny 
it,-a course which counsel appearing in a Criminal Court was legitimately 
entitled 10 tHke,-and the result was that this one document had b) be 
Itrictly proved by the prosecution. But, Sir, the extract which I am 
going to read is not found in this document which the prosecution waa 
called upon to prove, but is to be found in one of the three admitted docu-
ments. Why Mr. 8uryya Kumar Sen should keep a diary, I do not know. 
but there it is. It is a hard fact, it is admitted to be in his own hand-
writing, and it was not denied during the trial that this document was not 
Suryya Kumar Sen's. Now, I will read an extract from this diary : 

II In January, .1929, we, the e e~  ~f the revolutiouary organisation, took over 
eharj!"e of the Chittagong Congress DiBtnet Committee and reformed the lame. 
K;yeelf became. the 8eeretar;y of the Congrese Committee and m;y eo-worken Anantlal 
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Ganesh, Loke Nath, Ninnal, Ambiea Babu and others were elected ,u members of the 
working committee. In the month of May of the same year, we arranged for the 
Dlstnlct ("onterence, the Students' Conference and the Youths' Conference. I agreed 
al80 to Asbim's proposal for a Ladies Conference. After gaining my consent, be 
obt...incd the sympathy of the old leaders and started working in right earnest. Eight 
or n:ne months "-(this is anoth6T portion from another long documtmt-it ia fWt ~ 
regular diary)-" eight or nine months after, it was in 1930, that the revolutionar,Y 
Bouh of Bengal asserted themselves at Ghittagong. The novel revolutionary demonstra· 
tion of 18th April, and the subsequent unprecedented events such as Jalalabad fight 
and the confrcts of Feni and Kalarpole were all over then. The eyes of the whole fit 
Ind a \l"cre turned towards Chittagong then, and the people were in general lookiq 
e ~ t l  for fresh incidents." 

AS regards girls, Sir, if they were being approached, it was not for 
se('uring independence or freedom of India by spinning Khaddar, but what 
wu," actually being done would be clear from the four lines I propose to read 
from tlJat ~ JDe t again. Talking of one of the three girls-who after-
wards became prominent, I am not going into all details,-Mr. Sen writes : 

" The guardians were very strict at home and she had recently come to the 
ausp'c:ous notice ",-(it is tlot s!Upicious notice, this ia a .atiric ezpresBion)-" to the 
anspicious notice of the Intelligence Branch." 

The question he was discussing in tr.e document was about the dim-
eulty of getting this girl to ('orne to Sen's headquarters and of having a 
talk with her, and then he goes on to say: 
"She came ",-(1 will not give the name),-" she came by what a horribll! 

vilhge p'lth full of mud and water. Elhe had to walk two miles. We finished our 
important talks. She was told how and through whom she was to keep up the link 
with us." 

. The link is used in English. "She was shown and tested how she 
could handle a machine ". I think I told this House on the last occasion 
that in this correspondence " Machine" or the letter" M  " stands for a 
l·eYolver or a pistol. "She was shown and tested how she could handle a 
machine. We also talked to her of the ideal of creed of violence " ..... 

Mr. B. Das (Orissa Division : Non-Muhammadan) : Is it a diary o. 
autob ography ? 

Th~ Honourable Sir Nripendre. Sirca.r : My frie!lrl, Mr. R. Das, may 
choo!'e the pro.per word for it, and he can callit a diary or autobiography, 
but it so happens that I have called it Mr. Sen's diary. 

Mr. Sen further states,-and I would draw the attention of the HOUie 
to this portion : 

" When in the month of Mareh, the curfew order got slackened, and the activity 
of the soldiers became lesser a bit, myself and Nirmal Babu. began 1I'Q'l'ing about." 

Now, Sir, if you go through the records of that case, what is your 
conclusion as to the number of people who were helping this movement' 
ThE preparation took e'ght or nine months. All these Associations which 
professedly were non-violent associations were part and parcel of thil 
~ a . Sir, I shall read only two more lines to give you another 
mstance. 

In the list of cases I gave to this House ('n the last occasion, Honour-
able Merp.bers will find one case which has bet'n called the second Chachua-
Hat a e,~ ha h a Hat is one of the Hats in the district of Midnapore. 
There, knowing that the police officers would come the next day, the 
CongresS volunteers began aSsembling from.lll parts of the district. Thera 
... as an assemblage of three or four thousand congress volunteers, and wa 
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know what happened how the police officers were dragged from the house 
where they had ta e~ shetler and were murdered. Therefore, it is very 
difficult to say what is the exact percentage or what is the number of peo.pIe 
who took part in that conspiracy. But one thing, Sir, I want to make per-
feetly clear, because I find that a certain amount of distortion of what I 
said has appeared in the press. I do not think that I said at any time in 
my last speech that I was charging the whole of the Congress body ns 
being violent or composed of violent people, or that whosoever they may be 
those who professed non-violence, they were really violent at heart. I want 
to make it perfectly clear that I said nothing from which that inference 
could be drawn. At the very outset I said I would confine my remarks tG 
Be ~al, not because there had been no terrorism outside Bengal,-there 
had been crimes in some other parts of India as well,-but my whole speech 
was confined to Bengal. Secondly, Sir, I said in my speech that it was in 
some parts of Bengal, more in East Bengal than in West Bengal. but in 
fairly large parts of Bengal that the machinery had been taken hold of by 
the terrorists, who are dominating the situation, and a situation dang-erous 
and with large r,amifications, had to be met by the authorities. I 
made no general remark. I made no general sweeping remark. 
Again, Sir. because I confined myself to Bengal, because I am more familiar 
with conditions in Bengal and not because there has been no te l"' ~  

outside  Bengal, I did not iutend to convey the idea, which has found 
fayour with some of the s.peakers, that Bengal should be amputated and 
Bengal should be dealt with locally and provincially, ;and there is no 
reason for an All-India Act because some untoward events have happened 
in the Punjab and in Bengal. Apart from anything else, ,Sir, it is not a 
'practical proposition at all. In many of the conspiracy cases we have found 
that the ramifications are far and wide, covering several Provinces, and if 
an Act is passed confining it to Bengal and Bengal only, all that need be 
done is to remove the headquarters from Calcutta or some other part 01 
Bengal to a few miles outside Asansol, so that the Bengal Act will nl't 
apply. 

I read to you, Sir, on the last occasion a letter, a letter showing the 
hold of terrorists in Bengal and to which I am not going to refer again, 
frum which it will be found that as regards one of the two well-known 
revolutionary parties, it "as said that instructions used to come from 
Ranchi, which is outside BengaL Therefore, it is not possible to t ~at 

U ~h terrorist conspiraeies by local legislation. ConSJlirators pay no 
rcspect to geographical boundaries. 

Now, Sir, one point more and I have done. I have noticed the argu-
ment, a perfectly valid argument, that repression alone cannot remove 
t(,ITorism. I agree, and 1I0ne, I venture to submit, has asserted that this 
twil call N-t:lilnpletely extinguished or extirpated by repression only, just 
as lourder or other crimes cannot completely be extir.pated by the use of 
the sections in 1 he Indian Penal Code--but it can be crippled and con-
trolled by what are called repressive measures. Nor is it suggcs!:ed that 
attempt should not be made to remove causes for terrOl'i!;Ul--the contrary 
being the fact Y  I admit, Sir, that we are in a vicious eirde f.or this rt'al'on, 
Jhat yvhen secret conspiracies, or subversive movements though J;lOt secret, 
a,re on such a vast scale, that the ordinary law completely fails, compelling 
:~ ~ t , requires the passing of rei1ressive lll:ws. I said ~ ,a viciol,l.,t 
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circle because these dangerous and subvergive movements lead to repressiTe 
law, and the moment there is repressin law there is bound to be resent-
ment,--that is perfectly intelligible-there will be. widespread opposition 
to and resentment of a law under which executive judgment is substituted 
for trial by judicial tribunals or courts of law. This is not the first 
time I have said it, and I think I said in the last Session,-that this is not 
a trifling matter, it is very serious matter indeed. I would put it very 
shortly in this way. If repressive law is an abomination,-and, Sir, I 
agree that to the ordinary legal mind the detention of a man without trial 
is an abomination-its sole justification would be (and there we may di .. -
agree as to facts, but I maintain that the facts are such that the repr!'ssive 
1a,,' is absolutely necessary), the getting rid of a much greater abomination. 
llamely, terrorism, and other dang-erous and sub,-ersive movements. We 
huye been reminded by ~I . Desai that we are people who do not realise 
that ireedom or liberty have any influence. That may be the view of 
ourselves, of the Honourable speaker who said that, but I repudiate it, 
and may I put the matter before the House in another way T Much as we 
value the influence of liberty, what we have got to consider is not merely 
the liberty of the suspect and of the terrorist, but also the liberty of the 
people who will be their victims. It is a question of choice of two evils-
whether the interests of a smaller section--by a smaller l'ectiol1 I mean 
people who are shut up without trial on executive suspicion-whether the 
interests of a smaller section should or should not give way in the much 
larger interests of tbe peace and order of the entire community. That 
depends on facts, and on the facts-I am perfectly aware that we are not 
agreed on tbat-but on the mass of reliable and over-whelming evidence 
hefem. me, I llaving my own view of the facts, desire to state before this 
House, that I do not. for one moment minimise the serious departure from 
the ordinary law contained in an enactment which enables detention 
without trial. 

I think my Honourable friend, Mr. Akhil Chandra Datta, dealing with 
this matter, said-I believe he was talking of terrorism-that this is due 
to hunger for food and bunger for freedom. I would ask my Honourable 
friend if shortage of food and love of freedom are confined to the geogra-
phical boundaries of Bengal. Is there no love of freedom, is there no 
shortage of food in. other provinces like Madras and Bombay T Are those 
provinces flowing witb milk and honey so that the question does not arise , 

Mr. Akhil Cha.ndra Datta (Chittagong and Rajshahi Divisions: 
Non-MuharnmlLdan Rural) :  I have given my explanation. 

Mr. N. M. Joshi (NominatedN<>n-Official) : Pe a ~t Mtrtlcment. 

The Honourable Sir NripendraSirc8l' :  I shall say only one word 
about a remark wbich was ~a e I f ~et. the speaker, but I think it was 
by the Leader of the Opposltlon-that if you do not repeal this Act, or 
rather putting it the other way,if you continue the Act there will be a 
prubability of re-Iaunching or re-starting the Civil Disobedience Movement. 
NoW', that, of ('ourse, from our point of view, would be an evil. 

Mr. Bh'lliabhai J. Desai (Bombay N(Jl'thern Divi!Sion : \on-)ful!:I!Il-
~ a  RU,ral) : I was not referring to 1"his Act. I was referring to the 
Blli. that was:. then befo;t"e the House. . 

.. ' The Honom;abl& Bir, Kripendra Sirca.r: lam not ~fe~'l" ~ to Ilny 
at:e~h ofhirt on the' Billwwch is now underdiseussion. That is why 
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be accurate I should say that the Honourable the Leader of the Oppositioa 
IBid, " if you continue .this Bill (that is the th~  Bill), then there is tha 
probability of Civil Disobedience being again started ". 

:Mi'. BhuJabhai J. Desai: I did not quite say that. What I sait! was 
that measures of this kind necessarily provoke civil resistance because you 
make liuch bad laws. 'rhat is what I said. 

The Honourable Sir Nripendra Sirear :  I like to stand ~ l' e teJ, 

a11hough I do not know where the correction comes in. 

lf bad law like this or some other law make the probability of a re-
appearance of Civil Disobedience l\Iovement, I say that, then it is a choice 
of two evils, the first evil being the probability of a re-appearance of Civil 
Disobedi('ncc Movement, and the other being, that if this legislation is 
withdrawn and thereby we lose all control over unlawful assemblies and 
over other matters which are the subject matter of this ~a e, there will 
be almost the certainty of this subversive movement gaining upperhand, a 
mnch greater probability than the mere cbance of there being a recrudes-
cence of the Civil Disobedience Movement by reason of the passing of this 
law. Sir, this Bill has bcen thrashed out for seven days and I have 
nothing more to add. But may I make a reference to the good humoured 
joke of my Honourable friend, J\Ir. Sri Prakasa, about myself. He re-
ferred to me in. a good humoured way and followed it up immediately-
while discussing the Motor Vehicles Act yesterday-by giving his expe-
rience of his journey in a lorry bedecked with Congress flags, but which 
was a danger to his life by having no brakes. My Honourable friend 
thinks that he was in a very unusual and unexpected situation, but, so far 
as the opposite side is concerned, we do not expect Congress lorry to have 
allY brakes. (Applause.) 

Dr. Bhagav8n Das (Cities of the United Provinces: !l ~l ha

madan Urbun) : May I ask for just one piece of f l~llla  ion from the 
Honouruble thE' liaw Member in order to be able to make up my mind 
pruperl.v 011 ~h side to vote' The Honourable I,he J. .. llw l\Iember has 
disR'!reed with my Honourable friend, Mr. Akhil Chand,··i. Datta, in hill 
analysis of the causes of this outbreak of terrorism, but he has not giyen 
us his f\WJl view as to the real causes of the outbreak. Will he killdly 
enEg-rten lIS ()11 that point T 

The Honourable Sir Nripendra. Sircar :  I am quite prepnred to dO 
that if the Ii'lURe is willing to hear me and if the Chair allows 

Mr. President (The Honourable Sir Abdur Rahim) : The Honour-
-ablE' l\lembH has finished his speech , 

The Honoul'a.ble Sir Nripendra Sirca.r : Yes, ~l . 

Mr. President (The Honourable Sir Abdur Rahim) : fn that ~ e, 

he ('smlot sp,.'ak again. 

Mr. Sham La) (Ambala Division: Non-Muhammadan) : After all, 
the kafha of thC' Pandit from Bengal is over. We th(,ng'lt that it woulcl 
nl'wr end. hnt the family priest of Bengal is here and is being paid in 
propo'l"tion it' the amount of work that is done by 1:> im. My ollIy eIaitn 
to speak on thif; Bill is thlLt while the Honourable the Law Member ha!t 
dealt with re('ol'cls, I haw dealt with human being.oJ. I have beell conduct. 
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ing the Lahore Conspiracy Cases and the Delhi ConspirJl.cy Case lOt· the 
l&lit four years, and I have also aJgUed the Delhi ')l)u:,pil';'llJ,Y a~ in 
appeal, and, just as the Law Member has stated that his ll ~ :  are 
not based <.on gUl:isip but on facts and that the conclu::.il)llS are hased on 
judicial 1'l'{:(JI'c]";, I shall also confine myself to judicial records and the 
judgments (If the High Courts and the statements of ihe witnesse .. pro-
duced by the Crown in those cases. The Honourable Dr, Bhag-avan Das 
put one qut'l'tion and asked how these terrorists are rotrai:l!d and how 
thi'l C:vil Disobedience Movement and Non-Co-O.peration Movement grew, 
and J think he will have the answer from the records of t.hoso C:lses. 

I mIl g)ad that the Honourable the Law Member ·coufiued his speech 
to Eengal. At one time it appeared to me that in Bel1gal there is I1l)th-
ing but murrl£'r, robbery and daeoity. I thought that perhaps Miss 
Mayo had again visited Bengal and exposed all the dirt a11({ mth of 
Bengal. Bengal might well be proud of the Law Me ~ , but the J.(I&i-
tioll iR uot m; Iltated by the Law MelIllber. As regards the PunJab, I 
han got lwr£' the judgment of the High Court, and I hav.} got the ,'vi-
dence on ' ~l . and I am going to show how the terrurists are recruited, 
how !;pecial powers given to the Government are being' abused IIntl Itow 
thp ('yidence is fabricated in murder cr.ses, how the police officers and 
a~ Htl'Ht~ are held guilty by the High Court of iahl'ienting' false c\'i-
denee and eummitting perjury in Court, how these l ~ officer;; lind 
magist,l'atcs IIrc rewarded, how titles are conferred upon them, and he.w, 
in a way, all their offences are condoned. The Honow'::bloo the Law 
Mpmher has stated how, under the guise of non-violence, person!'; have 
committe,l murders and violent crimes. I am going tt) show from the 
e J~ of tlJe cases that the officers of Governmf'nt. intel'er;ted in Hie 
maintenar.ce of law and order, fabricate false evidence in llIurder (':1St'S 
whiflh is III) le!>s a crime than the murder itself, and how they pounce 
UP0!l the s}H-'cial powers and usurp them. 

Mr. S. Satyamurti (Madras City: Non-Muhammadan Urhan) : On 
a point of ('r.lel', Mr. President. I do not see the TJaw Member ber('. Is 
it not d ,, ~ te  to the House that he should make ? speech and then 
walk out of llte House, when references are made to .his speech? 

Mr. President (The Honourable Sir Abdul' Rahim) : 'fh~ nOllour-
able Mf'mbel' ~ ha  knows that even the Law Memiter is Jmman. 

Mr. S. Satyamurti: I may point out that, even on the last oecDllio:n 
when our Leader was addressing the House he left the House uud did not 
oome back until he had finished. ' 

The Honoura.ble Sir Henry Oraik (Home Memher) : The Honour-
able thc-Law Member asked me if I was e a ~ in the Honse for t.he 
next few minutes, as he has been called away on urgent business. I am 
the Mt>mller jn charge of this Bill. 

Mr. S. Satyamurti :  I thought he was, but you are r 
Mr: Sha.1D; Lal.: ?rty Honourable friend, Mr. Satyammti. lIelld not 

have l'aJ"a~  troIS pomt of order, because all my Sl'!!.'uments were dirccted 
to tho Home Mf.mber. because all my facts :J.~e with!ll the knowlpdge of 
the H ~e M~ e . .He was at the head, p'.'aetically regulating the pro-
ceut!re HI. the COnsPlracy Cases. Everything was being done after c0J?-" 
UltllU~ JlIDI and the statements that I am going to m.ake Rre within Jus 
bIP\'Iledge. z 
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Now, Sir, the political case was tried under a special Act, Act IV of 
I9SO. This Act was introduced by the Honourable Sir Henry Craik in 
the Punjab L('gislative Council. Having bitter exporicnee ('f the case 
of Sardar Bhagat Singh, he wanted that the case might be disposed of 
soon, and J•e goi that Act from the Punjab Council an<l all these aecuf:>ed, 
ab011t 30 in number, were tried under that Act. Xow, of course, tlie 
Punjab Gm·c1·nment had a very bitter experience or that Act and· the 
Punjab Gtn·�rmnent had to confess that that Act dirl m·t serve its purpose. 
The Punjab Government wa.s told by the C. I. D. that the case harl been 
prul<·l1�ed. and that the accused had prolonged it. That is not the case. I 
wou!d read to you the judgment of the High Court in ,m1er to i,,how that 
the <:asc was prolonged, not by the defence, but by the prosecution. 
The police officers having committed perjury and forgcl'y in Cimrt 
trier] to rnaiu1 ain their position, and, therefore, thr-1 cross examination 
was justified, and, therefore, so much time was taken. 'l'hey u;ot an Act 
and then they condemned the Act, because the policr informed them that 
the r11.�e eould not be finished very soon. I will come to that judgment 
later and you will see that the Government took an urn1u0 advantage of 
the specit'l powers invested in them under the Criminal Procedure Colle. 
Now, Sir, an approver, Inderpal was pr�duced in Court. After three 
or four days' confinement, Inderpal said : 

'' I am confined in police custody in the Lahore Fort, and, if I am kept there, 
I shall have to stick to the statement prepared by the police for me. If I am remond 
from the police custody to judicial custody, I would be able to make a proper state
ment.'' 

An applic:ati,m was made by the accused that the approvers, five 
in nnmhrr, slrnuld be removed from the police cu<:tody to the jurlicial 
custody. so that they ,might be able to make their s�atement voluntarily 
urn'l freelr. What did the Government of Sir Henrv Craik do ? The 
High. Co�rt was moved. Government issued a Not:.fi,•ation under sec
tion 5H, that the Government declare the Fort to h,: a jail and that 
the custody is judicial custody. ( Cries of " Shame ".) Section 541
says : 

'' Unless, when otherwise provided by any law for the time being in force, the 
Local Government may direct in what place any person liable to be imprisoned or 

committed to custody under this Code shall be confined ! '' 

Now, this section applies only to cases where there are no jails. 
FormPrly no jails were established in the districts, ,i,ncl, therefore, this
provision was laid dmvn that unless there is some jail, the Local Gov
eruruent may declare any place to be a jail. The wm.'tlitH� of the section 
is very clear, but the Punjab Government abused their p11wer, and, in 
order that the approvers might remain under police castocly, and against 
law rnarle thiR Notification, and that was done by the Government of Sil' 
Henry Craik. An appeal was filed against thi& or1l•�r and the Ili.g-h 
Court dee1a1wl this Notification to be illegal and the IIigh Court ordered 
tliat all the fr•,e approvers should be removed frolp police enstoil.y to the 
jail. Hen• i;; a Government exercising their power nnder a 8ection a�1d 
al,u-,ing the e]ear wording .o,f the section. Now, th•�y want sprc1al 
pvwers. I do not say that Sir Henry Craik_ or the Puniali Gov�rnment
rea1ly "·anted that the police should have mfluence ovc:r the w1tuesses. 
I do not make any such charge. What I say is that i� once the Punjab 
Gover1tment or Sir Henrv Craik is told that thf'se witness�s mi<!ht �o 
wrong, on some excuse or 'other, they accept the directions of the C. I. D. 
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Now, tbe High Court did not take one minute in deelario.g this .Notifica-
tion to he illegal and still the Police refused to obey the ... orders of. t~e 
High Com'L The approvers were transferred!. to the Central ,la~l In 
LahorP-, but ulJ the police guard, all the sub-rnspecturs were admitted 
into the jail. mid they were ordered to keep a guard on those approYcrs. 
We 1:mt in 'an application in the Court that the conditioni,l of those 
approveri,l in tlle Lahore case had been reproduced iu the Central ,Jail, 
and that it ,vas practically a police custody, and the Court asked the 
· Government to supply information with regard to the custody of the 
approvers, ho-w they were being kept, who were the guards, and so 
forth, and it was the Government of Sir Henry Craik ,vho refused to 
supply i,;u,.:h information to the Court ; and, knowing full well that they 
had nut obey.::d the orders of the High Court, the Go1','t'nmcrit Advocate 
stated that jails being under the administration of ihe Local Govern-
ment, the CourtH have got no jurisdiction and they refused to give any 
information with regard to the custody of the approvers. Then, Sir, the 
Chief Jmitice, Sir Shadi Lal, was going to commit the Punjab Govern-
ment for contf'lnpt of Court (Hear, hear), and I am bld that it was the 
Gov~ernor of the Punjab who intervened, but the other executive officers 
~tuck to their guns ; they would not supply any information to the 
High Court ; and when the High Court held out the thret~t that the Gov-
ernm'.ent of the Punjab would be punished., it was then and then only 
that an apulngy was offered in the High Court, and the poliee guard was 
removed. ( Cries of " Shame, shame ".) 

Iv'rr. Ivl. S. Aney (Berar Representative) : " Apology " on behalf of 
whom 'f 

Mr. Sham Lal : On behalf of the Government. I am going tc read 
that judgment ; it will be very interesting. 

Pandit Lakshmi Kanta :fl[aitra (Presidency Division : Non-:Muhan1-
madan Rural) : Interesting, illuminating and instructive. 

Mr. Sham Lal : Then, Sir, I will read out that ju:Jr;ment which 
Chief ,Justice Sir Shadi Lal gave in the High Court. 

Now, after having removed them from the judicial lock-up, of e.ourse, 
they had to comply with the orders of the High Court, what did they 
do ? A certai.n part of the Borstal Jail was put under the charge of an 
:t~sistant jailor, and the Superintendent of Jails had no jurisdiction. 
They, again, reproduced those very conditions here, they would not obey 
the law,- -these preachers of '' law and order '', they disobeyed e';-ery 
direction of the High Court, and they disobeyed every provision of the 
law. (Crie.~ of" Shame, shame".) Then, what happened ? The C. I. D. 
police officers stealthily came in contact with a number of the approvers 
in tLe Bor},1tl ,fail, because the assistant jailor was their c1w11 man, and 
they v:isited those approvers. Those approvers came into Court, pro-
duced the writings given by the police to them, and thooe were in the 
hand-,1-riting (•f the C. I. D. officers themselves, and they said they were 
being asked to commit these things to memory and to give su<>h and such 
evidence accordingly, and. we had to produce those poli,~e officers, and they 
had to admit tlir.t these things were in their own hands.· ( C1·ies of "Shame, 
shame".) 

Sir, here a:rc these preachers of law and order ! You can see what 
disgraceful things can happen in political cases conducted, as it was con-
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ducted, under the direct supervision, as here, of the PUll ~  Governmcnt 1 
This, Sir, is the judgment of Sir Shadi Lal delivere,.l ill 1931 (A. l. n., 
page 473). JJet us confine ourselves to judicial records: and if ~ e  
people, :.,ailing under the Congress flag of non-violence, do commit vIolence 
here and there, let us condemn them, unreservedly, bllt let IlS liee whetlJcr 
the li-ovt'rmlll'Dt who preach law and order and ask t!, l~ to maintain it, 
what do the,} do in the case of their high officers, what 1I0 thcy do in the 
case of their officers who refuse to obey the very orders of the High Court: 

" Tbe Court is entitled to call upon the partiel to a ease to make a full and 
true disclosure of all the facts within their knowledge  which have a bearillg upon ihe 
question to be determined and to visit with punishment any attempt to evade this 
duty cast upon them. The Crown or Local Government occupies in a criminal cas,. 
no higher position than that of a litigant and cannot claim any privilege which it 
denied to a private prosecutor unless there is a special legislative authority for i' ...... 

When an allegation is made by one party and not denied by the other party, i. 
aUlt ordinarily be presUDled to be correct •..•.• 

It is the function of the Court to determine an issue upon the material before it. 
ud a litigant cannot be allowed to arrogate to himself the right to decide it ..... . 

The circumstances, which have given rise to this application, may be shortly 
ltated. The applicants are accused in a eriminal case, which is being tried by thref 
Commissioners appointed uuder section 4, Criminal Procedure (Punjab Amendment) 
Act of 1930. It appears that among the witnesses for the prosecution there are five 
approvers, and the first approver, Indar Pal, during the eourse of hiB examinatiOD 
.tated that he had been supplied by the police, in whose custody he was being kept, 
with copies of the statements made by the other approvers before a Magistrate, and 
that pressure was being brought to bcar upon him to modify his statement ill certw. 
respects ill order to bring it into conformity with the statements made by the th~  

approvers. In order to SUbstantiate his complaint that he had been supplied witft 
copies of the statements of the other approvers, which he was asked to study in ordt'r 
to make his own deposition tally with them, he decIa1'ed that those copies would be 
found in the cell in whieh he was detau.ed in the Lahore Fort; and thllt he bad 
read them and could repeat before the Court a summary thereof. He added that 
as he was not prepared to comply with the wishes of the investigating oflicer., he wall 
afraid of being tortured by the police; and he accordingly requested that he should 
be r.·moved from. the police custody. The accused also made an application on the 
13th January, 1931, suggesting that arrangements be made for the immediate search 
of the cell of the approver in order to seize the c.-opies referred to by him. Thi! 
request was. however. refused bv the Commissioners, but the approver was transferrell 
from the polic.-e custody to judicial custody. The question was then raised whethl'f 
the other approvers should remain in the custody of the poHce or should be transferred 
to judicial custody. The Commissioners decided it in favour of their detention in 
polil'e ('uatody. But against that decision the accused preferred. to the High Court an 
application fer revision. 

That application was heard., in the first instance, by a Judge sitting alone. who 
in view of the importan<,e of the question involved made an order on 18th March, 
1931, referring the case to a Division Bench for decision.· On 18th April, 1931, tb" 
learned Judges of the Division Beneh, who heard the case, delivered conl"urrent jndlf-
ments. holding that there was no legal authority for the detention of the approvers 
in pol'ee custody. The leampd Judges accordiJlgly directed that the approvers be 
cletained in judicial custody, in other words, either in a prison or in a judic181 lock·up, 
during the trial of the case. 

This juill!'lllent was dulv communil'ated to the Commissioners who issued ordel'>'l 
lor the tl'lln.fer of the aJl'Pl'overs to jail. The accused, however, urge that various 
devil'es have heen adopred bv the Af'l'Vantll of the Crown to avoid t'omplianee wltb the 
clirect10n of the High ~. ; and they have ~ e the preMnt allplication askiug t.he 
Hilth Conrt to enforce ol>!'I1;enee to its direetiOil, all the Cammiasioners hue upreued 
tlletr helplNIIne88 ill the matter...... . 
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Mr. President (The Honourable Sir Abdur Rahim) : Wa'i that a 
trial under tilt! ordinary law 1 

. Mr. Sham La} : Those persons were tried under A·.!t 1 V I){ 1~13  ; 
so much of the Crimiinal Procedure Code, as was consistlmt with .\ct 1 V 
of 1900, was vpplicable to that case. 

lfb'. President t The llonourable Sir Abdur Rah~ ~ : It was un.ler 
Act 1 \' of l!Ji1U t Is that one of the Acts in questlon in this Bill·1 The 
Honourable !.Iellluer must confine himself to the Bill. 

Mr. Sham Lal : I want to make it relevant, Sir, in tbh way. Whell 
the Lo('al (Jovcnllnent has got any discretion with regard to any matter, 
it alwaY3 exerl:,ises it in its own favour; and if pl:wcr is given to the 
Government, it always exercises it in its own faYDU1', and, not only this, 
if it lias gut lIO power, it tries to bring that power under tlome section 
or other, and that the Local Government in such ':ase.;; abuses all the 
powers and accepts the recommendation of the C. I. D. It: these l)QW"erl 
are I·ivell ll11d('r tile Criminal Law Amendment Act of 190d, to declare hny 
a ~ at  unlawful and to forfeit their property amd money, they wouid 
only a ~ t the recommendations of the C. 1. D. Only executive con-
siderations would guide them. That is our experiencl!. My submission, 
tberefOl'e, is that the Government would always abuse their ~  and no 
8J.1cdal po"Wcn; "'hould be given to them. And I waut to prove this from 
the judgment of the High Court as to how they disobeyed. Not only this, 
hut when this order had been passed by Justice 8hadi Lal-lUul the 
lIonourable Sir Henry Craik, the Home Member, can test:fy to this--they 
moved eVE'JI the G()Verrunent of" India to pass an Ordinance to gi,-e them 
powers lhat th(' approver should be kept in the police cllstl)dy. Is there 
any HQnou'.'ahle Member who can argue with any llSt f ~llt  that an 
appl'O'lcr in a Crown case should be kept in the poiic(! custody like the 
attached property and can those witnesses be called free and voluntary' 
With regard tf; these witnesses Members of Government aN of this opinion 
that, if the~ arl' removed from the police custody to the judicial eustody, 
tho1'e will be a !!l'ievance, and, in order to remove that q-riCY&llCe, IL ;;pecial 
Ordinan(:e shuuld be passed. 

The Honourable Sir henry Craik :  I must rise On ll. point of per-
.somll expJana1ioli. The Honourable gentleman has ~ ell a eompletely 
ex par·te ac(:ount of all these things, and, in any cas". it is complf'tely 
irrelevant. l;ut. 1 must say at once that I never aske.l tho Government of 
India to par-.s an Ordinance. 'rhat is fantastically untrue. 

Mr. Sham La! :  I stand corrected. My information W3., liS rclillhle 
as it eould bf>, l·ut ·if the Honourable t.he Home l\Iemb(ll' says th£ol he did 
not In(.ve tiL(' Government of India, I accept his t.a lll~llt. .\nyhow, 
this lllul'h is trut:. Wha.t action did the Honourable Meml:>er take when 
it had e l ~e e e that the approvers wete bemg shU approached in 
the BOfstal .J ail through the assistant jailor anr.. that notes were being 
gi veil by poli ee officers ? 

lIIr. President (The Hon()urable Sir· Abdur Rahim) : Individual 
cases like this cannot be discussed. 

Mr. Sham La] : It is nnt aniJidividual case. I nm ! : '~ In ~h '" 
that, With l·ernrd to the whole of the C. I. D. of the Punjab, there il:' a 
do.ubt e:otpre!!SM by tM High Court that they have committed perjury and 
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f e~'. Hir, Punjab and Bengal are being accused of revohltionary 
crimes, and the question is, whether the crimes are being committed by 
these J'('v(.:uliolUiries or they are being committed oy police officl!rs and 
magistrate getting Rs. 1,000 and Rs. 2,000 a month' Forgery and per-
jury in the mlerests of the Crown are not punishable ill the Punjab, and 
that is not my statement, but there is the decision of the High Court. 

Mr. President (The Honourable Sir Abdur Rahim) : The lIonoLir-
able Member lilJOuld confine himself to the provisions of this Bill. The 
L!bair ~ ll t allow him to discuss the general administration of law in 
the Punjab. 

Mr. Sham La.! : With all due deference to you, Sir, I a~' f'ubmit 
(tat the HOl1ourable the Law Member could cite 56 cases and could read 
judgment.<; and could read the statements of the approvers in order to 
shuw that the Congress is an unlawful organisation, aud, the ef e~ it 
must be declared unlawful. 

Mr. President ('fhe Honourable Sir Abdur Rahim) : 'l'hat related 
to terrorist Cl'imes against. which the Bill is directed. 

Mr. Sham Lcl. : He eal~' with terrorist e~, and I Nant to sho.w 
that there is another association, the association of the C. I. D. and of tJl,e 
magistrates h ~h is more unlawful land which is not being declar<'.d Ull-
lawful, but it is only the organisation of the Congress whicb is being 
declared unla wfnl. Whom are you going to· give thel;ll speC)ial powE\rs. t 
Are YUIl g'.I;ng to give these special powers under the Criminal Law 
Amendment Act to the executive authority who, in IllUl'!lcr ca.<;es, commit 
forgery and perjury and are allowa.;! to retain their seats f Sir, tbis is 
not my slatclllent, nor is it a bazaar gossip, but it ~ th,~ judgment {.f the 
High Court. Now, Sir, I do not want to take much rilUe of the House, 
and I will at OJ)(.'e read th,e judgment of tbe IIigh emirt on this. point snp 
that would make the position clear. The judgment says: 

"We desire to emphasille that the original trial and this trial have become 80 
eomplieated and have been prolonged so inordinately merely because the Police did 
not wish to place a true picture of invll,lltigation as it proceeded before the Court. 
It has beeJl most painful for UII to reOOTd that responsible officers have committed 
perjury in Court in order to maintain the untenable position they had taken 
up •••••. " 

Sir Oowasji Jebangir (Bombay City: Non-Muhamr:.adall Urban) : 
Sir, I rise on !I point of order. Standing'Order 31 says: 

"  A motion must not raille a question substantially identical with one, on whkh 
the .All8embIy has given a decision in the same Seamon. ' , . 

Mr. President (The Honourable Sir Abdur Rahlm) : A point of 
order like this ought to have been raised at the very beginning. 

Sir Oowasji Jehangir : May I point out, Sir, that :t point of order 
may be raised whenever it strikes a Member of the II CI1lSC. If it did not 
strike mc befort' and has struck me just now, am I debarred from nOsing 
it t 

Mr. PresidCUlt {The H()nourable Sir AbdUl' Rahill':) : 'rbeehair 
will not 88.y that the Hml0urable Member is not entitled to raise it. at th ~ 

stage, but the Chair .thinks that it is not fair to the House after the debate 
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has proceeded so far that the Honourable Member shonl!l raise a preli. 
minary objec1 ion like this. Preliminary objections ollgb t to be taken at 
the very first opportunity. 

Sir Oowasji Jehangir : If it had struck me hefore, I woJuld have 
ra.isccl it straightaway. It struck me only a few minutes ago. The point 
of order I wish to raise is this. Having referred the House to Standing 
Order 31, a part of which I have just read out, I contend that the Bill 
which was sought to be introduced yesterday by the Honourable the Home 
Member coycrs a good deal of the ground of the Act which my Honour-
a lt~ friend, Mr. H. Das, desires to repeal. 

Mr President (The Honourable Sir Abdur Rahim): The Chair 
would allow the Honourable Member who is in possession of the House to 
conclude his speech first. 

Mr. Sham Lal :  I was quoting from the judgment of the High 
Court when I was interrupted. The judgment :rwu; : 

.. We trust that the lesson learnt from that trial will be taken to heart and the 
poliee officers who have at all times to perform a difficult task will never again disgrace 
their force and cause such a waste of public t ~ and money as in this ease." 

With regard to the magistrate the finding is : 

.. It is alleged that the magistrate re·wrote the whole sheet and substituted it 
for the original in order to correct the mistakes as to the date and the proceedings 
of a political meeting. All the facts taken together raise a very strong suspicion 
in our mind that the sheet in question was re-written by the magistratt:. We are 
prepared to believe that this SUbstitution was made out of their false ...... but the 
emphatic denial of the magistrate on this point. There is a great doubt in our 
mind on his fairness as a magistrate and his veracity as a witness." 

}Iy point i'l that this cantonment magistrate and these police offi-
cers, who have committed forgery and perjury, are getting Its. 700 or 
ns. ROO a month, and the chief culprit is the Czar of the U. 1. D. uf the 
Palljab. Every person is being detained and every as.'mciat.ion is being 
dedared unlawful on his report, He is a title hold,.r and h,~ ha.-; been 
given a e~ (If land and he is still held in respect and it is being fret"ly 
stated that If Ilny case is got up against him, he would expose the entire 
police, be('amle it is also stated 'that the perjury and the forgery were 
committed because of the connivance of the superior officers concerned. I 
am going to show from this judgment that the perjury and the forgery 
could not he cOll!mitted unless the h.~le C. I. D. was involved in it. 
Now, Sir. this Act of 1908 is before this House, and. if I can show that 
these police officers, 'upon whose report these associations are declared un-
lawful and persons are detained without any trial, concoct false evidence, 
will it not be in order T Just as it was relevant for the Law Member 
to quote those cases, so it is relevant for me to show what our experience 
has been in such cases. 

Now, Sir, this is not a bare instance, but it involves the entire police 
1 P.M. force and the House will be able to follow the manner 

in which perjuries were committed. I would also like 
to refer to the two remarks made by the Judge when I was arguing the 
case. Justice Munroe observes that: " so far as the magistrate is con-
cerned, he has been maliciously false in teari'.lg off one sheet of Indar Pal's 
statement and substituting it by another". If a Judge of the High Court 
remarks like that, does it not shake the cr·3dit of the people in the police 
L219LAD 
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officers and in the magistracy' Is this not interference with the course 
of justice on the part of the police and the magistracy f In the English 
language, j,here is only olle word for this action, and that is " perjury". 
A police officer who commits pcr jury in a Court does not deserYe to be in 
the service of the Crown. These are the words of Justice Munroe who 
heard this C8ae. Now, Sir, that police tl ~  is not only in service, but 
he is being rewarded by the Go\·ernment. Government :Members come to 
this House and preach maintenance of law and order and they want to 
have certain enactments in the name of law and order. But they try W 
IIhield such police officers who commit forgery and perjury and they are 
even given promotion. If we, belonging to the Congress, commit any such 
act, immediately we are hauled up for perjury and forgery. The aim of 
the Government seems to be that no course is dish(lnourable for them to 
suppress the Congress movement. The pulice can freely commit forgery 
and perjury in the name of e ~  the Congress and no harm would 
be done to the police. That is the way in which these-records were pre-
pared and the House must be surprised at this. 

Perhaps the House will remember the COIll:lpiracy Case which was 
started with reference to t!le explosion of Lord Irwin's special train and 
the simultaueous explosion that took place on the 19th June, 1930, in tlle 
Plmjab. When actually the explosions took place, the culprits couM not 
be traced. Certain witnesses were examined. Now, Sir, those statements 
were made in June, ]9:30. _Uierwards this con.spiracy was traced and 
certain suspects were arrested and certain people were taken as approvers 
and they made those statements. Now, what the police wanted was that 
the statements of the witneilSes who were examined in June, 1930, should 
tally with the statements of the approvers who were examined in October, 
1930. AB the House is aware, under section 172, every police officer is 
l'equired to submit a diary to the Superintendent. of Police. That is tile 
safeguard provided in the Criminal Procedure Code so that ~e tl  

any fabrication may not take place. The Superintendent of Police is re-
quired to keep those original zimnies in his custody. What this Khan 
Sahib, the D. S. P., did was this. Against all rules of Government, this 
police officer removed those statements -from the custody of the Police 
Superintendent and altered them by cmnmitting extensive forgeries so as to 
suit his purpose. With regard to these statements, 75 per cent. of the 
police officers were held to be guilty of having altered the statements. 
Now, the position comes to this. The Government depend ~  the 
e"idence of these police officers for the Ruppression of the terrorist move-
ment and the Omgress movement. The House can very well imagine 
the nature of the evidence concocted by these C. 1. D. officers against 
the Congress. They can fabricate any evidence, commit any amount of 
forgery.. Of course, the Government might say thllt they c.ould not 
,'ouch for the intk'grity and veracity of the police officers. Just as 
the Honourable the Law Member remarked, they will a~' that there are 
always black sheep in every fold. But my submission is that this is not 
the qtlestion. I can well understand if there are strDY eases of corrup-
tion in the police ranks, if there are stray eases of perjury or forgery. In 
Buch cases, the Government are not at all to blame. But when the ca<:e8 
of perjury and forgery arc found to be quite rampant among the police 
,officers, to the' extent of more than 75 per cent. of the police foree, and 
on the txlp of that, when the Government retain the serncesof such 
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delinquents, even in spite of the finiling of the High Court against such 
officers I would say that the (j()·vernment are as much guilty as those police 
officers' and the magistrates. What is the use of Government coming 1io 
this House and saying that they must maintain law and order. Is law 
and order only to be maintained to suppress nationalism and not in the 
interest of the purity of administration 1 Questions were put in the 
Punjab Legislative Council and the rE'ply was that the Governrn.ent. saw 
no reason to interfere. The Government do not even want to mstItute 
an enquiry. I offel' my service,., free if an enquiry is held with -regard 
to the conduct of these police officers and the magistrates. I make bold 
to say that practically 7iJ per cent. of the C. I. D. officers in the Punjab 
have committed perjury and forgery and stilJ they are retained in service. 
Formerly this case was heard by a Divisional Bench of the Punjab 
High Court consisting of Justice Dalip Singh and Justice Currie and 
they held tbt perjury and forgery had been committed by the police. 
After that this trial W88 held and though it was proved that forgery and 
perjury were committed by these officers, no action was taken by the Gov-
ernment. Of course, the Government might say regarding the Congress-
men, " you preach non-violence, but many of the rank and file among the 
Congressmen practise violence". I will reply by saying that the Gov-
ernment sail under the flag of law and order, but they are the first to 
upset law and order. (Hear, hear.) The Government do not take any 
action against its officers who break law and order by committing perjury 
and forgery. So the Government cannot lay any claim to any honesty 
Df purpose in their dealings with the Congress. Therefore, I sa,y that any 
more power given to the executive as under this Act of 1908 is bound to 
be abused. 

Now, coming to the statement of Inderpal, that gives you a clue as 
to how the terrorists were recruited. There was no terrorist crime in 
the Punjab before 1928. Of course there 'Was only one in 1915, but that 
is past history. I do not want to take t.he House to the martial law days 
when people were made to crawl on their bellies, but afterwards those 
very persons were released and knighted and some of them even 
adorned the High Court Benches and others were made Ministers of 
Government. I do not want to go to those days. I make this assertion 
on the floor of the House that there was no terrori!>t crime in the Punjab 
before IH2H. What is the gt()ry of Inderpal who was the chief approver , 
How did they decide to murder Mr. Saunders' What is the story of 
the approver in the case against Sardar Bhagat Singh f How did 
terrorism grow in the Punjab Y It grew like this. There was no terro-
rism in the Punjab till 1928. On October 25, 1928, there was a 
demonstration against the Simon Commission led by LaIa Lajpat Rai. 
Now, I am saying what your own witnesses said. (Interruption by Mr. 
Muhammad Yamin Khan.) My Honourable friend does not know. 
There is the judgment of the High Court, and if my Honourable friend 
wants, he can read the judgment and find out if what I say is correct 
or Mi. The Judge himself remarked that I put the case squarely and 
fairly before him when I was arguing the case. It was on the 25th 
October, that there was a demoMtration against the Simon Commission. 
T!Ie approvers ~ both the conspiracy cases say that Lala Lajpat Rai was 
hI~ WIth a lath, by the Superintendent of Pulice and that exasperated 
the people in the Punjab. The approver says: "'Ve were very much 
upset and we took a vow to murder the police officer who had hit LaIa 
L219LAD D2 
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Lajpat Rai ". Of course, those young men committed a crime by taking 
such a .ow. I do not admirc them. I do not adore them. 

The Honourable Sir Henry Craik: That is an entirely ex-parte 
statement, the truth of which I do not admit. It has never been ad-
mitted. 

Mr. Sham Lal : Here is the testimony of your own witnesses. It 
is the approv'er who says that Lala Lajpat Rai was' hit by the Superin-
tendent of Policf'. I would go further and say-let the Honourable the 
Home l\Icmber deny its accuracy if he can-there was the Boyd Enquiry 
Committee and a pleader of Lyallpur was produced ns a witness who 
deposed that Lala Lajpat Rai was not beaten. That pleader afterwards 
issued a statement to the effect that his statement before the Enquiry 
Committee was a false statement made on the promise of some reward 
from Government. He even brought a suit against certain officers of 
the Government for not fulfilling their promise to reward him. 

The Honourable Sir Henry Cra.ik : That is quite untrue. 

Mr. Sham Lal : Well, Sir, the pleader came to me to consult me. 
I know him very well. He brought a suit against the Government. My 
submission is this: that I have not got all those facilities which the 
Honourable the Law Member has of stealing some letter under some 
Statute. Otherwise, I could ha:ve produced all the letters connected with 
that case. I have no power to intercept those letters. Of course, my 
letter can be intercepted. In a reCf'nt CMe, a letter containing instructions 
for me was intercepted in connection with a case with which the Govern-
ment had nothirlg to do. But the Governmcnt were interested in one 
party, and when I got the case settled, the party told me: "We know 
your case ; we have engaged the Public Prosecutor and we have managerl 
to intercept your letter." That is to say, these letters are not inter-
eepted in the interest of the administration alone, but also in the interest of 
persons who are supporters of Goyernment. I could ~ e the a~e and 
I could name the person, but, as I got the case compromised, I do not 
want to give that to the House. Here is a case of interception of letters 
and the s1:{'nling of letters. It was not like the Hallett Circular which 
was taken stealthily, but Government got this letter under a Statute,-
that is what the Law ::\-Iember says. When you take unlawfully and im-
moraty it is not theft. becilu!le yon take under the Statute, but what we 
do is theft. It is not maintellaTJCe of law and order, it makes the abuse 
of law and order more easy. Just as the Honourable Sir Muhammad 
Zafrul1ah Khan said: "Why do we want these proyisions in the 
Criminal Law Amendment Act of ]935 Y We want to make 
the Act of ]908 more effective. " :More effectiw means that 
formerly the police officers used to take possession of our 
Congress houses and used to loot our property. That was not allowed 
by law. Now, they will be able to loot this property. A horse of the 
value of Rs. 250 was sold to a police officer who paid only Rs. 5 for it. 
This is only to a ~te the property of Congressmen. And this is 
law and order. . 

Sir, I was saying how the recruits are made. It would perhaps be 
a point in favour of the Law Member that witness Inderpal said: "I 
believed in non-violence, but when I saw Lala Lajpat Rai being hit, 
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1 became a terrorist and made up my mind to murder the police officer on 
that very a~." Here is the evidence which was never challenged in ~e 
'Tribunal and the Honourable the Home Member can consult the PublIc 
Prosecutor whether that was his CHSC in Court. 

The Assembly then adjourned for Lunch till Half Past Two of the 
Clock. 

The Assembly re-assemhled after Lunch at Half Past Two of t?e 
Clock Mr. President (The Honourable Sir Abdur Rahim) in the ChaIr. 

Mr. Sham La! : Sir. the Honourable the Home Member made a 
remark that my statements werc ex parte and he did not accept the 
accuracy of those statements. I was really surprised to hear that remark. 
I have got here a certified copy of the judgment, and there it is given that 
the learned Sessions JudO"e thought this statement to he a fabricated one 
and thr learned Public Prosecutor admitted it in the High Court. I am 
going to read it : 

" There are excellent reasons in support of this conclusion, but it is not necessary 
to state them here. The learned Sessions Judge himself declined to accept the state· 
ment of the police ofticel"ll that the Exhibit P. E. W. W8£ the original statement m:l.lle 
hy Inderpal from the 28th August to the 2nd September, 1930. He also held that 
corrections and alterations were made in the original statement from time to tim." 
though the precise date on which it assumed its final date could not be ascertained. 
The learned Public Prosecutor was not able to challenge the correctness of thie finding, 
though he urged that additions and alterations were made with the consent of 
Inderpal. We are not prepared to consider the explanation when the Police ofticer9 
concerned do not admit that any additions and alterations were made after the 2nd 
of September, 1930." 

Thrse facts are admitted, and the only question t.hat arises is that 
theRf'! officers and these magistrates are still in the service of the Crown-
I do 1I0t want to put the case higher-I appeal to the whole House, even 
the supporters of the Goyernment-supposing there is a finding by the 
High Court that police officers and magistrates have C{)mmitted forgery 
anli ]If'rjury and the Government do not take any action, what would be 
their sense of justice? I appeal to their sense of justice that in the case 
of It finding by the High Court where the police officers and magistrates 
had full opportunity, does it not call for an inquiry? Does it not call 
for IIny action, and does it call for rewards and titles? One officer is 
a D('puty Superintend{'nt of Police, other officers are inspectors and <;uh-
inspeetors of police, and one officer, who tore  away one shep,t from the 
approver's statement and substituted another, is a section 30 magistrate, 
who can sentence a man to seven y{'ars' rigorous imprisonment; and the 
question is this : if we read the Criminal Law Amendment Act of 1908, 
the Govf'!rnment made It declaration that any terrorist association or any 
othf'!r association which is a danger to the peace of the country to be an 
mtlawful one : what I. want is that if the Gov{'rnment can act. upon 
C. T. D. reports and declare an association to be an unlawful one, should 
that power be given to such police officers who are capable of committing 
such perjury and forgery ; and. if the GovernmPTIt is not taking any 
action, what should be the attitude of the HOUSf;? If this case was 
decided in June, 1935, the  Government can still say that they might take 
action:' If the  Government do take action, well then there is something 
to be said : or if any undertaking or assurance iIJ given that the inquiry 
will be"made it might be something. The Honourable the Home Member 
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D~a  go through the certified copy of the judgment C)f the High Court. 
If DO action is taken, what will be the presumption T If a man ~t  
theft and if I have anv sort of control over that man and I do not pumsh 
him or adnwnic;h him," what would be the natural presumption Y It :may 
be very difficult for us to prove that this had been done with the connivance 
oj' the Government but what is the natural presumption Y Government 
mav be keeping up their high position of domination and we may be 
heli)lfss, but what is the natural presumption Y My submission ~ll l 
I say it with all the emphasis at my command-that really very 111gh 
police officers were involved in this investigation and it is for this reason 
that no action has been taken. 

I was dealing with the beating of LaIa Lajpat Rai : the Boyd Inquiry 
Committee reported that no beating had taken place, while there \riotS 
clear f'viaence of the Crown witnesses that Lala Lajpat Rai had heen 
betlten. and there is the Crown evidence that it was on account of the 
beMin!! of IJala Lajpat Rai that the terrorist erime hegan in the Punjab. 
With regard to the demonstration against the Simon Commi;)'lir;a. Illy 
point is that the non-violent demonstration against the Simon Commissioll 
was .instifif'd ; eyen subsequent. events have shown that the appointment of 
the Simon Commis.'lion was a mistake. And if a demonstration is led by 
a man of thr position of Lala TJajpat Rai and he is beaten with Lat1tis by 
a f3nperintendent of Police, what would be the feelings in other countries' 
Supnosing in England a demonstration against some measure of the 
GOVf'rnment is lcd by the Leader of the Opposition, and he is beaten 
with lathiR, what would be the attitude of mind of the young men of 
Engl:ilJd? If they lose their temper or if they become terrorists, who 
is to blame for this terrori'lm? Dr. Bhagavan Das put a question to 
the Hononrable the Leader of t.he House to be answered: I can under-
stand the Law 'Member's position that the Congress volunteers or the 

~l'P  members of the committee, on account of oppression and on 
acconnt of terrorism of the Government, might have been converted to, 
te ~  ; bnt the question is, who is responsible fo], this Civil Dis-
obedience and for this terrorism T  I had occasion to see Lala Lajpat Rai 
arter the beating he had received: what he told me was: "  I can bear all 
these pains and the physical injury : what I cannot bear is this, that I 
should be beaten like an ordinary criminal by a police officer, when I 
was not doing anything \\Tongful." He was tired of his life : he told 
me :  "  I do not want t.o live in a country where, after having dedicated 
the whole of my life to the service of the country, I should be beaten like 
a criminaL" Those were his feelings. Mahatma Gandhi may be able 
to control himself. But what would you think the ordinary person would 
do, when he finds that in their own country for a justifiable demonstra-
tion they are beaten with lathis? You will not take these iucidents into 
eonsid"rat.ion : you merely say :  " These persons have become terrorists : 
thE'Y must be executed." 1 do not want that you should slacken or relax 
the law in their favour ; but I want to tell you that if you go on like 
this, t ~at  non-violent demonstrators like this-and the. position of Lau.. 
Lajpat Rai who was respected throughout the country was such that if 
there was any calamity or earthquake or famine anywhere, Lala Lajpat 
Rai was there.-He was called " The Lion of the Punjab" :  I put it to 
you, Sir, Wa.s there .any terrorist crime in 192601' :1921 ?, How ·is,jt that, 
jfu!t one month after the death of Lala Lajpat Rai, you 6nd'this erime. 
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and who is responsible for this crime f You might punish the crimI!, 
but you must go to the root cause, because it is the Government opprel!-
siOll that is at the bottom of this terrorism :  I must say that the exploita-
tion by the Government and this unemployment problem arc responsible 
for these terrorist crimes. 

IJet us nl)wcome to the question of recruitment of other accused in 
the conspiracy case and go througll the statement,of Inderpal. Inderpal 
himself said that their movement could not succeed with all their efforts, 
but the Press Ordinances having come to their help, they succeeded. Sir, 
the copy-writers in the newspapers in the Punjab were thrown flut of worM;. 
Th0Y had nothing to do with politics ; they did not know politics, but they 
became idle, and they were recruited as members of consplraey instead of 
remaining as copy-writers for newspapers and they began to make ~. 

This is the statement of Inderpal. He said, this was the work of the 
'Press and other Ordinances, and if Government threw people out of work, 
if educated men were thrown out of cmployment, if educated people could 
not make a living, they found terrorism was the only way open to them, 
Whatever amount of preaching Mahatma Gandhi might do,-and it ~t 
be acknowledged that he has been able to wean most of the telTorists from 
terrorism,-what would be the position of an ordinary h ~  being , 
:My submission is that it is the Ordinanees, it is the e ~ e laws of 
the Government that are responsible for the recruitment of members to 
the8e eonspiracies. 

Let us again go through another part of the statement of Inderpal. 
lie says, when ladies and volunteers were beaten by the police, they 
decided to throw bombs on police. In every case, whatever the ultimate 
cause may be, the root cause is the oppression of the Government. Young-
men get no employment; even now, 1hough most of the accused have been 
acquitted or discharged or have served their sentence, they cannot m2.kc 
even Rs. 15 a month ; they cannot find any kind of employment anywhere. 
My submission, therefore, is that this kind of oppression on the part of 
Government, coupled with unemployment, is driving youngmen to terro-
rism, and, as I said, every high salaried Government servant is a poteniial 
re"olutionary himself. He is responsible for unemployment in the 
country. Everybody is trying to keep up a high standard of life. ThaI, 
was not the case a few years ago. In the districts, the Deputy Conuni.s· 
sioners who were the highest officials used to lead a simple life; there was 
not much di<;parity in the life led by the ordinary people and that led 
by the hig-hest officials. But. now, high salarie.s are paid to officials and 
everyone of them wants to join that class of exploiters with the rc;.,ult 
that the whole burden is thrown on the poor people. It is not so much a 
question of patriotism or nationalism. My submission is that it is a 
question of bread and butter. People who have not got anything. to fall 
back upon are kept back at the point of the bayonet, and' these criminal 
law:'! ani! other kinds of oppressive laws are being enacted so that the 
few may enjoy the sumptuous dinner served to them. Sir, you maY 
appeal to the ppople in the name of law and order. but what is law and 
order to ,them when they don't get sufficient food? Therefore, my poi!{t 
is that the root cause of terrorism is unemploymr:nt and explOitation by 
the Government, and, unless and until that root C.<1Use is removed, you catt 
enact any number of criminal laws or other oppressive laws, but they will 
not serve the purpose and terrorism will Bot disappear. Sir, I know that 
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our voice will not be h.eard. We know that the rule of game "in thiS 
lIouse is that even if we win we lose. If we lose, we lose ; even if wc 
win in this House still we m'ust admit defeat. I remember an incident 
in a Munsiff's Cor:rt, and that has an exact parallel to our position here. 
In a mllfassil Court, when the judgment was· .pronounced against the 
defendant, the defendant threw the paper weIght at the head of the 
Munsi1l' and the Munsiff was seriously injured. The defendant was 
an'ested and sent to jail. He was there beaten by the warders as a 
mischievous person, and the warders fearing lest he should complain 
challallned him for a jail offence in the Court of the magistrate. Thf! 
magistrate heard all the evidence ; but that man, the alleged culprit, pro-
tested and said that he was quite innocent, but the magistrate gave him 
two months imprisonment. The magistrate, however, asked him to arguE'! 
the case in which he had beaten the Munsiff. The man said: " I have 
no further arguments to urge ; my only argument is that in this case 
the Munsiff should be imprisoned". The magistrate asked, why f The 
reply was : " Well, so far as I can find the rule of this Court is that he 
who is beaten is sent to jail. I was beaten by the warders, and I WQ8 
given two months. I had beaten the Munsiff, and, therefore, it is 
the l\Iunsiff who should be sent to jail". (Laughter.) The rule of this 
House, it appears to me, is that he who is aggrieved should be imprisoned. 
Weare to be imprisoned in any case, whether violent or non-violent, and 
even if all these criminal laws are repealed by this House, orders will still 
be passed by executive decree against us. We now find that everything 
is changed. Democracy here means lose; of liberty. Young people come 
and preach to us saying : " Oh, you do not understand democracy, this 
democracy has been made safe by the world war' '. A claim was made 
at the time of the Great War that Britain was making democracy safe for 
the world, and we now find how safe it is, and, therefore, it is we say 
that democracy in this country means loss of liberty. And what is more, 
air bombing is a humanitarian act of Government. The whole order of 
things has been upset, all our calculations, all our values are being upset, 
and the only root cause responsible for terrorism and for oppressive iaws 
is the British Government and British exploitation. If we can remove 
this dominating spirit, if we can remove this spirit of exploitation, niy 
submission is, there will be no terrorism, and there will be peace and 
tranquillity and true democracy. 

Sir Oowasji .Jeba.ngir: Sir, I wish to say ..... 

Mr. President (The Honourable Sir Abdur Rahim) : On the point of 
order? 

Sir Oowaaji .Jeha.ngir: Yes, Sir. Standing Order 31 says that a 
motion must not raise a question substantially identical to the one on 
which the Assembly has given a decision in the same Session. I am 
not going to read the whole of it, because it is not relevant to my point. 
Yesterday, the House considered the introduction of a Bill and the 
House had been considering the same Bill during the whole of'Jast week 
which sought to make permanent certain sections which are t.oday the 
law of the land and which are included in this Act of 1908. 

Some Honourable Members : Some sections. 
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Sir OowasJi Jebangir :  I did not say all. Sections 17A, Band C 
were sought to be made permanent on the Statute-book. That was 
being discussed during the last few days. The present Bill seeks to 
repeal the whole of the Act which contains these sections. I contend, 
Mr. President, that this motion does raise a question substantially 
identical. The whole question is not identical, a part of it is 
idelltical. .... 

Mr. N. M. Joshi: No, no. 

Sir Cowasji Jehangir: You are not the President. As I have said, 
and I will repeat, we were discussing making permanent sections 17 A, 
17B and 17C of the Act of 1908. This Bill seeks to repeal the whole 
Act. 

Mr. President (The Honourable Sir Abdur Rahim) : The Bill which 
the House disposed of yesterday sought to make permanent certain 
sections of the Criminal Law Amendment Act of 1932. Thosc sections 
will expire in December. 

Sir Cowasji Jeba.ngir : They will expire in December, and the Bill 
that was before us sought to make them permanent, but today theY' are 
part of this Act. 

Mr. President (The Honourable Sir Abdur Rahim) : Supposing this 
Bill now before the House is passed, that will mean that it will come 
into operation at once. 

Sir Cowasji Jehangir : Yes, and it will repeal all those sections 
whiC'h we were discussing for the last number of days. 

Mr. President (The Honourable Sir Abdur Rahim): Upon the 
Honourable Member's statement that all those sections he has mentioned 
arc now sought to be repealed, the Chair takes it, the object of the present 
BHl is to repeal the Act altogether at once, while the result of the discus-
sion of the Bill that was disposed of yesterday, that is to say, the rejection 
of the consideration motion of that Bill means that those sections will not 
become permanent, but they expire in December. 

Sir Cowasji Jeha.ngir : That is exactly the position. The Bill yes-
t.erday sought to make permanent certain sections of the Act, which are 
to expire in December. The Bill ihat we are now diRcussing seeks to 
repeal the whole Act including those f'ections. 

Mr. President (The Honourable Sir Abdur Rahim): To repeal it 
at once. 

Sir Cowasji Jehangir : Yes, to repeal at once. and, therefore. I COll-
tend that although the whole of this Bill that weare now discussi.ng 
~e  not fall within Standing Order 31. part of it does. 

Mr. President (The Honourllble Sir Alldur Rahim) : Then, why does 
the Honourable Member say that there is any inconsistency between the 
two Bills' So far /If; the operation of the sections in question is con-
cerned,it goes on until thp.y expire next December. 

Sir Oowasji Jehangir : If they hili! alreaily eXflirei!. my point would 
not arise .. My point simply nrises, bC(!lIllSe they do not expire and we 
ha,e not come to Decembf'r. . 
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Mr. President (The.Hononrable Sir Abdur Uahim).,: ,Th H9 Ut'a l~ 

Member haa not perhaps understood the difficulty which the Chair. is feel-
ing. The difficulty which the Chair is feeling is, supposing his premises 
are correct that certain clauses are sought to be continued by tbe clause 
which are mentioned in the Bill which was disposed of e te a ,~ ~ 

posing that if; the fact, the presCllt Bill seeks to repea11hem at once. 

Sir Oowasji Jehangir : Then, uuder Standing Order 31, we are dis-
cussing the same subject. 

Mr. Bhula.bhai J. Desa.i :_May I say a wordY Standing Order No. 31 
says: 

"  A motion must not raise a question substantially identical with one on which 
the Assembly has given a decision ill the same session." 

The shortest way to put the issue is this, hM our decision of yester-
day repealed the Act of ] !}OH T Th!lt ml1f1t be the only possible test. If 
my Honourable friend says. ye<;, I haye no objeetion; but, I am sure, 
he ,von't say tha~. Thr tnw tf'Rt i':l this. If it is the ca"e of the 
1,eader of the House--l am sure, he would not support any such thing, 
I am almost confident, bllt snpposillg it was so, he would have to 
am;wer the question in the affil'matiyc, namely, inasmuch as yesterday's 
decision necessarily inyolvefl a repeal of the Act of 1908. there can be 
n,) debate now .......... . 

Mr. President (The Honourable Sir Abdur Hahim): Yesterday's 
decision was that it shall remain. 

Mr. Bhul8,bhai J. Desai: Yesterday '8 decision e.~ not touch the 
Art of 1908 in so far as the main provisions are concerned. The Act of 
1908,-1he main pro\'ision'>, II t all p\'(mis, wllich have survived, are the 
pcwer given to GOYernml'nt to dL'clare associations unlaw-ful. (a) those 
which incite to violence, and (b) any other associations which, in their 
')pinion, disturb, I am ~ substantially the same words. disturb public 
peace. Having done that, there are certain other provisions dealing with 
being a member of an nnlawflil aflsociation and assisting in the operation8 
of an unlawful association. Those are the Rubstantive provisions of 
that Act. Undoubtedly, added to that, were. eertain provisions,' all 
those which have been repealed by the House yesterday, namely, con. 
fJ;wLiing property or taking charge of it. and so on. The point on 
which I lay emphasis is this. Is the qnp.stion raised substantially iden-
tical, became. in flO long afl what ,ye call declarin!!' an association nn-
law-fuland punishing people who are members of an unlawful associa-
tion and for assisting in the operations of an unlawful a a~  are 
concerned, the Ad remaiT'fI untoncheil ~' theRe provisions 80 to flay, 
and, as was said hy my Honourahle friend. Sir Muhammad ZafruUah 
Kh;m. they are what iq caned the lo!tical extension ()f the thing. In 
order to test what is substantially identieal,you oughtJo:.say that our 
decision covernthls, and it cannot .poflsibly he said .thllt our decisiru;t 
does it. r should be very a-lad if the Government thoua-ht so. a ~ 

a:;, we turned down the motion, we will no,,' agree.to reneal all this ~l . 

Bui. I am 1'l11re, thev would not do anv such thing. There has beefi 
strenuom effort sprc.ad over .. ior more thnD 5!hours to argue-.!nit the 
case. What w(>-suhmit is -that the motion for renealing the -substantive 
provisions of the Criminal f,aw Amendment ()f· 1908 is not a m(}t.ion 
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substantially identical with refusing to pass the further provisions of 
certain Acts. . .  .  .  . 

Mr. President (The ·HonourableSir Abdur Rahim): The decision 
was that it shall not be made permanent. 

Mr. Bhulabhai J. Desai : The Act of 1932. The decision is that the 
Aet of 1932 shall I!ot be made pex:manent, but it does not, in the le88t 
degree, affect any decision,either direct or indirect, whether or not 
the Act of 1908 shall remain. 'L'here are some provisions which refer 
to the Act of 1908. 

Mr. President (The Honourable Sir Abdur Rahim) .: What are those 
provisions Y 

Mr. Bhulabhai J. Desai: Section 6 of the Bill that was presented here 
deals with section 13 of the Act of 1932, which provides for section 17 A, 
etc., in the Act of 1908. Substantially what remains of the Act of 1908 
aiter repeal is this,·-section 15, "  , association' means any combination 
()r body of persons, whether the saDIe he known hy any distinctive name 
or not ", '" unlawful association' means an association-(a) which 
encourages or aids persons to commit acts of violence or intimidation or 
of which the members hahitually commit such acts, or (b) which has 
leen declared to be unlawful by the Local Government under the powers 
hereby conferred ", then, section 16 which gives power to declare an 
association unlawful, section 17 is penalty ,<;ection which was sought to 
be supplemented by clause 13 of the Bill dealt with yesterday, and 
section 13 of the Criminal Law Amendment Act of 1932, says. "So long 
as this Act remains in foree " the following section ~hall be seemed to 
be inserted in the Act of 1908. and so on. so that the position is this, 
that in so far as the Act of 1908 is concerned, irrespective of whether 
these provisions are ~ e  or not., and. in fact, up to the year 1932. when 
the-'le provisiom; were not a part of the law at all. the Act of 1908 had 
still an operation as part of the lllw. and really that is the substantive 
part of the law, that is power to declare an association unlawful and 
pUI).ishment in respect of persons who are members or who aid the 
operations. The othpr sections were Rought. to be added to that Act 
with a view to making it stronger and more effective. That does not 
affect the ~t  we are discussing. You may not declare any class 
or g-ronp of persons unlawful h~  means of pxecutive orders nnder· Rcction 
Hl, and, consequently, you may not punish any person nndpr seetion 17, 
60 that the real and substantial point is this. that though the motion 
yesterday covered a part of the snpplementary powers sought to be 
s.tdded to the Act. the motion which is before vou todav intend,<; to di'al 
with a substantive Act ifself, and, therefore, i.bey are 'not substantially 
iclentical, one ·with the other, that is· my submission. 

The Ronoutable Sir Nripendra Sirca.r : The pO"lition shortly is this. 

.. S .P.ll. Consistency or inconsistency is ,not the te<;t of the 
situation.. The. idea is that the same question shnuld 

not be put twice in the same Session. If we eomnare the two Bills, 
speaking in colloquial iangua!!e, the sections making picketing and 
-certain ·other: ffe eS:ll ~ha Ia le,a M on. and the Pre'*! sections ar.e 
not in the .Act wpieh my Honollrable frienil .. Mr. B. Das. is tryiuq to 
repeal. Conversely, tkere. are.some in this Act wliic.h are .110t .there. 
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The position is that although there is a certain amount of ~ la , 
the two motions are not substantially the same. 

lIrIr. President (The Honourable Sir Abdur Rahim): The Chair 
holds that the question raised by the Bill under discUBsion is I10t 
substantially the same on which the .Assembly gave a decision yesterday. 
The Chair need not go into the details of the provisions of the two Bills 
which have been very clearly dealt with by the Leader of the Opposi-
tion and the Leader of the House. 

Sir Abdul Halim GhuznaVl (Dacca cum Mymensingh : Muhammadan 
Rural) : Sir, my good friend, the Honourable Member from Orissa, 
Mr. B. Das, is, I think, pursuing a Chinese policy-of " no see " and 
" no hear". If my Honourable friend will not pursue that policy, I 
shall be able from the facts, that I shall place before the Honourable 
House, to convince him that it is not practical politics to repeal this 
Act. Now, Sir, I shall place before the House some facts as to what 
the terrorists themselves say and what the Communists themselves say. 
It is not what the Government say or we say. I shall produce the 
literature I have received from time to time (An H a ~e Member: 
"From whom T ") From these terrorists. My terrorist friends give 
me notice saying " Your time is up, you scoundrel!" Bhagat Singh 
dropped a bomb in the Assembly during the Delhi Session of 1929, and, 
immediafely after that, a notice was sent to me by my terrorist friends. 

lIrIr. S. Satyamurti : Who are they T 

Sir Abdul Halim Ghuznavi : Mr. Satyamurti may know them. 

Mr. S. Satyamurti :  I do not know them. 

Sir Abdul Halim Ghuznavi : 'l'his is the plan of the Assembly 
Chamber (showing it to the House), and the aim of the terrorists was 
to wipe out the Treasury Benches, the European Group and the Central 
Muslim Party of which I was the Secretary. ThiH is from the 
" Hindusthan Socialistic Republican Association". I shall not read the 
whole of it. (An Honourable Member: "Please do.") You want to 
hear it? This is how it runs : 
" Notice to A. H. Ghuznavi, M.L.A., Secretary, Central Muslim Party, Legislati.ve 

Assembly, New Delhi ...... ". 

(Interruptions. ) 

Mr. President (The Honourable Sir Abdur Rahim) : The Honour-
able Member had better take no notice of these interruptions. 

Sir Abdul Halim Ghuznavi : 
"Whereas you and the other members of your party are blindly supporting 

Government, knowing it is a Government of foreign exploiters, against the larger 
nati.onal interests j Beware, therefore, that any further support you may give to the 
present foreign Satanic Government will draw upon you the just punishment that all 
treaehery to the National Cause deserves at the hands of those who are determined to 
avenge all national treachery and dishonour. I88ued on Monday night, 8th April, Delhi 
Camp, Dharam Raj, Minister of Justice." 

When I went back to Calcutta, I received this literature. (Aft 
Honourable ltf ember: "You have preserved it all this time' ") This 
is a book a bout Khudi Ram, the first terrorist of Bengal ..... . 
An Honourable Member : Is it proscribed T 
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Sir .Abdul Balim Ghuznavi : It ~ proscribed. 

An Honourable llember: Then, \vhere from and how did you get 
it , 

Sir Abdul Balim Ghuznavi : Sir, terrorism was first started m 1897 
(A Voice: " Not 1757 Y ") during the plague at Poona where a bomb 
was thrown at an English doctor ..... . 

Mr. N. V. Gadgil (Bombay Central Division: Non-Muhammadan 
R.ural) : It was not a bomb-it was a revolver shot. 

Sir Abdul Balim Ghuznavi : Sir, I have been listening to my 
Honourable friend, Mr. Sham Lal, who said that the Satanic Govern-
ment is responsible for all these terrorists because they have been taking 
such actions as were irritating people and compelling them to become 
terrorists. May I ask my Honourable friend, what did the Satanic 
Government do in 1897 , -

Mr. N. V. Gadgil : Do you know the acute troubles the people had 
to undergo in connection with the segragation measures Y You know 
nothing about these, I tell you. 

Sir Abdul Halim Ghuznavi : Well, the Government wanted to pre-
vent people from dying of plague by segragating people. And the result 
was a shot at the English doctor! 

Mr. M. S. Aney : My Honourable friend knows nothing about the 
affair. 

Sir Abdul Halim Ghuznavi : Sir, the next shot was in London. 
(..4. Voice :  " From Poona to London!") At that time, Mr. Curzon 
Wyllie was shot. Then, Sir, I gather from this book that the first 
Gupta Bamiti (secret society) was started at Midnapore in Bengal, and 
then what happens Y There was an "extensive organisation "-the 
book has given me that information, and, on the Partition of Bengal in 
1905, Bengal was very much agitated, and what do we find 1 This 
Gupta Bamiti sends a gentleman-one of its own members-to murder 
Sir Bamfylde Fuller. The man was one Prafulla Chaki. But this 
attempt was frustrated. However, in 1908, a lot of agitation was going 
on against the Partition of Bengal. 

Dr. P. N. Banerjea (Calcutta Suburbs: Non-Muhammadan Urban) : 
You yourself were against the partition. 

Sir Abdul Halim Ghuznavi :  I am not ashamed of that. (Laughter.) 
Sir, Mr. Kingsford, who was then the Presidency Magistrate of Calcutta, 
sentenced the Naba BakU, a terrorist newspaper, once and he sentenced 
another terrorist paper, the' Yugantar, thrice--and Honourable Members 
must by now be familiar 'With the name of the Y ugantar to which 
reference was so often made by my Hono!lrahle friend, the Law Member, 
only the other day,-the Bande Matar(1.m once, and the result was that 
Mr. Kingsford had, as a safeguard, to leave Calcutta and was posted at 
Muzaffarpore as District Judge (A Voice: " Promotion T ") (A Voice: 
" What is that book Y ") 

-Mr. S. Satyamurti: What is that book f 
Sir Abdul lIalim h~a~:" Khudi Ram ". (Laughter.) 
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Kr. Mohan La! 8&kseDa (Lucknow Division : Non-Muaammadan 
Bural) : Is not that a proscribed book Y 

Sir Abdul HaJim Ghu.znavi :  I do not think so. 

Mr. Mohan LalSaksena : Where did you get it from f 

Sir Abdul Hallin Ghu.znavi : It was sent to me by a terrorist. Andt 
first of all from this book I find that in Lower Circular Road, Calcutta, 
they had their association. Now, they mad,e a  " book:bomb ", that is, 
a bomb in the shape of a book and they sent It to Mr. Kmgsford, so thatt 
in case he happened to open it, he might be dead. \V ell, that did not 
succeed with Mr. Kingsford; by some accident or other, Mr. 
Kingsford did not open that book at all. Then Khudi Ram 
and Prafulla were deputed to murder Mr. Kingsford at Muzaffar-
pur. Sir, many of us, who come from Bengal, know that instead .of 
murdering Mr. Kingsford, unfortunately Mrs. Kennedy and MISS 
Kennedy, two European ladies were murdered. Now, the Criminal 
Law Amendment Act was passed in 1908 after the murder of Mrs. and 
Miss Kennedy. 

Mr. Sri Prakasa. (Allahabad and Jhansi Divisions: Non-Muham-
madan Rural): And still that Act did not stop the murders! 

Sir Abdul HaJim Ghuzn&vi : It would have stopped the murders and 
I will tell you now why it did not stop them. This'is the information 
I get from this book-not from Government or from any other person. 

An Honourable Member: That is your Bible? What is the name 
of that book ? 

Sir Abdul Halim Ghu.znavi: I have said it half a dozen times,-
" Khudi Ram ", "Khudi Ram" (Laughter.) 

An Honourable Member: Was it sent to you as a present T When 
was it sent to you! 

Sir Abdul Halim Ghuznavi : It was sent recently to me. 

Mr. President (The Honourable Sir Abdur Rahim) : The Honour-
able Member had better address the Chair. 

Sir Abdul Halim Ghuznavi : Sir, my good friend, the Honourable 
Member for Bakargunj cum Faridpur in Bengal, and the Mayor of 
Calcutta, in his speech the other day said this: 

•• Since the year 1910, efforts have been made to pass various Acts in order to 
put down terrorism, anarchism and Communism. Has any attempt been made to 
find out the root causes of this anarchism, terrorism and Communism f I say no 
attempt has been made. A faint voice says, ' yes' "-(that faint lIoice was ~
" but I say that no attempt has been made to find out the root cause of these. Sir 
if there is a headache, is that the way to eradicate the disease -to eut off tW; 
head f ...... oJ. ' 

My Honourable friend, Mr .• Tames, asked: 
" What efforts did you make to eradicate this evil of terrorism' " 

My Honourable friend from Bengal replied : 
., I was not given a chance at all." 

May I point out to him-that my Honourable friend then was 
serving this Satanic Government as a Deputy Magistrate, alld. if I am 
not wrong. he was then posted at Jamalpur. where he used to lash Hindu 
boys who used to shout" Bande Mataram " ..... . 
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Mr. A. X. I'uzlullluq (Bakargunj cum Faridpur: Muhammadan 
Rural) : Sir, I could not hear what the Honourable Member said about 
ine' But if this is what he said about me, it was absolutely false, I 
say. (Hear, hear.) I warn the Honourable Member and must ask him 
to drop that expression. Will he 1 

. . Sir Abdul Halim Ghuznavi : If it hurts him, certainly I will. 

Mr. A. K. Fuzlul Huq : Sir, I never tried a single case, as DeputY' 
Magistrate,-a case between Hindus and Muslims, and I never sentenced 
a Hindu to jailor any such thing to which the Honourable Member 
refers. 

Sir Abdul Halim Ghuzna.vi : Then he sentenced to jail only Mussal-
mans? (Laughter.) 

My Honourable friend's memory is so defective that only the other 
day he said whell my Honourable frielld. :Mr. James, asked him ..... . 

Mr. A. K. Fuzlul Huq : On a point of order, Sir. Will my Honour-
able friend withdraw his statement which I say is absolutely false f 

Sir Abdul Ha.lim Ghuznavi : I have already said that if it hurts my 
Honourable fl-iend, I withdraw it. When I asked him the other day : 
"How many repressive laws did you support while you were a Minister in 

Bengal' " 

What reply did my friend give' He said: 
"  I do not think the pages of the proceedings of the Bengal Legislative {',ounciJ 

·ean show II. single instance where I supported any repressive measure. (Applause.)" 

(Laughter.) 

Now, what do we find? The Honourable the Law Member, the 
Lt>!arler of the House, in his speech has shown an instance from the debates 
of the Bengal Legislative Council where he lent his support to these 
repressive measures. (Dr. P. N. Banerjea: "He was not a Minister 
then.") He might not be a Minister, but he was a member of the Bengal 
Legislative Council all the same. If time is given to me to go through 
the proceedings of the Bengal Legislative Council, I shall be able to 
show at least dozens of instances where he had supported these measures. 

Mr. President (The Honourable Sir Abdur Rahim) : We are now 
dis('ussing the Bill and not any individual Honourable Member. 

Sir Abdul Ha.lim Ghuznavi : Mention has been made even tuday : 
Did you find ont the root cause T Why do Government not 
find out the root cause T I want to tell the I1olL'ie that they 
did find out ihe root cause. When these terrorist activities were going 
on, Government wanted to find out what was the cause. They were told 
that the root cause was the Partition of Bengal. ~ , the Partition of 
'Bengal was annulled in 1912 to remove the root ~ e of terrorism in 
Bengal. 
Mr. A. K. Fuzlul Huq : On a point of info!'Illation. Was not the 

agitation a;:!ainst the Partition led by Sir Snrendra Nata Banerjea .... , 

Mr. President (The Honourable, Sir Abdur Rahim) : The Honourable 
M!'Blher ~ not giving way. 

Sir Abdul Ha.lim Ghuznavi: If Mr. President will permit him, I 
will let him put the question to me. 
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Mr. A. X. Fuzlul Buq: I wish to ask a simple question. fa it Dot 
a fact that the agitation against the Partition of Bengal was led by Sir 
SlU'{mdra Nath Banerjea and the Honourable Member was his right-hand 
man Y 

Sir Abdul Balim Ghuzn&vi: Yes. My Honourable friend, Mr . 
. Fuzlul H uq, in his speech in Maehua Bazaar Park declared me to be a 
Kafir as my Honourable friend then called Hindus al t .~. Sir, the 
Partition was annulled, and there was a general amnesty, and aU the 
dettmus and political prisoners were let ()out. Now, what was the result , 
They started with double force and double vigour. Then, Sir, in 1916, 
the Home H.ulc Agitation was started. Again, my friend will ask me : 
., Why did you not go to the root cause of this agitation of terrorism 1 " 
They went to the IX>Qt cause and the result was---the Montagll-Chelmsford 
Reforms. 'l'here was another amnesty, and they were all let out. 

Dr. P. N. Banerjea : What about the Amritsar disturbances' 

Sir Abdul Halim Ghumavi : I will answer that in the lobby. 

&rdar Sant Singh (West Punjab : Sikh) : Do not come to the 
Punjab plea&e. You had better confine yourself to Bengal Weare 
practical people in the Punjab. 

Sir Abdul Balim Ghuznavi : Sir, after the amnesty, thi) usual thing 
happened. They went on with full force again. The first part of the 
Criminal Law Amendment Act of 1908 was repealed to soothe them down. 
Nothing bappened. When Sir Stanley Jackson came to Bcngal llS the 
Governor in HJ27, 'there was another amnesty, and the result was that 
te ~  increased with treble force. So, we know now that by repealing 
these Acts and by giving them the general amnesty, they take more courage 
and they ceme out stronger to destroy the whole fa ~ of Governmpnt. 
Sir, what happened in 1930' Part I of the Bengal Criminal Law Amend-
ment Act of 1925 was repealed. Now, this Part I gives the executiyc power 
to arrest and detain without trial members of the revolutionary organisa-
tions who have for their object violence and assassination. A Bm was 
introduced in the Bengal Council early in 1930 to repeal the powers 
of arrcst and detention to which I referred just now. This Bill was 
pas8cd in ihe Bengal Legislative Council on the 1st April, 1930, aIld it 
received the assent of the Governor General on the 5th April, 1930. 
Thereafter, there wag no power: to arrest and detain without trialmcmbers 
of revolutionnry organisations planning violence and murder. Now, ::::ir, 
what was the result of the repeal of these powers which Government had 1 
The rffiult was that, on the 18th of April, the Chittagong armoury raid 
took place. Sir, the Chittagong armoury raid was so well dcvised, so 
well organised, and so well planned that if the two machine guns which 
had been in the armoury, but had been already removed, could be seized-
and they went there to get hold of those two machine ~ the result 
would "have been the complete wiping out of the whole European colony. 

Mr. M. Asaf Ali (Delhi: General) : Why did not the Act of ]908 
stop it , 

Sir Abdul Halim Ghuznavi: Because it had been repealed, as I 
have just now said. The Government had no power to arrest eYen when 
they knew that the raiders were eoming there. That power was repealed. 
The rf'sult was the Chittagong /U'IIloury raid. That was my point. 
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In 1931, the Indian Press Act was pasSed. The assent of the 
Governor Generelwasobtained on the 9th Oetober, 1931. What do we 
find f q'here was a  . murder, by two girl terrorists, of the District 
}[agistrate of Comilla. Sir, I have heard a lot from my Honourable 
friends opposite. Why don't you gelt into touch with the people 1 That 
was the cry of my Honourable friends opposite. You cannot do it your-
self. You must get into touch with the people to help you. That is the 
burden of the song of my Honourable friends opposite. Let us now see 
how that help6 us, namely, getting into touch with the people. The 
District of l\1idnapur is one of the districts, as I have already said, wht>re 
terrorism :first started. What do we see 1 In 1931, at Mi(lnapur, lIr. 
James Peddie was the District Magistrate. He came into tOllch with the 
people and he wanted, to help the whole district by ~ about from 
door to d(JOr and making necessary arrangements for the improvement 
of the district. He wanted to help Swadeshi in his district. 'rhere was a 
Swadcshi Exhibition in Midnapur which was being held lit the Collegiate 
School, and the District Magistrate was asked to open the Exhibition. 
He had no Ruspicion in his mind as to any malpractice, because, after 
all, he was going there to open the Swadeshi Exhibiti@ at the rfquest 
of the people of the district with whom he had been in touch for b'Ome 
time then. Of eourse, he did a very foolish thing.. There is no electricity 
in Midnapur and he went to open the Exhibition in the darkness of the 
11ight with a hurricane lantern in his hand. He was shot in the Exhibi-
tion gronndf,; when he went there to 'Open the Swadeshi Exhihitioll. Still 
my llonourjible friends opposite say; "Why don't you get mt-o touch 
with the people? Unless you get into touch with the ~ lt . how can 
you help t.hese things not going on ?" What is the ne...:t incident ~ In 
the following year, that is, 30th April, 1932, Mr. Douglas was murdered. 
He went there to help the people. As the Chairman of the District 
Board, he made various improvements for the district, he opened roads, 
he opened hOEpitals and dispensaries. He went to thil Distriet Board 
to preside Qver one of its meetings. He also had no SUt;picioll in his 
mind (If any danger for his life. He was in close touch with the people, 
he improy-cd the district in several respects ; he never even allowed an 
attendant to follow him with a revolver behind him. \Vhat was the 
result Y One of the (·mployees of the District Board-if I remember 
rightly, one of the very men whom he appointed---shot poor Douglas. 
That is the outcome of getting into touch with the people and mixing 
with people and trying to help the District Board and trying to help the 
country to achieve prosperity. 

What is the next incident Y Mr. Burge was murdt>l"ed. He was a 
very pop dar officer. He used to mix with studentS freely. He opened 
a football ground for the students to play in. He was asked one day to 
play foothall with 'the boys ()n the football ground. He went there un-
armed w·ithout any suspicion of the impending danger. He was 8hot 
by tholle very boys who were playing in the football ground. Still lllf 
Honourable friend, Mr. DaB, wants to repeal this Act, So that tomorrow 
anar('hy, terl'orism, and, what not, will spread from one end of the country 
to the other. Then, there was the murdelj of Mr. Garlic, the District 
Judge of Alipore. He WII8 known in Bengal as the padri judge, and I 
was told that, ex(!epting in one terrorist case, in which he sentenced the 
accused to death, he never passed a sentence of death in any other case. 
I may be wrong. That was his only folly. He was murdered in the opeB 
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[Sir Abdul Halim Ghuznavi.] 
Court. Then, thex;e was a meeting art the DalhQusie Institute, Calcutta, 
in which four of us were asked to speak. The Morni.ng Post reported 
the proceedings of that meeting thus : 

" It was significant that the loudest British cheers were reserved for Mr. Ghuzwh'i, 
a delegate to the Round Table Conference, who demanded that the British should govern 
or get out." 

Four of us were the speakers at that meeting. Mr. C. C. Biswas, 
whose father was shot by a terrorist, was one of the speakers. :Myself was 
another spt'aker. 

Mr. S. S&tyamurti : Were you also shot at , 

Sir Abdul Halim Ghuzna.vi : There was also an attempt on me. 
What do we find? 1 ~' t a terrorist letter for making th.lt speech. This 
is what the letter says : 

" Now the time has come to warn you that you will be shot or bombed down 
soon. You are going to have this punishment for your going against your native 
country with the co-operation of your English friends." 

'fhis is the liberty of speech and freedom of talk that we have been 
hearing so mnch about for the last one week, that 1 must not talk in the 
way I did. 'fhis is only oppression by the minority against the majority 
that they must not talk in a manner they do not like. Then, the letter 
says: 

" You  delivered a lecture in the Dalhousie lnsthute attacking Congress, Corpora· 
tion and Revolutionaries and condemned violence and non·violence also." 

-I do not kllo,w when 1 said that-

" Moreover, you and your white friends sent a deputation to the Governor to 
control the power of Corporation, to revive Press Ordinance and to chain the youths 
of Bengal. You said that India will not be independent by such eoward attack upon 
British officers. Will you please tell how India will be free ; by llattering and licking 
the feet of the Englishmen like you' (Laughter_) You fool: do you know what 
is the punishment for the betrayers of their own countries--a righteous retribution--
"Death. Now time is come to send all betrayers like yourself in hell, none will be 
able to protect you in this world, because, one will kill you even at the sacrifice of his 
life for motherland to remove the sin like you of this country. 

Bengal Revolutionaries, 

Calcutta, 25th May, 1931." 

What was the condition of that time' I will read only one passage 
from the speech that' I delivered in 1931 on the 11th September on the 
Press Bill ......... . 

Mr. S. Satyamurti : Sir, I am sorry to interrupt my Honourable 
friend, but 1 would invite your attention to Standing Order 29 which 
says that the matter of any speech shall be strictly relevant to the matter 
before the Assembly. My Honourable friend, Mr. B. Das, wants to 
repeal the Criminal Law Amendment Act of 1908 which gives power to 
Government to declare certain associations unlawful. The Law Member 
undoubtedly tried to connect Congress membership with terrorist organi-
flations, and suggested that, since terrorist organisations sometimes 
flourish as Congress organisations, this power ought to remain. The 
Honourable Member, who is speaking now, has not attempted to connect 
these interesting incidents with any association whatever; unless my 
friend contends that all these acts or speeches were made by persons 
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professing to be members of lawful a ~t , but who pursue unlaw-
ful activities, and, therefore, Government ought to have this power I 
submit, the speech is irrelevant. ' 

Mr. President (The Honourable Sir Abdul' Rahim): In several 
parts of the Honourable Member's speech, he has been wandering from 
the point. The Chair hopes the Honourable Member will try to stick 
more closely to the Bill. 

Sir Abdul Halim Ghuznavi : My aim was to impress on this House 
that this Act should not be repealed. In trying to convince· my 
Honourable friends on the other side, I am showing that, every time an 
Act has been repealed, te:r:rorism has increased, and, for every amnesty 
that has been granted, terrorism has increased doubly and triplefold. 
There 'Was also a question asked today as to why Government does not 
go to the root cause. I showed that the first root cause was the Partition 
of Bengal. That was annulled, but there was no improvement. Thl!u, 
the J1t:'W l'ef l"l~lS were :lltroduced, but I want to '1UOW that the terrorists 
did not want those reforms at all. 

Mr. S. 8&tyamurti : How is that relevant f 

Sir Abdul Halim Ghuznavi : The relevancy is that, if you repeal this 
Act, you will encourage the terrorists to come in full strength and upset 
the (Jovernment. Your idea is that if you repeal this Act, they will 
agree to settle down in life, but, I say, it is all a mistake. I 'Will jast 
show in what respect they hold the Congress. Their own literature 
which they sent me and which I will read out will show that. Let me 
tell you frankly what they really want. They want no ordered Govern-
ment at all ; there is no communalism ~  them, and they do not care a 
tuppence how many seats the MuslIms get and how many seats the 
Hindus get. What they want is a Communistic Republic, and nothing 
short of that. . 

Sir, I find that Honourable Members opposite are getting impatient, 
because I am saying the whole truth, and, so, my Honourable friend 
jumps up to say that I am speaking irrelevant matter. 

Mr. S. Satyamurti : The Chair called the Honourable Member to 
order. 

Sir Abdul Ha.lim Gbuznavi : My Honourable friend has drawn the 
attention of the Chair, as if we are not accustomed here to listen to 
all sorts of things which are quite irrelevant to the point under diR-
cussion. If my Honourable friend will have a little patience, he will see 
the relevancy. 

Before I go into this literature, I should like to say that dangerous 
associations and conspiracies exist. that terrorism, Communism and com-
munalism and Civil Disobedience, in some form or other, still exist, and I 
shall show that. I have prepared a statement of terrorist incidents in 
India after the passing of the Criminal Law Amendement Act of 1932,-
that is, in the years 1933,  1934, and 1935. '{'he number of ~ e  in Madr!,-s 
in 1933, were 3  ; in 1934, nil ; in 1935, nil. In Bombay, ill 1933, 3  ; III 
1934, 10 ; and, in 1935, 3 ......... . 

Mr. S. Satyamurti : How is thix relevant to this Hill T Perhaps 
this speech was aU prepared for the other Bill ! 
L219LAD , .. 
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Sir Abdul HaJim Ghuznavi :  I want to show that this Act should' 
not be repealed : that is the point. In Bengal, in 1933, 42 ; in 1934, 16 ; 
in 1935, 6  : 

An Honourable Member : Why are they decreasing T 

Sir Abdul Halim Ghumavi : Because of the existence of this Aot. 
In the United Provinces, in 1933, 7  ; in 1934, 9  ; in 1935, 7  ; in the 
Punjab, in 1933, 1  ; in 1934, nil ; in 1935, 1  ; in Assam, in 1933, 3  ; in 
1934, 6; in 1935, 3  : in Bihar and Orissa, in 1933, n,"l ; in 1934, 1  ; in 
1935, 2  : in the Central Provinces, in 1933, nil ; in 1934, 1  ; in 1935, nil ; 
in Ajmer-Merwara, in 1933, nil ; in 1934, nil ; in 1935, 1 ..... . 

An Honourable Member: The number goes up ! 

Sir Abdul Halim Ghuznavi : 'fhe num ber is going down: 'tihe 
Honourable Member has not heard. (Laughter.) Everywhere it is going 
down ............. . 

An Honourable Member: Read your last figures. 

Mr. President (The Honourable Sir Abdur Rahim) : The Chair 
would ask Honourable Members on its left to hear patiently what the 
Honourable Member, who is now addressing the House, is saying. It is 
not fair to the House to go on interrupting speakers in this way. 

Sir Abdul Halim Ghuznavi : As regards Communistic speeches 
and writings, there were 46 prosecutions all over India in places so far 
apart as Calcutta, Cawnpore, Sholapur, Lucknow, Bombay, Amritsar, 
Etawah, Nasik and Agra. The point I am making is this : that I have 
placed these statistics for 1933, 1934, and 1935, in order that Honourable 
Members may be able to judge the advantages of the Act of 1932, and, 
therefore it should not be repealed. (Interruption.) It many be 
irrelevant to my Honourable friend, Mr. Saksena, but it is quite relevant 
to the House. As regards prosecutions under section 18 (1) of the Press 
(Emergency Powers) Act of 1931, this Honourable House has already 
heard that there have been 4,004 convictions out of a total of 4,214. 
Taking Bengal, in particular, with which I am better acquainted, the 
matter regarding securities from papers and presses stands as follows ...• 

Mr. S. Satyarpurti : How is this relevant' Presses have nothing 
to do wjth this Bill. 

Mr. President (The Honourable Sir Abdur Rahim) : The Chair 
would remind the Honourable Member that the whole subject has been 
debated at length for six days. 

Sir Abdul Halim Ghuznavi :  I admit, the matter has been debated, 
but the figures that I am placing before the House show how the Act 
has worked and the benefit that has accrued .......... . 

Mr. S. Satyamurti: How is it relevant to this Bill T 

Sir Abdul Halim Ghuznavi :  I say, you must not repeal this Act. 

Mr. S. Satya.murti : This is not the Press A ~. 

Sir Abdul Halim Ghuzna.vi : These are the points which should 
convince you that you should withdraw this Bill. If it is your ruling, 
Sir, I will not read it; but I think it ought to be on the record once for 
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all to show that this Act has been beneficial 80 far as terrorism, Com-
munism and this sort of writings is concerned and also communal unrest 
to a certain extent. The security demanded in ....... . 

Mr. President (The Honourable Sir Abdur Rahim) : This Bill has 
nothing to do with the press. (Opposition Laughter.) 

Sir Abdul Balim Ghumavi : All right, Sir. One word about my 
Honourable friend whom I do not see here-Mr. Abdul Matin Chaudhuri. 
He was shedding crocodile tears about the Muslim presses ........ , 
(Interruption. ) 

Mr. President (The Honourable Sir Abdur Rahim) : The Act of 1908 
has nothing to do with the press. 

Sir Abdul Balim Ghuznavi : Sir, I have not yet finished the sentence-'-"-
in connection with that, what he said was this: that is what I WII8 
coming to: he said that the Muslims are not terrorists: why thiB 
zoolunt OIl the Muslim presses' I say, he forgets that the Islamic 
injunction forbids them to be terrorists: but there is nothing against 
being Communists which they are. Communist Muslims there are in 
large numbers : and, if those presses had been suppressed, it was for 
the Communist literature that they used to publish ....... . 

Mr. President (The Honourable Sir Abdllr Rahim) : The Chair is 
doubtful if the Honourable Member has read the Act sought to be 
repealed. 

Sir Abdul Ba.lim Ghuznavi : This is a red leaflet-a terrorist leaflet 
(Interruption) sent to me after three warnings that I should behave 
properly ......... . 

An Bonoura.ble Member: They seem to be very fond of you ! 

Sir Abdul Balim Ghuzna.vi : Because they get the truth from me. 
It has been translated : they have sent me the translation a]so: what 
they want they have said very clearly in this document. This red 
leaflet, entitled "Swadhin Bharat ",-" Free India ", says this: 

« Who do speak ill of revolution, it is they who deceive the masses by holding 
beft!re them alluring hopes with a view to satisfy their individual or elass interests. 
We never understand what is individual good. We never know of any special claw. 
We want to wet the earth with torrents of blood coming from the heart with a view 
to do good to the oppressed mankind ...... A class of people term us 8!! terrorists and 
try to convince the country that freedom cannot be attained by means of such secret 
murders. On the other hand, the Government also circulate in foreign countries that 
these murders are being committed by a handful of terrorists. We once again proclaim 
to our people--we are not terrorists,--our objeet is to establish a revolutionary Govern-
ment by a country·wide armed revolution." 

Now, Sir, may I read something of what they say about the 
Congress? ...... . 

Mr. S. 8a.tya.murti : How is it relevant' 

Sir Abdul Halim Ghuma.vi! This is what they MY, and it will show 
4 P.M. t.he House in what esteem they hold the Congress, : 

(I Oh, the deceased men and women of thiB persecuttld country! Say ye--how, 
ean freedom come without the help of revolution' There is only one party in the 
whole of India who speak about complete independence, lind it is the Congress. But 
it dpes not do the thing with all the sympathy it can offer. Congress has done 
!DaD,-things for the country. We have not the meanness to deny its offeriDg in t ~ 

national sacrifice; but we cannot also deny thiR faet that behind  all the doings of the 
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CongreB8 there lies the mentality of a tradesman. There, the supremacy, is in the 
hands of traders who are blind for their self-interest. They want reforms j they want 
wider chances to satisfy their self-interests-' '. 

-referring to my friends from Bombay,-
" Not only that, Congress wants to bring freedom through non-violence_ There 

may be self-progress of the nation by initiation to non-violence, but the value of 
freedom is much more than that. We might have been able to reach our goal by 
non-violent agitation if the majority of the men and women of the country would 
have tried in all possible ways to make the movement a success_ It is not possible for 
men to make that sacrifice and accept that hardship which are necessary to under-
mine the very foundation of that throne by non-violent means which have been firmly 
implanted in India by a people covering a period of more than 175 years. Victory 
is only possible in the path aligned by the Congress if for over a year the tra:le 
&ad co=erce and the agricultural -production of the country may be stopped and the 
country may be turned into a cremation ground like the Raj-put age, if the uilway or 
other vehicles of locomotion are closed for a long time, and if Indians in bands 
teaign Government appointments:' 

Next, Sir, there was what was called the" United Socialistic R~

publican Party", and, in their programme, they say : 
"Propaganda, agitation, and destructive and terroristic activity. Terroristic 

activities consist in the destruction of the most harmful persons in the Government, 
the protection of the party from spies and the punishment of official lawlessness, the 
organization of sman secret societies with all Borts of revolutionary aims is indispens-
able. " 

Then, there was anot.her pamphlet called the "Call to Revolt" 
It says its policy is : 

" An eye for an eye, a tooth for a tooth, and, therefore, a life for a life " .....• 

An Honourable Member: Supposing there are false teeth, then 
what happens T 

Sir Abdul Halim Ghuznavi: One more, and this is 
"Hindustan Socialistic Republican Association ", and this is 
Bay: 

from the 
what the)_ 

" The object of the Association shall be to establish a Socialist RepUblic of the 
United States of India by an organized itnd armed R~ l t  " .... _ . 

Prof. N. G. Ranga (Guntur cum Nellore: Non-Muhammadall. 
Rural) : With yourself as its President' 

Sir Abdul Halim Ghuznavi : 
" By the armed insurrection of the widest possible masses of the working e1aea, 

the peasantry, and the revolutionary petty bourgeoise_" 

Now, Sir, what was the position before this Act was passed 7 
Corporation of Calcutta, the Second City in the British Empire 
a tribute to Dinesh Gupta who was executed. . . . . . . . . .  ' 

The 
paid 

Mr_ S. Saty&murti : What has that got to do with the motion before 
us7 

Sir Abdul Halim Ghuznavi : The Co-rporation adjourned its meeting 
as a mark of respect to Dinesh Gupt.a. The Corporation of Calcutta 
expressed its sorrow at the execution of Dinesh Gupta and adjourned its 
meeting on the 8th of July. When the Corporation assembled, Councillor-
Mr. B. N. Banerjee moved : 

" This Corporation records its sense of grief at the execution of Dinesh Gupta 
who sacri1iced his life in the pursuit of his ideal ", 
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and the House adopted the Resolution standing. On the motion of 
another Councillor, a meeting was adjourned till Friday, the 10th of 
.July. The Mayor of the Calcutta Corporation, in associating himseU 
with the Resolution, paid a tribute to the courage and devotion of the 
deceased. Sir, this was published in the Oorporation Gazette, and still 
my friends say that we must ........... . 

Mr. S. Satya.murti : The Honourable Member can declare the Cor-
poration unlawfuL 

Sir Abdul Halim Ghuznavi : Sir, what happened Y In 1931, while 
I was pa."sing, I noticed the Corporation free schoo-Is were holding 
morning and night classes. A beautiful song was being sung. I saw 
that one day, and I thought that it was only on that day. But, next day, 
I found the same, and so on. What was this song? This is the lesson 
which the Corporation teaches to its boys numbering 40,000 in the 
Calcutta free schools. What is the lesson Y It is in Bengali, but I shall 
translate it also. (An Honourable Member: " Sing it in Bengali.") 

Mr. B. Das: On a point of order, Sir. My Honourable friend, 
when he was" Mr. Ghuznavi ", gave out this song on the floor of this 
House. Then, the Mayor of Calcutta, sent a telegram which was read 
.ut hy Mr. S. C. Mitra. The Mayor of Calcutta denied that in the Calcutta 
Ichools any such education was being given, and that is in the records 
of the Assembly debates. 

Sir Abdul HaIim. Ghwmavi : I will completely answer my Honoul'-
able friend, but let me finish this song: 

Of Rk, Dooi, Tin, BAarat Hoyibe SwadJl.in ;" 
The English translation is : " One, two, three, India will be free." 

I say Amen: 
" OWr, Panch, Ohhai, Ghandhi Maharajki jai ;" 

The English translation is: "Four, five, six, Mahatma Gandhi ki 
Jai". I say Amen 1.]<,;0. Now comes the sting : 

" Saat, Aat, Naai, Pidoeting lcarite Haai ;" 
The English translation is : " Seven, eight, nine, learn picketing ". 

(An Honourable Member: " Say Amen ") I would not say Amen. Then, 
comes the greatest sting: 

" Da8h, Ega,ra, Baara, Ingrejoko Dharo aur maro." 
"Ten, eleven, twelve, catch hold of the Englishman and give him a 

thrashing. " 
I received a terrorist notice wherein they said: "Because 

yOoU went to the Governor and asked him to legislate against the Corpora-
tion " ;-the Government was helpless withOout the Act as the Corpora-
tion was not tah.ing any grant from the Government. I asked the Gover-
'hor to stop that education which was being given to 40,000 little boys 
inculcating the hatred of the British and the boycott of British goods and 
picketing. My Honourable friend, Mr. Das, said just now that the Mayor 
denied this when I referred to it in connection with anOother Bill of. the 
same type as this in this Assembly. What happened was this. In 1931, 
I made this statement in the Round Table Oonference when. Mahatmll 
Gandhi and Pandit Madan Mohan Malaviya were there. When I said, 
one, two, three, Malaviyaji said " Amen ". But, after I had fmished 
my speech at 12 o'clock at night, Mahatma Gandhi rose to answer and 
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regretted if what I had stated was a fact, and he apologised. on behalf 
of the Corporation. What do I see? On the f?llowmg m?rnmg, I ~a  
in the London Times the Mayor of Calcutta calhng a meetmg regardmg 
the statement that had been made by me in the Round Table Conference. 
A Resolution was passed to prosecute me. I was prepared for that prose· 
cution, because, I had evidence in my pocket before I made a statement of 
that kind. It was in their educational curriculum which is in my posses-
sion still. After that. many of the teachers have been sentenced to 
imprisonment over this teaching. But I was prepared to receive a sum-
mons for a ~ a statement whieh was not true, but what did I find ? 
On the fourth day, it was said : "Don't give publicity by prosecuting 
him, he is too small, ignore what he has said." And. still, the then Mayor 
of Calcutta had the audacity and cheek to say that it is not a fact. (A.n 
Honourable MMnber: "Withdraw.") Yes. I will withdraw. I will 
make the statement outside the House, and hit him prosecute me. 

Mr. A. K. Fuzlu1 Huq :  I said nothing of thc kind. 

Sir Abdul HaIim. Ghuzna-vi :  I am very sorry. I never meant the 
Honourable Member. This happened long before him. This took place 
in 1932, and he was not anywhere near it. All the statement that I have 
made is not during the Honourable Member's term as  Mayor. 

Sir, we have heard of high political philosophy, liberty of association. 
Who, in his sense, J ask, would ever think of dispnting the proposition 
that these are sacrcd rights. fundamental rights, valuable possessions! 
But every right, if I may say so, implies a corresponding obligation. a 
~ t  on the part of the citizens not to abuse those rights and privileges 
and turn them into veritable engines of oppression for a section of t.he 
people and create and foment those disruptive tendencies which operate 
as clogs in the whE'el of administration and act in such a way as to make 
ordered progress impossible. Sir, the liberty of person, the liberty of 
prfSS, liberty of association are not rights unrestricted in characteJ·. I 
shall not give this House instances of countries where there are no parlia-
mentary institutions, but let me take the House to what England has done. 
These rights are often restricted there by the existence of strong public 
opinion in the first instance, and, where and when necessary, by excep-
tional legislation. One recent instance of this exceptional legislation in 
Eng-land was to be found in the reference to Hansard quoted by my 
Honourable friend, Pandit Govind Ballabh Pant, and to which attention 
was pointedly drawn by my Honourable friend, the Commerce MenJber. 
Legislation regarding trade unions in England, during recent years, was 
a clear restriction of the right of association. The New Deal in the Ullited 
States is a clear restriction of various individual ~ht:.~ which the citizens 
ha<l Iparnt to appreciate and value, so that, even in the most go-ahead 
countries, where Parliamentary Government prevails,  exeptional circum-
stances would seem to justify exceptional legislation. The exceptional 
attitude of the people in general and the press in particular towards 
similar exceptional manifestations of cankerous growths in the body politie 
would also justify exceptional legislation. If the great strike in Englimd, 
for instanee, which was the biggest instance of direct action in recent 
times in England, failed, it was because of the unmistakable force of 
public ?pinion which asserted itself through the press and otherwise. 
Now, SIr, there were exceptional circnmstances in the country which 
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justified the enactment of the Criminal Law .Amendment Act of 1908 and 
the existence of those circumstances has not been very much questioned. 
If the Partition of Bengal had been the proximate cause, it was undone 
ill 1911, and still terrorism went on. Then, Sir, there wao;; the general 
amnesty of political prisoners and still this is going on and the re'tolu-
iionary movements have eontinued. I have been able to show that these 
variou. amnesties that have been granted had only given more time to the 
terrorists and they came out with full vigour and stronger than they 
had been before. There is no doubt that law and order are at a discount, 
the seeds of revolution are abroad and public opinion has not yet fully 
asserted itself against these subversive movements, and, but for the pre-
ventive measures taken by Government and permitted by the provisions 
of the Act of 1908, which we are now called upon to drop, ordered pro-

'~!  will be impossible, constitutional government It mockery and the 
reign of the rule of law a figure of speech. Sir, I ask my friends, do they 
not see ewn now what is happening at Chittagong T Have you not heard 
of another manifesto which has been plastered all over Chittagong-
red leaflets-immediately when this Session of the Assembly began T 
What did that leaflet say? It incited the students to 1errorism and 
threatened with violence and death those who worked againl:!t the 
terrorist organisations. With your permission, I will read ..... 

Mr. President (The Honourable Sir Abdur Rahim) : The HmlOur-
able Member has already taken one hour and 20 minutes and there are 
other Honourable Members who want to speak. 

Sir Abdul Halim. Ghuzna.vi: Why should I not be allowed to 
read, . when I have got the materials with me T 

Mr. President (The Honourable Sir Abdur Rahim) : Provided the 
Honourable Member does not repeat himself and repeat the arguments 
of other speakers. 

Sir Abdul Halim Guhznavi : I am not going to repeat what othl'r 
speakers have spoken : 

•• The teachers of the English IDgh School at Chittagong ...... " 

An Honourable Member: Where did you get it ? 

Sir Abdul Halim GhuzD&vi : This is a photographie reproduction 
of the notice. 

Mr. President (The Honourable Sir Abdur Rahim) : The Honour-
able Member had better address the Chair. . 

Sir Abdul Ha.Iim Ghuxna.vi :  I will read only the last paragraph of 
that notice : 

\. " I, therefore, warn you not to do anything that may offend the national feel-
mg." 

I tel'! t~ .  I have repeatedly told my Honourable friend!'! On the 
OppOSIte SIde that. every tIme I get a notice·, I get some literature also. 
WIll you see the number of lit.eratures I· haTe got, There yOU nre 
look. . .' , 

Mr. ~e ~ t T~e Honourable Sir Abdur Rahim) : The Honourable 
Member IS agam remmded that he should address the Chair. 
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Sir Abdul BaJim Ghuanavi : 
" Patriotie eulture of students, not to harm or punish any student for his 10.e 

of eountr.,. a.ud. not to help the police or the military in any repressive measures against 
the student community. If in spite of this warning, you still resort to reactionary, 
unpatriotic and immoral wethod". ll!~ lUlii:m Republican Army will be eompelled to 
take drastic steps against you which the Army has not done 80 long, as you are the 
Bans of the same Mother India whose independence is the ever eherished goal of the 
army." 

I 'Nill read only one paragraph of the Indian Republican ArTIlY's 
second notice : 

" While thus vindicating before the world the claim of humanity on behalf of 
India's down-trodden millions, the Indian Republican Army craves the sympathy and 
hearty approval of every Indian people and hereby proclaims its emphatic condemna-
tion of the conduct of the public leaders who are juggling with the solemn sentiment 
of the nation at this hour, in the name of emasculated non-violence." 

The Indian Republican Army further declares that any pel'SOl: who 
will be able to produce any Englishman, woman or child of any age 
to its headquarters, dead or alive, will be amply rewarded. 

Sir, I think I have been able to show that this Act has done a lot of 
good to the country, and that, if it is repealed, the a ~ thing will 
happen as had happened before. Once you repeal the Act, you can 
realise from the instances, I have already given, what will happen. 
Sir, I ask the Honourable Members-do not pursue the Chinese polic,. 
of " no see ", and" no hear". I say, do your duty by Toting against 
this Bill, as, I dare say, a good case has been clearly made out for the 
retention on the Statute-book of Part II of the Criminal Law Amend-
ment Act of 1908. (Loud Applause.) 
Srijut N. O. BardaJoi (Assam Valley: Non-Muhammadan): Sir, 

after the long and tedious oration of In.¥ Honourable friend opposite, I 
hope this House will excuse me if I speak for sometime about a few 
facts which are within my own personal knowledge concerning the 
adminiRtration of this very Bill which has been the subject-matter of 
discussion. Sir, the Honourable the IJaw Member began his speech during 
the discussion at Delhi by saying : 
"The question at issue before this Honourable House is whether this Aet of 

1908 should be repealed. Is there any justification for its continuance ,  " 

And, then, the Honourable the Law Member confined all his argu-
ments to the cases of Bengal alone, as he said he was well-conversant 
with Bengal and was not so well-conversant with the instances that 
occurred in other provinces. Sir, although I do not belong to Bengal, 
I did pass a long number of year,'S of my life in Bengal from 1893 till 
]915. So, as a disinterested observer, I have been observing all the 
time Low the son] of Bengal has been troubled, how Bengal has suffered 
all these years from different cruel circumstances. But, before I begin 
with Bengal, I will begin with my own province of As..'lam and shall give 
you some e a le.~ of the numerous acts of lawlessness of the police and 
the magistracy in the name of law and order. 
lAt this stage, Mr. President (The Honourable Sir Abdur Rahim) 

vacated tile Chair which was then occupied by Mr. Deputy President 
(Mr. Akhil Chandra Datta).] 
Sir, .Assam never knew anything about anarchy or terrorism before, 

but, after the shooting at Amritsar, when men, women and children were 
mercilessly murdered by a high European military officer,-after tha.t, 
the soul of India got troubled and Assam could not avoid that excite-
ment. Before that, things were different. I, myself, Sir, belong to a 
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family of loyalists, aEd was myself a 10yaliBt, snd I followed English ways 
of food and dress and used to feel like a Sahib ; but, after I read the 
accounts of those barbarous atrocities and after I read the statement 
of Dr. R.abindra Nath Tagore and when I read the words by which he 
gave up his knighthood, after that I had to give up my ways of life, my 
ways of food and clothing, and then I came to know t;hat a slave is a 
slave, however, much you ape the ways of your rulers. (Hear, hear.) 
Well, Sir, Mahatma Gandhi then came to the front, and after that he 
said that for a subject-nation to get redress from insolent and arrogant 
rulers, the only way is Civil Disobedience, the only way is non-?o-
operation, non-violent non-co-operation. (Hear, hear.) I am stIll, 
Sir, a strong believer in non-violent non-co-operation. I am a humble 
follower of Mahatma Gandhi. I believe in non-violence, and nobody 
regrets more in this House the violence committed by our own feUow-
countrymen in Bengal or elsewhere, and also the acts of violence per-
petrated by the Government party, nobody regrets this more than I do. 
Sir, I do not eulogise or praise those men who commit violence; I say 
It murderer is a murderer who OtIght not to be eulogized : but the fact 
remains, Sir, why do these people commit all these murders T I will 
first begin with my own province of Assam. In 1921, suddenly a noti-
ncation appeared in the Assam Gazett-e that all the Congress volunteer 
organizations were unlawful. After the publication of that notification, 
the orgy of oppression began. Wholesale arrests of innocent men were 
made after wholesale house searches, people were sent to jail in numbers, 
all the leaders were sent to jail, and then what happened? 1 will give 
you a few instances of all these acts of cruel oppression. While I was 
in Jorhat jail a number of volunteers-some Muhammadans and some 
Hindus, at a distance of about four miles from the town, were holding 
a common ground. The Muhammadans were saying their .1folud Sharif 
and the Hindus also were saying their prayers. Suddenly, a lot of 
Gurkhas surrounded the house and set fire to the house, and the poor 
volunteers could escape only with very great difficulty from that bouse, 
and. everything was burnt down! The police officer-I can even name 
him, he was a Ghose--was ultimately imprisoned and lost his service for 
other misdeeds, but were these officers, including thiR man, at all punished 
thell? The District Magistrate, who was a European, and who wat< almost 
as fluent a speaker as my Honourable friend, Mr. Griffiths, the District 
Magistrate of Midnapore, was at the station while this act of an'lon was 
taking place! Then, Sir, ill Assam, many Congress offices were cut 
down with the help of Gurkhas and many' such houses were set fire to 
Were not these cases of arson? Then, there were many ot.her ca,<;es. 
Is one case at Lakhimpore, a volunteer was being married, he sat down 
before the sacred fire with his would-be wife on his lcft, and then the 
police officer came ani! said :  "  I RITest you, yon 'rum;t come at once !" 
And, then, what happened' The bridegroom went away leaving his 
photograph on the seat! Sir, I can cite innnmerable other authentic and 
pathetic cases like this. 

Sir. was this Act of ]908 properly used' Who misused its provi-
sions' Did the volunteers misuse it? I say, no. I challenge anybody 
to say that any of ~he Assam volunt.eers committed any act of violence or 
~ a lt. on an! polIceman Or anybody else. Then why were they treated 
like thIS 7 SIr, when I came to know of all these things, I was inside the 
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J orhat jail, and then I felt how terrorism was being e e~ate  in Bengal. 
Possibly, the Assamesebeing not as sentimental as Bengs1;Is, there was no 
revolutionary manifestations there. Then, I shall gIve you another 
example. In 1921, a batch of Gurkhas, under a civilian officer, went to 
Boko to realise fines from the Boko men, because that was a stronghold of 
non-eo-operation. And how, Sir, were the fines realised' Well, those 
who paid the fines, it was all right with them. But, alas, ~h those who 
did not, what happened to them Y Some of them were put mto the cold 
waters of the river during the night, for hours and hours together, and, 
in the morning, they were brought out, and their hands were tied dowI?-, 
and they were made to stand facing the sun, and this used to be conti-
nued unless and until they paid their fines. They were tortured like that : 
Wries of " Shame, shame ".) Sir, did this Act of 1908 authorise them 
to do all these acts of oppression? Then, in Sylliet, a Muhammadan sub-
inspector, with a posse of Gurkhas, went round and tore a copy of the 
Holy Koran in the house of a Muhammadan besides doing other e~ 

to his house and properties. A newspaper had written that a copy of the 
Holy Koran had been torn in this way, and the editor of tha.t paper was 
hauled up in Court ; but, because there was a very honest and impartial 
judge at that time, he went to the place of occurrence, saw it, and then 
acquitted the editor, and afterwards a case was brought against the per-
sons who committed this act, a Resolution was also passed in the Assam 
Legislative Council, condemning the action. And, then, Sir, there 
was the famous shooting case of Kanaighat. In that case, a 
constable was shot and it was said that a European 
1. C. S. officer shot him, because he disobeyed his orders, and 
there was also a lot of repression at that time. Later on, n-otice was given 
for the filing of a civil suit against that officer, but by that time that officer 
had left the country. These facts are not mine. They can be corroborated 
by the proceedings of the Assam Council of 1924 of which my friend, 
Mr. Basanta Kumar Das, was a Member. All these facts were mentioned 
in the I~e lat e Council and Mr. Bentinck, who was the Commissioner 
of Sarma Valley and the Deputy Commissioner of Gauhati in those a~  

and was in the Council as Chief Secretary, did not contradict these facts. 
He himself said later on : 

•• When all these things occurred, when we arrested our respectable friends and 
when we sent them to jail, there was lot of searching of the heart. Now, my friends, 
forgive and forget and let bygones be bygones." 

That was the reply. Now, I ask, was good use made of this Act of 
1908? Whenever any extraordinary power is given to the executive, 
they always abuse it right and left. Sir, this Act of 1908 came as a bolt 
from the blue in Assam because there was no necessity of such an Act 
there. During the days of the Non-Co-Operation Movement this Act was 
used extensively. After that the Non-Co-Operation Movement subsided in 
Assam. In 1930, the movement began again and as it was an All-India 
movement, Assam also took her part in it. If I were to recite one or two 
instances of oppression of those days, I am sure the House would be 
shocked. The Deputy Leader of the Opposition in the l,egislative Council, 
Babu Bro,iendra Narayan Chaudhuri. a great zamindar, a great patriot 
and a man wno is held in the h ~he t reverence, and my Honourable 
friend, Mr. Basanta Kumar Das another ~ eat leader, were leading a pro-
cer;sion. What hap.pened was that they were stopped on the street 
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Gurkhas assaulted them and they were thrown into the ditches. They 
were caught hold of by their necks with their own ckadars and were 
shoved into a motor lorry and were then taken to the jail. What was 
their offence t They were leading a procession. Was all that authorised 
by this Act of 1908 1 They were tried and sentenced to two years 
rigorous imprisonment each. Now, when they were in Sylhet jail, what 
happened? In this jail, there were a number of boys some of them of the 
best families. A warder insulted them and they came in a body to the 
jailor to make a complaint against him. My friends were then confined 
in the European ward. Suddenly an alarm signal was given and a lot 
of warders and police constables rushed into the jail and gave such a 
beating to these men t.hat some of them got their arms broken, some had 
their legs injured and others had other injuries. After that good beat-
ing, they were transferred to different jails. All the men who were 
assaulted complained to the District Magistrate and a sort of inquiry was 
made and it was said that the boys were to blame. All this beating and all 
this breaking of bones went for nothing. I myself was im'prisoned at 
Gauhati in 1932, and I will tell you why I was arrested On one occasion, 
I hoisted the national flag and this I did inside a private compound where 
the Congress office w:as. I and my friends were at once surrounded by the 
Gurkl:as and the police constables with their regulation latkis and the 
Deputy Superintendent of Police was there in full uniform. I asked him : 
" How could you come inside this private compound T Is it an offence 
to hoist a flag Y " He said :  "  I have come here under section 144. I 
don't care what you say, but I have been ordered by the Deputy Commis-
sioner to arrest you, and so I will arrest you." So, all of ~ were arrested 
and were taken to jail. Probably the Deputy Superintendent of Police 
reported to the Deputy Commissioner who wired to Shillong, and, after 
the close of the day, we were let off. We came home thinking that good 
sense had prevailed with the authorities. After seven days, I was again 
arrested, not on the previous charge, but because I was the head of the 
volunteer organisation. I was not the captain, but I was the President 
of the District Congress Committee. I was hauled up under section 17 of 
this Act, and, then, I was given three months. Of course, the magistrate 
was an honest man and a friend of mine, and I have got all respect for 
him. He wrote in his judgment that so far as Mr. Bardaloi was con-
cerned, he was connected with many good movements and public activities 
and there was nothing wrong in his speeches. As, however, I was the head 
of the organisation, I was sentenced to three months' !""igorous imprison-
Ipent and was sent to ,Sylhet jail. I expected two years, but I was sent 
tor three months. On the previous occasion, I was sent for 18 months. 
Now, when I went to Sylhet jail, what did I find there' I found a 
serious rebellious spirit inside the Sylhet jaiL The boys in that jail were 
liighly spirited boys and were well educated, but they had become very 
glum, because they were so much offended on account of the above beating. 
The Superintendent of the Jail, who was a good man by the name of Colonel 
Sen, could not manage them easily and he came to me and said :  " Look 
here, what can I do Y T~e e boys do not obey my orders." So, I sent for 
all of them and argued with them and said : " Luok here, as you have come 
inside the jail, you must obey the jail rules. That is the injunction of 
l\f ahatma Gandhi. I have been doing work and you can also do the same. 
You must obey the orders." So, I made them obey the orders and the 
Superintendent of the Jail came and thanked me. While I was in jail, I 
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made two bamboo and cane stools which I have got still with me as memento. 
I asked them to emulate me. If I had not been there to pour oil on 
troubled waters, perhaps there would have been another caSe of heating. 
At that time I felt that, because of the way in which these boys were 
treated, Sylhet may see some terrorist activities hereafter, because every 
boy was dissatisfied, every boy was angry and every boy was punished for 
it. One day I saw a number of boys-about 12 of them-being ordered 
to put on gunny clothing. for 15 days, because they had said something 
to the jailor. Probably, those gentlemen sitting opposite have no idea 
what gunny clothing means. They may say : " You have done some wrong, 
and, therefore, you must put on gunny clothing." But, even as a tamaska, 
1 would ask them to put on gunny clothing in great heat like that of 
Sylhet and see how they like it. Now, Sir, these boys had to put On this 
gunny clothing for 15 days and suffered tremendously. After all, they 
were human beings. Do you mean to say that their hearts were not 
rebellious at that moment when they were suffering from itchings day 
and night and they could not sleep because of it? And, mind you, they 
were all educated and members of respectable families. Do you mean 
to say that these punishments did not bring some sort of anger into their 
hearts Y At that time I felt that something was coming to Sylhet as it is 
part of Bengal and as it was suffering like this. There was no terrorist 
movement at that time in Sylhet. 

Another fact which attracted my attention very much was that ill 
some places in the Assam Valley the punishments were light. Even an 
old offender like myself was sent to three months only, but when I went to 
Sylliet I was simply shocked to see the condition of things there. Girls 
of 16 and 17 and wives of very respectable lawyers with little babies were 
sent to two years' rigorous imprisonment and some of them also got 2.} 
years' rigorous imprisonment simply because they were picketing foreign 
cloth shops. They were awarded two years and 2t years' imprisonment. 
I1l one instance, I saw a pleader's wife sentenced to two years' imprison-
ment. Elhe had a little baby, and, because the pleader could not maintain 
the little baby, the baby also was kept in the prison along with the mother. 
1 used to see the pleader every day, after attending the Court, wonld 
come in the evening to the jail gate with a bottle of milk for the baby. 
Was it humane Y This was not any isolated instance of a lady going to 
jaiL There were several other instances where ladies were sent to prison 
with small babies. Those ladies all belonged to respectable families and 
their husbands were respectable members of society. In Sylhet, there was 
no light punishment for anybody, everybody was sentenced to hard labour, 
sometimes ranging over two years period. There were a number of sub-
divisions in which the European officials and the policemen assaulted young 
boys. Can the Government show a single instance in which a European 
official or a policeman was assaulted by boys' The District Magistrate 
of M a ~ , Mr. Griffiths, while speaking in the House, the other day, 
asserted WIth great vehemence and eloquence that civil resisters used to 
begin with non-violence, but ended by violence. I want to know how many 
heads ~a e been e~ in Bengal on account of that T How many heads 
of magIstrates and polIcemen were broken on account of violence on the 
part of the people T None. All the violence was on the other side. Now 
Sir, .1 think I have finished with the instances in Assam. Though the ~ 
are lllnumerable cases left, I think I will now come to Bengal. 



THE INDIAN CRIMINAL L4W AMENDMENT (REPEAL) BILL. noes 

I W8B in Bengal from 1893 to 1915, most of the time ~ a student, 
and, afterwards, as a legal practitioner in the High Court. I observed. 
that Bengal has always been suffering. I have always been observing 
from a distance, because I was not in it. I always hated terrorism. I 
submit that the whole trouble began from the partition days. The parti-
tion of Bengal was effected in spite of the unanimous opposition from 
the Bengalis of all classes. There were very few who did not oppose it. 
There were meetings all over the country. The public voice W8B silenced 
without being able to get its objective. What did these men do in Bengal t 
'fhey first started the swadeshi movement, that is boycott of British goods. 
The British people are a dominant race. They have got plenty of soldiers 
and bayonets and cannons. In their pride of power, the British people did 
not hear the wailings of the poor people of this country. They did not 
take into account the sincere prayers of the people of this country. The 
people of Hengal thought there was no use of fighting the British 
plJysically. They also thought there would be class war if violence is 
resorted to. So, as a subject race, the only instrument in their hands for 
the redress of their grievances was the instrument of boycotting British 
goods. What did they do? They boycotted British goods by way of 
retaliation. They went to every shop and picketed those shops and dis-
suaded people from buying foreign goods. In fact the seeds of swadeshism 
were sown only at that time. Out of evil cometh good. Every Bengali, 
whether he is an official, in the police service or in any other Goyernment 
service-go wherever you like into the interior of the country-has got 
that national sentiment within him. Buy swadeshi, that is the slogan of 
all. 

[At this stage, Mr. President (The Honourable ~  Abdur Rahim) 
resumed the Chair.] 

The Bengali has suffered the greatest of oppression and repression at 
the hands of this Government. The people have come to believe firmly 
that Swadeshism is the only panacea for all the economic ills of this 
country. At that timc when swadeshi preaching was at its height, we 
know what sort of repression was going on in Bengal. The people were 
mercilessly  beaten. People were sent to jail in numbers. What is all 
th.is due to 1 The chief aim of this Government is to set up one class 
.against another. During the days of the partition of Bengal, Sir 
Bam]Jfyde Fuller. was the Governor. He had the bad taste of saying that 
Muhammadans in Eastern Bengal were his favourite wives. That was a 
very bad taste. In that way, one class was set up against another. In 
those days, there were many riuts and lootings. . It was only from that 
time anarchy began in Bengoai. I hope my Honourable friends, including 
the Honourable the Law Member, would not take me to task if I say that 
before that everywhere in India, especially among Englishmen, the 
Bengali was considered to be a cowardly man. I know of one incident 
which happened in the St. Xavier's College in mty college days. There 
were 150 or so Bengali boys sittiIlg in the college, and a European boy 
came and said: "  I wish I could kick out all the Babus from this college ". 
Not a singJe Bengali boy replied to that challenge. All the boys pocketed 
that insult. Now, what is the position Y Even if a hundred Europeans 
should come and taunt a single Bengali boy with advanced ideals, he will 
give a proper reply. The Bengalis have got rid of that cowardly mentality. 
(Hear, hear.) Who has changed the mentality of the Bengalis' It is 
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only the Government by their oppression and repression have stirred up 
the nationalism of the Bengali young men. These young men read all the 
literature of Europe and their imaginations were fired by such l te at ~ 

and they actually began to form secret societies with a view to liberate 
India from foreign domination. F'ormerly when a handful of Muham-
madan hooligans attacked the Hindus, the Hindus were so cowardly as 
not to retaliate. Afterwards, the Hindus began to practise lathi play and 
sword play, with the result that, when the Hindus are now attacked by 
the surrounding Muhammadans in a village, they will be able to repel all 
their attack. Similar was the case with Muhammadans formerly. When 
the Muhammadans were attacked formerly by the Hindus, they kept quiet. 
Now, the Muhammadans also have practised all the lathi play and the 
sword play and now they are able to defend themselves against the attack 
of their neighbours. The people in Bengal have become much more manly 
than the older race in Bengal. Unfortunately, the Government could not 
divert that manliness a ~  the Bengalis to proper channels, but by 
oppressions diverted that to a wrOng channel. That is why anarchism 
broke forth. That is why secret societies sprllng up and that is why the 
cult of murder became generated in the minds of young Bengal. We h,ave 
e~  hearing of several instances of murder. Nobody denies that. I say 
there are murderers, there are anarchists. I deplore 'the incidents, I regret 
that these young men have taken to acts of terrorism. Being a follower of 
:Mahatma Gandhi, I deplore the violence of these young men. They 
should not take the life of a single individual. Though I regret their 
acts of violence, I regret llluch more the apathy of the Government because 
though they see all these sorrows and miseries of the 'people, yet they do 
not take any steps to remove these sufferings and miseries. The case of 
Khudi Ram was mentioned. If you go into the history of the case, possibly 
you will find behind it some strong cause. Possibly the attempt to murder 
Kingsford was due to the fact that one man was publicly flogged by his 
order. I think there are many people in the world who think that life is 
not worth living after being flogged publicly. Personally I would also 
think so. I may not commit murder, but I may commit murder to my own 
self, or immolate myself in some way. There are men with such men-
tality, that if you do any wrong to them, if you oppress them or if you 
insult them publicly, they would not take that insult lying down. 

Mr. President (The Honourable Sir Abdur Rahim): Will the 
Honourable Member be able to conclude his speech today f 

Srijut N. O. Bard&1oi : I will take Bome time more. 
Mr. President (The Honourable Sir Abdur Rahim) : The House will 

now adjourn till tomorrow. 

The Assembly then adjourned till Eleven of the Clock on Wednesday, 
the 18th September, 1935. 
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